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Delhi Gazetts dated the 7th
February, 1963. [Placed in
Library, See No. LT-1029j
63].

(li) a copy of Notification No.
S.0. 513 dated the 23rq Febru-
ary, 1963, under section 10 of
the Nationa] Highways Act,
1956. [Placed in Library, See
No. LT-1002/63].

Annual report of Indian Council of
Agriculture Research
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q¥ v@ 7T g [Placed in Library, See
No. LT-1001/63].

NOTIFICATION re: gURVEYS FOR BROAD-
GAUGE LINK TO ASSAM

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): Sir, I beg to lay on the Table
a copy of Ministry of Railway’s Noti-
fication No. 62|W4|CNL}17 dated the
25th March, 1963 regarding surveys
for broad gauge link to Assam. [Plac-
ed in Library, See No. LT-1030/63].

12.03 hrs.

*DEMANDS FOR GRANTS—contd.
MINISTRY OF IRRIGATION AND POWER

Mr, Speaker: The House will now
take up discussion and voting on the
Demands for Grants under the Con-
trol of the Ministry of Irrigation and
Power.

DEMAND No 68—MINISTRY OF IRRIGA-
TION AND POWER
Mr. Speaker: Motion moved:
“That the sum not exceeding

Rs. 24,94,000 be granted to the

President to complete the sum

necessary to defray the charges

which will come in course of
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payment during the year ending
the 31st day of March, 1964, in
respect of ‘Ministry of Irrigation
and Power’.”

Demanp No. 69—MuLTi-PurpPosr
RIVER SCHEMES ’

Mr. Speaker: Motion moved:

“That the sum not exceeding
Rs. 1,09,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Multi-purpose River
Schemes’.”

DEMAND No. 70—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OP
IRRIGATION AND POWER

Mr. Speaker: Motion moved:

“That the sum not exceeding
Rs. 5,01,71,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Irriga-
tion and Power’.”

DemanD No. 133—CAprTAL OUTLAY ON
MuLTI-PURPOSE RIVER SCHEMES

Mr. Speaker: Motion moved:

“That the sum not exceeding
Rs, 9,42,93,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1964, in
respect of ‘Capital Outlav on

> ”

Multi-purpnse River Schemes’.

*Moved with the recommendation of the President.
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DEMAND No. 134—OyEER CAPITAL OUT-
LAY OF THE MINISTRY OF IRRIGATION
AND Powxm

Mr. Speaker: Motion moved:

“That the sum not exceeding
Rs, 16,66,98,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during theg year ending
the 31st day of March, 1964, in
respect of ‘Other Capital Outlay
of the Ministry of Irrigation and
Power".”

Hon, Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indicating
which of the cut motions they would
like to move. Dr. Sardish Roy.

1205 hrs.

[MR DepuTY-SPBAKER in the Chair]

Dr. Saradish Roy (Katwa): Mr,
Deputy-Speaker, the programme for
agricultural and industrial develop-
ment of the country is largely depen-
dent upon the efficient implementation
of the programme of the Ministry of
Irrigation and Power. But the plan
targets of the Ministry both in gene-
ration of power and irrigation is far
below the requirements of the day.

During the last 12 years of the
planned economy only about 15.28
million acres of additional irrigation
potential had been created by major
and medium irrigation projects and
of this only about two thirds are being
utilised. It is said that due to want
of water course and field channels the
potentiality is not fully utilised. But
factors such as bad planning, mis-
management, improper execution of
work have not been taken into gcco-
unt. The Ministry has advised the
State Governments to formulate some
Acts by which the cultivators may be
forced to have fleld channels at their
own cost and this is the only remedy
suggested by the Ministry for full
utilisation of the potentlal. But, Sir,
the problem is deeper. It will be
found that the estimates of irrigation
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potential in the major projects are
most artificial and are inflated, Sec-
ondly, the alignment of some of the
canals arg such that water cannot
pass to the flelds, the flelds being at
a higher level.

Thirdly, the cultivators do not find
it economical to use the canal water.
The high rate of canal water tax does
not enthuse the cultivators to use the
canal water voluntarily. Even in the
DVC report, it is stated that the
“shortfall in rabi irrigation was main-
ly due to the fact that the villagers
were not prepared to receive rabi
irrigation”, That is, being unecnomi-
cal, the villagers do not often use the
water,

Ot course, the excavation of more
water courses and fleld channels will
‘ncrease to some extent the utilisation
of potentialities. But I suggest that
more economical rates of water tax
will enthuse the cultivators to utilise
the irrigation potentialities,

Last year's report of this Ministry
stated that stored water from the
Rihand dam would be used to irrigate
about one million acres of land in
Bihar. It is not understood why no
mention has been made in this year's
report. The dam is completed. It is
not understood why the corresponding
connected work for utilising the faci-
lity provided by the dam was not
simultaneously planned. Even now
no provision has been made to utilise
these irrigation potentialities,

Often, sanction or execution of some
p-oiects is delayed due to inter-State
disputes regarding the share of water
or power. The same ruling party is
ruling in all the States. It is not
understood why the Central Govern-
ment fails to settle the disputes at the
quickest possible time. Sanctions for
many schemes are often delayed for
unknown reasons. It is good that at
Jeast the Ministry has now given some
decision on the Krishna-Godavari
water dispute after a long time. If it
is accepted by all, it is good. Similar
disputes should be settled within the
shortest possible time, and the execu-
tion orders should be issued.
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There are many plans for utilisation
of water resources which have been
forwarded by different States to the
Centre, but often abnormally long
time is wasted for the examination of
the schemes, before giving final shape.
This should be changed and quick
decisions should be taken even for the
next Plan. As the targets of the
Ministry are far below the require-
ments of the country, efforts should
be made so that the projects may be
completed much before the schedule.

Planning for power means laying
the foundation for our economy. The
major weakness of our Plan is the
gross under-estimation of the power
needs, with the result that demand
for power has outstripped the supply
of power. Acute shortage of power
was experienced throughout the
country during the last few years. The
Bengal-Bihar areas had been the
worst-affected. A similar situation is
bound to recur in the coming years.
The Ministry has not taken any vigo-
rous step to overcome this shortage.

Mo:e attention should be given to
generate hydel power than to thermal
power. Originally, there was a pro-
posal to have 3 hydel power station
at Konar dam of DVC. The dam is
now complete. It should be utilised
for hydel power generation.

The introduction of zonal power
grid and standby arrangements for
some more generators, and the manu-
facturing of electrical equipment and
generators in the country are essen-
tially required to tide over the diffi-
culty. The rural electrification pro-
gramme is not uniform in all the
States. West Bengal, whose per capita
consumption of power is the highest
among all the States, is lagging
behind all the States in the matter of
rural electrification. In West Bengal,
there is sanction for 500 deep tube-
wells, each costing about Rs. 80,000.
240 have already been sunk. Of these
240, 123 cannot be energised for want
of pural electric power. The Ministry
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should take up this gquestion and
utilise the jrrigation potentialities that
are being created. The irrigation
potential may be best utilised if cheap
power is provided to the rural popula-
tion, so that they can use the irrigation
facilities from the main canals of the
major projects by lift irrigation
method. In this connection, I may
mention the remark of the Estimates
Committee:

“The Committee would urge
that high priority should be given
to power for irrigation pumping
as this is one of the most practi-
cal ways of stepping up agricul-
tural production.”

In this connection, may I say that the
Sachdev Committee has recommended
something regarding the improvement
of power distribution in Bengal and
Bihar. I would request the Ministry
to take up this recommendation and
implement it

Regarding DVC, it has become less
and less interested in flood control
aspect of the project, although it was
principally conceived for this purpose.
Flood control accounts for only 13 per
cent of the total expenditure of the
DVC as against 28 per cent for irriga-
tion, 54 per cent for power (mostly
thermal) and 5 per cent for subsi-
diary obiectives. Hydro-power in the
DVC, 3 tfeature of water resource
development is an insignificant part
of the power project. Thus, the Cor-
poration has gone all over for revenue-
earning enterprise in the thermal
power. While there cannot be any
objection to thermal power develop-
ment in the most important industrial
and mining centre of the country,
there can be no excuse for the neglect
of other vital gssignments.

Flood control aspect of the project
has receded to the background. Irriga-
tion works are also in a poor shape.
The canals are in a miserable condi-
tion. Many channels have become
unserviceable within a few years of
their completion. Soil conservation
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and afforestation, so vital for prevent-
ing of silting, have made little prog-
ress,

In the DVC, only four dams have
so0 far been constructed though origi-
nally it was planned to have eight
dams. It is said that the Ministry
has not given sanction to these dams.
The reasen is not known. But as a
result, there is crisis and there is
absolute ghortage of water. Out of
the target of supplying water for 9
lakhs acres of land for irrigation, only
about 6 lakhs acres of land are sup-
plied with water. Even with this
short-fall in the built-up target of
supply of water for irrigation, there
is dearth of water. Water is required
for irrigation, hydel power, industry
and the navigation canal. Shortage of
water is one of the reasons why the
navigation canal cannot be commis-
sioned. In this connection, may I
quote what the Public Accounts Com-
mittee have said? They have said:

“The PAC found it difficult to
appreciate why the Corporation
should have undertaken the con-
struction of the navigational sec-
tion, pending a decision on the
construction of the Fifth Dam.
They felt that if the Corporation
was to avoid losses, there was
hardly any alternative but ta
make early provision for supply
of additional water to the canal.”

1. therefore, suggest that the project
should be completed in its entirety
to avoid further loss. By constructing
four more dams, more hydel power
may also be generated from those
dams,

For the navigation canal, the DVC
has spent about Rs, 4-73 crores. Even
Jast year, the Ministry expressed the
hope that the canal would be com-
missioned in July 1962. Even in this
House, the Minister of Mines and Fuel
expressed the view that 1 million tons
of coal will be transported through
the navigation canal from Raniganj
coalfields to Calcutta in the current
year. Not only the canal is not yet
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complete, but there is want of water.
I have already stated that the DVC
has spent g colossal amount for this
navigation canal. It is the duty and
responsibility of thiy Ministry to see
that the defeots are remedied so that
it can be used for navigation.

Not only there is shortfall jn all
aspects of the DVC project, there is
unplanned expenditure, misuse of
money and corruption in gll spheres
of the DVC administration. Many of
these have come out in the Audit
Report of DVC and Reports of the
Estimates Committee and PAC. I may
mention some of them. In the con-
struction of the thermal power station,
which was done by Messrs. MAN at
Durgapur and Bokaro, because of the
delay in commissioning the plant the
loss of revenue will be more than
Rs. 1 lakh per day and the delay in
commissioning of the plant itself will
cost more than Rs, 80,000 extra per
month. Sn. a huge loss is being jncur-
red due to faulty construction and
non-receipt of income. It is mention-
ed that this company, Messrs. MAN
was entrusted with the work when
there i no contract, the contractor’s
astimates were not checked up by the
experts, though they are being paid
Rs. 40 lakhs a year from this project.
Then a navigation canal bridgs had
collapsed within a year of its cons-
truction. They had to spend more
than the original cost for the repair
of this bridge and till now no enquiry
has been made to find out the guilty
persons.

Similarly, the Spun pipe factory is
lying idle after they have commis-
sioned it, I am told, it is due to the
influence of certain persons of the
locality who have got a similar factory
of that type. The DVC cold storage
factory is not operating and, therefore,
they are incurring losses.

Then there is g demand even in the
daily press that the DVC Act should
be amended or repealed. Even a
member of the Cabinet has openly
given the opinion that the Act should
be repealed or amended. I would
suggest that the mere repealing or
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amending the Act would not do. I
would request the Ministry to appoint
a Commission of Inquiry to enquire
into these allegations gnd find out the
defects and suggest ways and means
for amending the Act so that this
vital sector of our economy, a project
for which we have spent more than
Rs. 150 crores, may be worked
efficiently.

I am glad that the Ministry has
sanctioned the construction of the
Farraka Barrage. Though this is the
second year of the work, the progress
ig very slow. Though it is expected
to be completed in eight years, if the
progress is any criterion, it geems that
it will take much more than eight
years. This project is vital not only
for saving the port of Calcutta but to
establish connection with North Ben-
gal and Assam and also for our secu-
rity. So, it is essential that the
Ministry should take it up and com-
plete it much earlier than the target
Jate

Lastly, I would like to refer to the
Dam on the turbulent river Ajoy
which creates much trouble in West
Bengal, Our Government have repeat-
edly sent plans for the approval of
this Ministry. I understand that the
Bihar Government has agreed to part
with some land. So, 1 hope the Cen-
tral Government will take up this
project and see to it that it is imple-
mented in the shortest time. Even if
the dam is constructed in Bihar on
the Ajoy river, it may be used for
industrial purposes. It is essential for
flood control as well as for checking
silting on the river Bhagirathi. With
these words, I conclude.

Shri S, N. Chaturvedi (Firozabad):
Mr, Deputy-Speaker, Sir, _irrigation
and power are the backbone of our
country’s development, both industrial
and agricultural. Through agricul-
ture we have constantly been endea-
vouring to raise our food production
but sti)l we are importing millions of
tons of foodgrains from outside. Al
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our efforts at it will be in vain if
irrigation j8 not provided. Intensive
farming is the only remedy for this
and unless water is available, no
amnunt of fertilisers or improved geed
can work the miracle. We have also
hoped that not only shall we be self-
sufficient in the matter of food but we
shall also be producing raw material
for our industries and shall probably
be raising through our gurplus agri-
cultural production a part of the
foreign exchange which we sorely
need. But we have not reached that
point. For this reason it is very vital
that irrigation projects must be
speeded up and more and more money
should be allotted for that purpose.

The same applies to industry in
regard to power. It is the shortage of
power that has hampered the fulfil-
ment of the targets in industrial pro-
duction. So far as small-scale and
cottage industries are concerned, I am
positive that, whatever props we may
give to them, industry is not going to
spread to the rural areas and not
going tn be decentralised so long as
rural electrification does not take
place and power reaches the homes of
the ordinary villagers. That ig the
problem before us.

What is our performance? In spite
of some very spectacular achievements
of this Ministry, namely, the Bhakra-
Nangal, the Rihand Dam and so on
and so forth, we have so far utilised
only about 27 per cent of the total
water potential that is available to
us. A huge percentage still remains
to be tapped and utilised for the
benefit of the country. Even the
potential that has been created is not
being fully utilised to the extent of
70 or T2 per cent.

In the Government reports it is
ascribed to the -cultivators’ indiffer-
ence or apathy, but the facts actually
are that at the lower level there are
so many difficulties that the culti-
vators have to faca. Water i3 actually
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there but it is not available for irriga-
tion. I can cite the instance of my
own constituency. At the time the
tubewells’ programme was drawn up,
100 tubewells were sited but so far
only about 54 of them have been
constructed. At long last, after two
or three years, or rather four years,
of constant effort power was made
available to them; but even now, after
eight years or more, the power that is
actually available is only for about
18 to 20 hours a day. In addition
there is restoring of power, and every
month for eight days power is com-
pletely cut off. How is it possible for
any cultivator or agriculturist to
invest money for raising cash crops or
any other superior quality crop in
these conditions? He has just to
revert to those methods of agriculture
which obtained before the tubewells
came into being. I have just now
been told that of the 574 tubewells in
U.P. only 200 are working. What is
this type of planning? We are pro-
bably creating potential only on
paper and actually in the fleld the
situation is quite different.

In regard to power, the target of
the Second Five Year Plan was 6:9
million kw, Actually our performance
fell short by 1'3 million kw. There
is a vast hydro-electric power poten-
tial available in the country and it is
of the order of 41'7 million kw of
which only about 10 per cent has so
far been harnessed. In this connec-
tion, I have to point out that we must
pay more attention to the develop-
ment of hydel power than to thermal
power which costs much more than
the hydel power. The cost ratio
roughly comes to 1 : 3. With this
potential available in this country, we
should do our best to harness it as
early as possible. The development of
a country is judged mostly by the con-
sumption of power. In this country
we are only consuming 45°8 kw hour
per capita, whereas in Japan it is 1258,
in Norway it is 9300 and in Great
Britain it is 4000. That shows the
backwardness of our economy.
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Then, in the execution of these pro-
jects there is a lot of delay and that
not only hampers the production in
other sectors of the economy but also
upsets all our time-schedules in other
development sectors also. Because of
the multiplicity of the organisation, it
is very difficult to fix responsibility
in this matter. There are delays in
planning the schemes and then there
is the prolongation of work in the
field which create shortfalls in the
fulfilment of plan targets. Therefore,
there is an urgent need for streamlin-
ing the procedures and increasing the
efficiency. Large-scale economies could
be achieved by the integrated opera-
tion of power systems in this country
and I certainly welcome the efforts
that are being made in this direction.

One point which has been empha-
sized by the Public Accounts Com-
mittee and the Estimates Committee
is about the administrative audit
system. The Third Finance Commis-
sion has observed:

“We are disappointed to find
that in a number of cases the
returns (from the multi-purpose
river valley projects) are insuffi-
cient to meet even the working
expenses and in the majority of
cases insufficient to cover the
additional incidence of interest
Nability.”

The Damodar Valley project and
the National Projects Construction
Corporation have not yielded results
according to expectations. Another
fact which is a matter of very great
concern is that the National Projects
Construction Corporation has yielded
only a profit of 0.9 per cent. It is a
very sorry commentary on our
management and administration that
even so vital and sorely needed pro-
jects of irrigation and power are run
at a loss and not being fully utilised
for yielding maximum returns for
country’s development.

1 may also point out that shortage
of power upsets all our production
schedules. Production of one kw of
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power costs very little in comparison
to the expenditure on utilisation. So
even if surplus power is produced in
this country, we are not going to
incur any heavy loss. On the other
hand, if there is shortage of power,
all our industries are blocked and we
suffer a heavy loss. Therefore, it
should be the policy of this Ministry
to revise the targets that have been
fixed in regard to production of
power. Demand for power has
already outstrnipped our estimates. We
€hould so plan that there may always
be surplus power in this country so
that our industry and agriculture
develop unhampered and our plans
fructify.

Mr. Deputy-Speaker: Ihave to in-
form the House, according to intima-
tion since received from Members, cut
motions Nos. 3, 5, 8, 9 and 10 are
desired to be moved to Demands for
Grants relating to the Ministry of
Irrigation and Power. So they may be
moved subject to their being other-
wise admissible.

Shri Vishram Prasad (Lalganj): 1
beg to move:

(i) “That the Demand under
the head Ministry of Irrigation
and Power be reduced by Rs. 100.”

[(i) Need to rcorganise the Damo-
dar Valley Corporation, (ii) failure to
maintain the progress of Irrigation
and Power projects, (ii) need to sur-
vey coun‘ry’s power requirement for
the Third Five Year Plan, (iv) failure
to maintain proper supply of electri-
city to Delhi and New Delhi, (v) need
to increase installed generating capa-
city in the country, (vi) failure to
gxte.nd the programme of electrifica-
tion of towns and villages to the
Unlon territories, (vii) failure to
assess the loss resulting from floods
in the country, (viii) failure to
increase the number of schemes for
;orl conservation, (ix) failure to
increase urigatinnal facilities. and (x)
failure 10 co-ordinate the activities
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of State Governments to emsure pro-
per development of irrigation and
power (38).]

(ii) “That the Demand under
the head Multi-purpose River
Schemes be reduced by Rs. 100.”

[(i) Need to set up an Authority
for the development of Narmada
Valley, (ii) failure to increase the
acreage of irrigated land, (iii) failure
to bring about an agreed settlement
of the Krishna Godavari water dis-
pute, and (iv) failure to increase the
number of river boards and co-
ordinate their working (5).]

Shri Sivamurthi Swami (Koppal):
1 beg to move:

(i) “That the Demand under
the head Ministry of Irrigation
and Power be reduced by Rs. 100.”

[(i) Propriety of the Government
having taken decision on the Krishna
Godavari Commission Report before
its discussion in the Parliament, (ii)
need to give permission to aggrieved
parties to take the said water dispute
to the Supreme Court, (iii) uneven
distribution of Krishna Godavari
Water to talukas of Mysore where
famine conditions prevail, (iv) unjust
allocation of water to meet the needs
of famine areas of Mysore and Maha-
raghtra, (v) slow progress of rural
electrification, and (vi) demand of
Mysare State to allot 1200 TMC for
Upper Krnishna stage II and lift irri-
gation scheme for Bijapur and Gul-
barga. (8)]

(ii) “That the Demand under
the head Capital Outlay on Multi-
purpose River Schemes be reduced
to Re. 1.”

[Refusal of funds to construct Sri-
shailam and Nagarjuna Sagar Projest
at the cost of famine basin areas of
Mysore State. (9)]

(iii) “That the Demand under
the head Capital Outlay on Multi-
purpose River Schemes be redured
by Rs. 100.”
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[Refusal to clear the construction
of Nagarjuna Sagar II stage without
scientific assessment of waters for all
the projects on Krishna and Godavari
rivers. (10)]

Mr. Deputy-Speaker: These cut
motions are now before the House.

Shri Ranga (Chittoor): Mr, Deputy-
Speaker, of all the departmemts and
Ministries of the Government, I think
this Ministry together with the Minis-
tries of Food and Agriculture and
Communications, make the largest
impact on the daily lives of the largest
number of our people. Of all these
Ministries, again, this Ministry, after
the achievement of Freedom, has to
its credit a larger contribution to the
increase in the area of social insur-
ance, I would put it, that has been
achieved during all these years, in
order to protect our peasants from
the ravages of famine and flood, by
ithe development of the area under
irrigation and also by the development
of flood control. But, at the same
time, we must also remember that we
have been spending the single largest
sum of money allotted to any Minis-
try either in the States or in the
Centre in order to enable this Minis-
try to perform its functions. As my
hon. friend from U.P. has just now
told the House, on the tube-well
front, the Ministry has not succeeded.
On the front of irrigation also, it has
not succeeded in helping the country
to utilise the irrigation potential.
According to their own report on
page 12, they give the information
that as much as 27.6 .per cent of the
total irrigation potential that has
come to be developed during these
15 years is going to waste even now.
More of it used to go to waste: 29
per cent in the last year, 30 per cent
in 1960-61, and more than 50 per cent
in 1955-56. Although they have been
trying to bring down this percentage
of wastage this wastage is very con-
giderable. When we take into consi-
deration the hundreds of crores of
rupees coming to more than Rs. 1,000
crores that we have come to invest on
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these irrigation projects, the losg that
the nation is sustaining is colossal.
Therefore, the Ministry cannot be
congratulated on this terriffic failure
of theirs.

Then, there is the question of flood
control. There also, Government have
not yet been able to develop flood
control  schemes adequately and
execute them too. Even in regard to
those schemes that they have taken
up for execution like the Kosi and
other projects, they have not been so
expeditious in carrying on the work,
with the result that cven laist year,
the total amount of loss sustained due
to these floods and similar cala-
mities came to about Rs, 90 crores.
And who was losing Rs. 90 crores
worth of national wealth? It was
the peasants themselves; it was those
very small people; each one of them
has had to feel the impact of it, and
there has been no imsurance at all
against the floods, so far as they are
concerned.

Government have organised what is
known as the national calamities
insurance. But, they have not yet
made it compulsory. It is still a
voluntary thing, and the States are
given the privilege of contributing to
it or of joining it or not joining it
The Government of India have not
developed any definite scheme of their
own. I have been suggesting for
many years, and I repeat it now, that
it is high time that we should have
an all-India famine and flood insur-
ance scheme or fund, to which the
Govermment of India would be mak-
ing 50 per cent contribution, and the
State Governments would be making
50 per cent contribution. It ought to
be investigated also to what extent
the Government of India would be
able to interest the concerned United
Nations organisation in order to
obtain  contributions from them
annually and also loans and gifts
from various countries in order to
help the tens of crores of our people
who are liable to suffer from these
losses caused by famines and floods.

~
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There wused to be such a scheme
before 1920, but, unfortunately,
thereafter, it came to be dropped.
the States were expected to have their
own schemes, but, unfortunately, they
have not alsc been able to develop
them.

There have been talks in the recent
past of somse crop insurance. Long
before Government could think of
crop insurance, let them develop first
of all on a national and on a State
scale this famine and flood insurance
scheme, and that can become the basis
for the later and the complementary
development of crop insurance.

Then, it should also be remembered
that our peasants are also making
their own contributions, by construct-
ing canals, by constructing boji chan-
nels and also by digging their own
channels for irrigating their fields,
and in that way, they are cultivating
nearly as much Jland and irrigating
pearly as much land,—if not more
than that—as is being irrigated by
the Government-financed large-scale
irrigation schemes.

Then, there is the question of power.
‘There is the talk of this grid on a
national scale. I would like Govern-
ment to have second thoughts in
regard to this matter in the light of
the threat that is now posed by China
to cur national security, as to wheather
it would be ia our interests o have
thiz grid on a nationa! scale. Cer-
tainly, there should be these zomnal
Clids. But in regard to these zonil
grids also, there should be a spirit of
give-and-take on the part c¢f the
various State Governments. I come
now to my own State and my own
region. There is a separate grid
there, but there hag not been a
proper atmosphere of co-operationa
between the various State Govern-
ments concerned. There are villages
where the Mysore wires pass over the
Andbra Pradesh wires, and yet, those
intexvening Andhra Pradesh villages
are not eiven the benefit of that
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power. So alse, as was the case last
time when hydel supply came down
in Mysore, Madras Staie suffered, and
Andhra Pradesh also suffered. Later
on, Mysore had surplus power while
Madras had deficit, and they had to
go through a tortuous process of nego-
tistions bef v they could get some
scecommodation from Myso:e

Therefore, some scheme has got to
be worked out in order to arrange
for more or less spontaneous and
aulomatic exchange or supply of this
surplus energy or surplus power from
one State {o ancther within the same
zone,

I would iike to make one suggestion
to my hon. friend Shri Alegasan who
happens to hail from Madras which is
my neighbouring State. We have cer-
tain districts in our State known as
the Rayalaseema area, to which irri-
gation would become rather too costly.
They could be helped only through
power supply. They are too far away
even from Tungabhadra. The Chittoor
district, from which I happen ic be
elected, can be helped only through
power supply. So also Cuddappa.
This power can be easily supglied by
Tamil Nad. This can be done as they
go on developing power at Neyveli
Part of it can be ear-marked for the
benefit not only of the Rayalaseema
area and Chittoor but also the Salem
district which also suffers in the same
way as Chitioor district.

Then there is the question of the
power rates. Recently there has been
an increase in Andhra Pradesh in
power rates. I do not know whether
the Government of India had been
consulted. There has bheen talk of
their achieving uniformity in power
rates all over India. I do not know
whether the Government of India
would consider the recent rise in
power rates in Andhra to be in har-
mony with their policy of aohieving
uniformity of rates over the whole of
India.
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Agriculture has fortunately been
given so far some concession in
power rates. But as a result of the
recent increase in power charges, it
would affect agriculture. Specially
because of the import duty on diesel
oil, agriculturists are going to suffer
very much and necessarily they have
10 turn to electric energy. If on that
side also the rates are to be raised,
peasants will have no escape; and to
that extent I warn Government that
agricultural production is likely to go
down. '

Then I come to the question of
settling priorities in regard to the
various irrigation projects themselves,
Recently, there was some talk of a
panel being sent by the Planning
Commission to the eastern districts
of UP. in order to develop their
economy. But strangely enough, as
soon as this emergency came to be
proclaimed by the President, the Chief
Minister of U.P. declared that irriga-
tion projects that had been under
serious consideration for immediate
development in Bahraich, Basti and
other districts of eastern U.P. were
being abandoned. I made an appeal
against it to the Minister here who
could say that he was sorry that the
U.P. Government had given them up.
I would like Government to look into
this matter.

Similarly, last year my hon, friend,
Shri Reddy, put in a very strong plea
in favour of the resumption of con-
sideration of what is known as the
Bahudha project in the Chittoor dis-
trict. I do not know what has hap-
pened since then. It was a very strong
and eloquent plea that he put in. It
was included in the Second Plan.

Shrimati Yashoda Reddy (Kurnool):
‘The Minister promised to look into it
also.

Shri Ranga: Something happened
betwen one Ministry anq another of
Andhra and then it came to be given
up. When it was raised last year by
my hon. friend, as the lady Member
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just now pointed out, the Minister
promised to look into it. But I do not
know what has happened since then.
I would like him to give a new look
to this project which has been long
neglected, which should have been
taken up so long ago.

Then there is the big question of
inter-State disputes. I do not know
what political thinker or leader had
thought of raising this dispute at all.
In the light of the Gulhati Commis-
sion report, it could easily be seen
that this dispute need never have
been raised at all. That is the first
thing. Secondly, none of these three
major States which came to be
involved in this dispute has suffered
during the past ten years, ever since
that agreement came to be reached in
1951. Let me remind the House that
when that agreement was reached,
the Minister who was presiding over
this Ministry was a Maharashtrian, a
respected friend of mine and also
of this House, Shri Gadgil. Under
those auspices, that agreement was
reached. Yet some of our friends
thought that they were not getting a
fair deal. But I find that none of them
has suffered.

Shri Nath Pai (Rajapur): Who has

suffered? Maharashtra or Andhra
Pradesh?
Shri Ranga: It is the politiclans

who have suffered very much indeed
by beating their own chests much too
much and in the end asking for this
Commission. And what is the
wonderful thing that the Commission
has achieved? I will tell you a little
later.

Here is Andhra Pradesh. They had
1.61 million aeres under irrigation
upto 1951. Later they progressed by
2.74 million acres. Maharashtra had
only 0.22, million acres at that time
under irrigation; now they have 0.42
million, twice as much. There was

no loss in that.
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8hri Shivaji RBao 5. Deshmukh:
Parbhani): It was 1:61 and 1:74 for
Andhra.

Shri Ranga: It does not matter. 1.61
plus 1.61 would make 3.22 and over
274.

The question is not what Andhra is
having, but whether others have head
anything less at all, whether they are
being starved at all. After all, I am
sure my hon. friends from Maha-
rashtra do not want Andhra to go
dry.

Shri Nath Pai: Not at all.

Shri Raaga: Therefore, let all bene-
fit.

“ga war gieAy waRy
We do not want any injustice done to
anybody.

Take Mysore, your own State. It
had 6.47 at that time. Since then it
has 1.40, three times as much. So
Mysore has not suffered. Maharashtra

has not suffered. Andhra has not
suffered. All have gained.

Mr. Deputy-Speaker: There is one
more speaker from your Group.

Shri Ranga:
minutes.

Mr. Deputy-Speaker: For the Com-
munist Group and your Group the
time allotted is half an hour,

Shri Ranga: Both of us together?

Mr. Deputy-Speaker: No, each
Group.

Shri Ranga: I would take 20
minutes.

Mr. Deputy-Speaker: He has already
taken 17 minutes.

Shréi Ranga: No, Sir.

Shri Harli Vishnu Kamath (Hos-

1 propose to take 25

hangabad): Swatantra and Com-
munist Groups cannot be clubbed
together.

Shri Ranga: In the end, the Com-
~iggion has come to this comclusion
that till 1976, the schemes they have
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now under consideration, even if fully
implemented, even if they could be
fully implemented, ocould be imple-
mented without any damge to any-
body. There would still be Surplus
water. That is exactly what is borne
out by this Commission also.

What the appointment of this Com-
missian has done is this. For two
years, schemes that had been on the
anvil in Andhra Pradesh and possibly
in other States, have been kept in
abeyance. They were not allowed to
develop them. This is the record of
the Government of India. As the hon.
Member to my right put it in all
these three States there are only Con-
gress governments. They are all
cousins of each other. It should have
been possible for them to reach an
agreement among themselves behind
the purdah; it should have been possi-
ble for them to reach agreement out-
side the purdah. But they have not
done it; instead, they have indulged
in this quarrel, and it has been an
unseemly quarrel. It has become
impossible for any impartial-minded
person who really thinks in terms not
only of his own State but also of
other States and of the interests of
the whole of India, to begin to talk
about it in an all-India perspective
for the simple reason that this quarrel
has been raised to such a pitch as a
result not only of their own internal
quarrel but also as a result of this
Commission. Politicians have begun
to quarrel among themselves. This
Commission had come in and it had
taken one year and six momths. I
cannot congratulate this Ministry for
taking seven months in order to be
able to come to this House. The
Commission has said that there was
only one project in regard to which
they had no doubts They sat a limit
of six months investigations to be
made before that and other projects
could be taken up or proceeded with
or without alterations. I would now
like to know whether these six or
seven months are over, whether these
investigations and recommendations
made on pages 14 and 15 of this report,
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para 63, can be taken up. What have
they said here? There is, for instance,
the Srisailam project. I do not know
whether these extraordinary people
know English properly or not Now,
what do they say

“As soon as this preliminary
project has heen prepared, final
decision can be taken in regard to:
(1) the scope of the Nagarjuna-
sagar Project in the light of the
diversions from the Godavari; (ii)
sanction to or abandonment of the
Nagarjunasagar Hydro-electric
project; and (iii) the scope of the
Srisailam Project.”

With regard to Srisailam project,
they say:

“It is clear that the Srisailam
project would fit in any scheme
and from this point of view, there
should be no objection to starting
work on the Srisailam Project,
the only hydro-electric develop-
ment left in the lower Krishna
area. The scope of the project
would, however, have to be re-
viewed as soon as the preliminary
plan mentioned above has been
prepared.”

So, why should that have been delayed
at all? 1 cannot congratulate the
Ministry on this or the Commission. I
would certainly like to congratulate
this Ministry as well as the Ministries
in all these various States if onl)
they are good enough to agree not
to stop all these projects but to allow
the projects which are already there
40 be taken up and to be prosecuted.

Lastly, I would like to ask my hon.
friend to see that highest possible
priority is given for the acquisition
and supply of all the materials which
have got to be imported or manufac-
tured in our country and which are
needed to execute the schemes. For
mstance. there was the question of
the supply of steel and other mate-
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rials to the Upper Sileru project. In
this pamphlet the Government informa
us that they have written from one
Ministry to another. They are all
living here, these Ministers and others.
What is it that prevents the Minis-
ters and their Secretaries to have
their conferences from time to time
an a personal basis and try to expe-
dite these things instead of telling the
Andhra Government after months
and months of delay: we are sorry,
delay bas happened; we have written
to that Ministry or this controller of
iron or somebody else: we hope any-
how you will be able to get it soon.
Between themselves they are not able
to make peace among themselves.
It is not as if any private en-
terprise is coming in. It is between
one department and another depart-
ment of the same Government at the
Centre; one Government here and
another Government there. Not even
different political parties are in charge
of these Governments but it is the
same political party that is in charge
of the State Government as well as
the Union Government. Yet they
give us this sort of a picture of
continuous failure, year after year,
over scheme after scheme.

This, lastly brings me to the
Damodar Valley Project. Even till
today they are not able to decide
upon their policy in regard to the
utilisation of these waters. But they
would put the blame on the poor pea-
sants. Poor as they are, they are
expected to contribute for digging
channels. Why should it be s0? So
is the case with regard to betterment
levies; in Punjab and other States,
every time a new project comes to
be mentioned, they begin to ask the
peasants: how much more are you
going to contribute in order to enable
us to provide you irrigation canals?
If something like this happened bet-
ween one individual and another, it
would be treated as bribery; between
one institution and ordinary public, it
would be treateq as third degree poli-
ticis. But when this takes nlace bet-
ween Government and the pooe Dea-
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[Shri Ranga])
sant, one has to say that this is worse
than Shylockian.

Shri 8. S. More (Poona): Mr.
Deputy-Speaker, I rise to do an um-
pleasant part of my duty but that
does not mean that I want to start
some affairs of controversy. I feel
that the decision which has been given
by the Government of India regard-
ing the allocation of waters is unfair,
unprincipled and discriminatory. They
have also flouted the directives of the
Plannicg Commission. In the Third
Plan, it has been stated that where
there is regional imbalance, it is the
responsibility of the Government to
rectify that imbalance and see that
all parts of our country march on the
road of progress simultaneously.

It we take into consideration the
‘percentage of irrigated land we find
in a very palpable form these im-
balances. Punjab has 40.63 per cent
of irrigated lands. The percentage for
Madras is 38.77, for Andhra Pradesh,
'25.26, and for Maharashtra only 5.6,
while the all India average i3 17.2....
(Interruptions).

Shrimati Yashoda Reddy: He is
interested only in Maharashtra.

Shri S. S. More: 1t is 7.49 in Mysore.
My submission is that the Ministry
ought to have held the scales even
and tried to push up the region which
has a low percentage. If the distri-
bution had been made on this princi-
ple, there would have been some
rational principle and some national
objective too but unfortunately they
‘have done it in an empirical manner
instead of accepting any particular
principle, such as the principle of
-population or the principle of area.
They have made their own whims the
sole guiding criterion for deciding the
allocation. If Maharashtra had only
6.7 per cent and Mysore, only 7.49 per
cent, it was the responsibility of the
Central Government to see that
Maharashtra’s percentage as well as
that of Mysore's comes up. They have
‘done quite the contrary. It is my
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grievance that they have been very
generous in the case of Andhra but
very niggardly in the case of Maha-
rashtra and Mysore.

Shrimati Yashoda Reddy: Question.

Shri S, S, More: My hon. lady friend
here questions. Does she question my
statement? Of course she can have
her own say when she gets her time.

Now, if we take the actual expendi-
ture by the Central Government on
irrigation, we find the imbalance more
glaring. Take, for instance, Punjab.
They have spent Rs. 122.8 crores and
the per capita outlay comes to Rs. 60.
The respective figures for Andhra
Pradesh are Rs. 171.71 crores and
Rs. 48; for Mysore, Rs. 110.22 crores
and Rs. 47 and for Maharashtra, only
Rs. 104.05 crores and Rs. 26. In the
light of these two factors, I need not
argue out the case that Maharashtra,
as far as irrigation is concerned, is at
the lowest level, and if any impetus
has to be given to irrigational possi-
bilities, it is the responsibility of the
Central Government. All our pro-
jects have been pigeonholed though
clearance has been given to large and
stupendous projects for Andhra Pra-
desh, like the Nagarjunasagar and
Srisailam projects. As far as our pro-
jects are concerned, treating them as
diversions, have been ruled out.

18 hrs.

An Hon. Member: What about
Koyna?

Shri S. 8, More: Koyna project was
taken up long ago. So, my submis-
sion is that the Government have laid
emphasis in this particular note on
the irrigational possibilities and not
on the power possibilities. Take, for
instance, Maharashtra with the
western ghats. Nature itself designed
that the western ghats should be
utilised for power production, but the
Government wants to undo what
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Nature itself has designed.
read from page 9 of the note:

1 ghall

“Such of the irrigation projects
in Maharashtra as have been
investigated and other urgent pro-
jects which may be investigated
in the near future, provided they
do not involve any further west-
ward diversion of waters. It is
considered that the total estimat-
ed withdrawal of supply in res-
pect of all these major, medium
and minor projects, including the
existing projects, during the cur-
rent, the fourth and the fifth Five
Year Plans will not exceed 400
TMC from the Krishna.”

As far as the western diversions are
concerned, they are almost scarcity
areas. Due to the terrain, there js
no possibility of undertaking irriga-
tion works for helping agriculture. All
these scarcity areas will need indus-
trial development. Unless these pro-
jects are sanctioned, there will be no
power for them and no small indus-
try could be started.

1 may quote from a paragraph of
the third Five Year Plan:

“An important objective of the
Third Plan is to develop efficient
small-scale industries in small
towns and in rural areas so as to
increase employment opportuni-
ties, raise incomes and living
standards and bring about a more
balanced and deversifieq rural
economy. In achieving these aims
a major limiting factor is the lack
of power. Where electricity is
available, it becomes possible to
reorganise the traditional indus-
tries and to introduce small indus-
tries based on steadily improving
techniques, which are capable of
meeting the new needs of the ex-
panding rural economy.”

From this point of view, all these
western diversions ought to have been
given priority and sanctioned. It
may be argued on behalf of Govern-
ment or by my hon. friends from
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Andhra Pradesh that Government
have not prevented Maharashtra from
raising electricity by thermal plants
I want to point out that the question of
cost will be almost prohibitive, as long
as power is cheap and due to the
heavy rainfall ang the high heads that
are available wo coulg generate power
at a very low cost, while thermal
power will be more than difficult for
us, because there are no coal depo-
sits, If we start thermal plants, we
will have to import coal from 600 to
800 miles away. There will be a
great strain on the transport. All
these factors will arise. Then the
foreign exchange component too will
be very high and beyond the means
of Maharashtra. Therefore, cheap
power that could be generated would
have been very much useful to Maha-
rashtra for starting small industries.
But unfortunately that has not been
done.

Then there is one more factor. Take,
for instance, Koyna. Some hon.
friend did refer to Koyna. If we are
permitted to divert a little more water.
Something like 650 TMC, we shall
have doubled the income. The award
by the Central Government is nothing'
but a nav avatar of the 1951 agree-
ment. The 1951 agreement wags bas-
ed on extreme idsparity. It was un-
principled; it had no principle, and
it wag arbitrary. In this award they
simply say, without giving any rea-
sons, that Andhra Pradesh shall
have 800 TMC, Mysore shall have
6800 TMC and Maharashtra shall have
such and such. They do not adduce
any reasons why Andhra Pradesh
should have 800 TMC and Maharash-
tra should have 400 TMC. It is not
explained at all. Possibly they do not
feel the necessity of explaining any-
thing to Maharashtra. Therefore,
taking into consideration all these
factors, I venture to state that the
award is extremely unfair to us, It is
reeking with partiality as far as An-
dhra Pradesh is concerned. I have
nothing to say against Andhras. They
are perfectly justified to seek ways
and means for their development. But
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[Shri S. 8 More]

Maharashtra is also perfectly justified
in fighting for its own cause. With
these words, I resume my seat.

N witere fag (<) : mw
wEIRE, A FAR AW 9T qF F T_H
sTa @ 1 @Y T § 2w 9 49w
A, A F {IFA IAAT JGT AT
#t 3T agT g TwL @) o
&Y 3T ¥ co GTHT FIEAFIC & | T
co GRHE ¥ & o1 qde q¥ v § fawr
* g9 19 TFT a1 A9 uFY ¥ wfew
w1 A Fe @ & o & e T
TFT AW FT A 1 vo qTHE TA AT
2 fom & a9 o uFT a1 39y fr FW
A w5 # &1 T T F AT Sl
F foad oty N 2, F woe g
A 1 af, ITH TFLST 7 oy, @
I FY 9 gAY 2

A% ¥ 397 WA & o o aga
Fa{r & | 97 f gk am H G gy
Frea wfgs ¥, 0 R e IR A 97
33 ¢ f& a2y a9t ATl ¥ AT
w9 mrEsgRaEi &1 qfa groSmom,
NEEARAN LI TR F I
FFA &, T37 T3 F T TAAG AT AT
T FTEAFTT F1 ATHT ASERLL H1T AT
qFT D JT Ifze 1 waw oar fEay
AT AT FTIATT A A9 ARAT § AW
FE G FT AT FIEA *Y I9A H7 ]G
TFAT 2 | TT FIN F1 I TG FKY Fopy
T JFAT & 1 FET G0 GIFAHT HT GO
I A ARG AT F ) T GRAAT A
2 37 AT AN qF AT A F AT
2 1| 3% foaa w7 +r aga saver afew
MR Gy Y Y TrAd §, g X 9
AT G137 AMAT 2 HIT FHG A FH S
IAE TG AT KT AT aga wigw A
7T g1 wFAT |

& gaTaT OF @ fi Ay § e
A Y draArdf ¥ gw B @ oW
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|TH A W JFE1T 77 €€ W1 AdY
& 1 T Zar & f wrerer aiw ¥ fogdr
arat ¥ FA% wwQ #Y grfa ITEY o
1 H wma g e ww W e gw @
A s 2 fr ot ) N §F @ ww
% ag T4 W 9w W gEd fag
aafedr ol awr & @G, @ @y
SUTET ¥ FTRT A FTRAFI &Y ATH
g1 3 9 gArdy A Y oo #Y
7 gHafY |

R g W fmac s ¢ fF fgw
Y FT JAREA FTATQ F AR A
At w3 gt @ | IaE @ faw
#= W g & afe 99 & qraw v
9 miew # ¥ W @
TEqE 9T ¥, 99 fF 3@ @ 92 FUE
Y HTE ®9UT G Y | ZH ALE AT
FATE FY e AT Tfgy | Ay a9
ST AT § IAY AT AV GH 713V FH,
afra g% ol awg anfey A aga
77 gy, T 9@ 97 ¥ AFAA g
& @ ag agy a9 g ¢ ) 5w fAw Ew
TUAGT * FFF ¥ AAAT NAATHT 1 SGIRT
IR FATAT TfEq | O IW T W W
FYE BTAST &Y AFAT AT Z/T HATH I
I AT FIAT |

6% Grq Y §9 0F HT a3 A
£ a1 § 1 fg T 9T [T R ]
TET A & faqr | g WY 53 Y
@ ffa 9w & wng 99 Jfa FTI@A -
gy 3 ¥ foran 1 T dava gE, AT
X A * R qAT I FU
a9 g qg A1 a7 gy fn W faaf
§z1 gWft IuET 2 % & g WA
¥ F g7 | Afea o7 oft o we
q7 AET A Gy 2 | A7 A9A T qg Q@
W wrey i oww woAdY ¥ o #
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TE g WA O & qEAT B1 AG qW HC
a1 @ & &Y g aret ¥ wek e o
T FT GFA | WA T 230 A CF FY 9
ITHY R § a9 g 9T, Q aifeni
Y 3, ¥fww 3% O & wa ot A
QW , T gEd B agemEr
@ & fF o & a/ # g W
AN AT FT AR (T | qH T A a7
2 warer 351 3 o go W e amrat
#H #7197 w19 ¥ & q@ 7 ATF WY
W T | WIS J J@E 97 §) Aq@t K
AT I @ §, IW q Iq &7 G A
21 @ & O fawm & Ft ¥ e
92 VET & | T9 AT FY g w7 & fad
A #1 forirr & AT Jq gA B Q@
F3AT Tifgd 1 9w s A g
Fe agt a1 AM ? 59 F Ty qew
a1 F19 § FT1 g Arrw ! & wwAT §
f& T8 79y #N H BA g famr
ST Tifgy A 3@ H@A FrAw
faar smaT =fea

fastatT fo & 77 W 97 Frem
e 9T OF I g7 73 3 A R age
99 3T TEAT & FEAT IR )
qzA 7Y 1€, g A A W oAy
T g g W AF IF 7 A
T &Y ATE | ATET FT IF 0w
I oafer 5w ond Frwarar
F T T G WO A9y fAsa
AY & T FE ATH AT 1 5T ATy
T AT F Y w=lr s=w sTi
s arfed o

ECIREER I EOSE e O
2, @ f& ¥ wifezosd 8, ag 7%
aTE I WM A fawr gy @ A9 qwd
ITF TR W0 A | qE 9T /A Gy
Frefug gwmag H A g7
e dra A & B A qar gy
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AT @ AT A ATAT A | AN AT
Y A g AX , Wi T T qfw
w1t 3, 5 A% ot g7 A wraE
N A &, T F T IO DAATH
Tt Y & drw Y A w1, A
AT % AT WA &, FOH17 TH AT
¥ facger & @1 & | 93 W WY, T
q¢ WY AT FY qFA FT IFT @Y
FT ¥ET | 78 39 * oy ot o Y @I
¢ mfar Y w1 wr & 7 Wt A
T g o & o Al @y 9
NG qAT FT LW T g grav ]
f& Mg 77 w9 FTOAE @Y, I9 X
/B 9w Y | afe fegem #
AR I8 T QIAd oFy § faw
§ AT AF FTE ATH LY gY TAT | HIHTT
T IW A ITE FIW ISAT 9I0LT |

U BYT qT 3@ KT oaw A AT
g7 e &feay F fipamt # agt o7 Zgaaw
TF 39 fay 4 amdr v ogera
Zfor g Striem, Ty WA | S
HT W 17 AgT agt § Adt A%
TIETT FY A FT AR A 2
TEr 2 1 agi N9 ¥ Iga FIAT A
Mt 1 RO ATE A FAA AL A
2 Aqe & O 59 F IO I P
& agife agr o7 I¥ A Y AGY AFY
g | 9T g uy AT & A At ¥
T F&T g At | qgt 7 IW FEA
T Y X & FIE AFA AGY g ) AV
HECERUIERCIES U R CRE L ALY
af grir a1 &% g 7 qgr $§ IT
a@h ? gq fay S gw A7 ¥ §EE
g gfrme & 9gh T Z99aw  Ag
M AFAT &, qgF & forg A1 A gE™
FER W A g Am At fF
g7 9T TEE AN TY AT | "G T
wreY wferd A ATET aFET v IqW
& A T AR | TG I TR
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[ wwTe fag)
¥ e & P T AAT wgt 97 Frarat
B IW FT Tq AT FY J&AT ¢ 1

gt aF faordl ST AT § SW &
R F & sz wrgan g 5w Aoy
TRE A QU FA A qOIC BA Y
) TG N A woAT T AT
oA QU AN S A F A
faqrslt a3 Sgamr A fior T 3w A
qFER F 39 ¥ fq2 Ifag waw Ism™r
wfed 2R @ wfgd 5 99 Femre
Tt 7 R N | A faorelt g
t g gl @ = ar goff &
T T F9H N TS AT FY
N EFsRagar s 7
I F folr TedAT 97 F | WA qG TedAT
Q1 A FX A HY AW FT FW T 7
FrFagiAR N AT Eagar D,
#fFr 97 F #nfedt & wga &
T &, ag & O ad
faqcft & @ 9wd  WE wEd
TR FA ¥ & | a R, so gfama
T 3@ ¥ fasgw weww @
IET ¥ T ATH A G HT A
TFETH T I ISHT ey | 99 709
QAT T TTE W e T A A faqedy
qz7 Y 9F ¥ ST ¥ sawy faoret ag
wiEEd AR AET A TR FAT
as qg=ii | et A1 wem @, qq
oy fear S W6 g7 F1 T 39
oE o Sfa 7@ &, fee o agar
ug @ } fF 9w &t fawefr, fagdy ar
¥ Y goweR @ g & aifs @ wew
7w QAT FT TF | W TG A
{1 9% 2uF T A W § midw
T I & Y qFr | § o9 ¥ frdaw
&0 9gar g fF w9 B Q9w
Ft a7 d s A7 wfgy A f iy
¥ @ AR A WAt F oco B
w1 § 1 fa® 30 W Ty Al & g@
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9, fow ¥ fore few woTe & o €, 2w
FT IQE TG Y FIW | FIHC FFAT
N TgT 33 & IfwT 9w H1 g
AT | AW Y aqery d foy QY ag
TaaTET A § fogw oy ot FQ@ &
g FTIAE & fo¥ F@ &, T Jear
% fay &9 &, afes aew § Par
Q&1 A & | G HY AT W mFTHar
aedY § @@l 7@ 0 W ) AW wiw
T &1 N fF co & 7 FEaFT
AT § €l g W 9T =g ag Wl &
gET Y, W T2 FT A% 3 AT AR
TP FT IR, 3T F T AW & |
g ¥ 3 B A7 @ fF wAT 39
& |9 THTE 4G FT T G R

Shri A, P. Jain (Tumkur): Mr.
Deputy-Speaker, Sir, I know that I
am operating under extreme limita-
tions of time and therefore I will try
to cover one subject, which is of
eupreme importance to certain States,
namely, Mysore, Andhra and Mahara-
shtra, If I have time, I would like to
say something about other matters.

We have adopted the socialist pat-
tern as our objective. Socialist pattern
means that the disparities beween
different individuals and between di-
fferent regions must be reduced to the
minimum. Agriculture is the vocation
of more than 70 per cent of the people
in this country and despite the first
two Plans, the second of which was
particularly industry-orientated, the
bulk of the population, as much as
three-fourths is still dependent upon
agriculture and however much we
may try, I cannot visualise the time
within the next 30, 40 or 50 years when
agriculture will lose its dominant
position in the country, Agriculture
being the dominant occupation of this
country, irrigation occupies a very im-
portant place in our economic develop-
ment. We have to judge the state-
ment laid on the Table of the House by
the Minister of Irrigation and Power-
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from this one particular criterion,
whether it tends to reduce the regional
dispariticg or it leaves the hind-most
to the devil and gives more unto him
who has more. Now, I will read two
quotations from the statement of the
Minister of Irrigation and Power.
The first one at page 1 says:

“It was stated at the confer-
ence, that the development of the
region as a whole, and in pari-
cular the development of back-
ward areas, was also important
and could not be ignored.”

That is what was stated in the 1951
conference. Then, at page 10, he says
again:

“There is a clear case, however,
for scarcity areas to be given a
preference provided they are,

generally speaking, within easy
and economical reach of irrigation.
On this ground, Mysore has pres-
sed for their TUpper Krishna
Stage-I1I, the Bhima Irrigation Pro-
ject and the Bijapur lift irrigation

scheme for the scarcity areas in
Bijapur and the neighbourhood.
I am sure that these schemes will
be considered sympathetically
after their project reports are
available.”

I am glad that he has accepted the
principle that arid and semi-arid
regions must have priority over other
regions in getting irrigational facili-
ties.

So far as the Krishna basin is con-
cerned, it has an area of 100,000 sq.
miles, about one-third of which , i.e,
22000 sa. miles, are scarcity areas
v-here the rainfall is less than 24
inches. Out of these 32,000 sq. miles,
about 18,000 sq. miles, that is, three-
fifths are situated in the State of
Mysore. I am not speaking for any
parochial reasons or because my cons-
tituency happens to be in that region.
If this area was situated in Andhra,
or in any other State, I would have
said just the same thing

3172 (Ai) LS—5.

In the memorandum submitted by

the State of Mysore on Krishna-Goda-
vari waters, on page 64, the condition
of this area is described as follows:

“Of this area, roughly 32,000
square miles (nearly a third of
the tota] area) receive an annual
rainfall less than 60 centimetres
(24 inches) on an average. This
area along with the adjoining
fringe is infested with famines
and scarcities roughly once :n
every four years and the State
Governments have to spend crores
of rupees for famine relief works
year after year. Out of this
32,000 square miles with an ave-
rage rainfall less than 24 inches,
18,000 square miles (585 per
cent) lie in Mysore State.”

This is a memorandum submitted by

an interested party. Let us see what
the Gulati Commission has to say
about this? In paragraph 14 on page
3 of the “Summary and Principal Re-
commendations”  the Commission
says:

“The Commission has found that
there are 34 taluks in which 75
per cent or more of the annual
land revenue was suspended at
least twice in a 10-year period or
50 to 75 per cent of the annual
land revenue was suspended at
least thrice in a 10-year period.
The normal annual yield of crops
in these taluks is also low, Three
of these taluks are in the Ananta-
pur District of Andhra Prades.h,
there in Madhya Pradesh, nine in
the districts of Sholapur, Poona
and Ahmednagar In Maharashtra
and 19 in various districts of
Mysore.”

Shri Shivaji Rao S. Deshmukh: And

that too when 30 inches rainfall area
is taken as a scarcity area; not 24
inch area.

Shri A. P. Jain: That is to say, out

of the 34 scarcity taluks, 19 are in the
State of Mysore.
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[Shri A, P. Jain]

Sometimes it is said that some pro-
jects are not technically feasible and
that some projects are economic. In
fact some reference has been made to
the feasibility of the project as also
to the economicg of the project in the
comments of the hon. Minister too,
which I reaq out. Technology is ever
advancing, But for the advance in
technology in constructing high dams,
it would not have been possible to
utilize the waters of Krishna and
Godavari, or for that matter of most
of the rivers. Particularly water
technology is making such advances
that it is rather difficult to say, with
our present knowledge, which of the
projects would be technically feasible
and which of the projects would not
be technically feasible after fifteen
years. Again to the question of eco-
nomics, Sometimes it is ‘said that if
foodgrain can be grown econor.ically
in one particular area, then it can be
transporteq to another scarcity area.
That is true enough. But it is only
foodgrains that can be transported,
not the purchasing power. In these
scarcity areas the people have no
purchasing power, and the only
method by which they can acquire the
purchasing power is by their getting
more irrigational facilities so that they
may use more of fertilizers and grow
more crop and thereby improve their
economic condition, Therfore, it is no
argument to say that on the economic
ground only those areas which are
more favourably situated should get
the projects.

In the State of California, Govern-
nor Pat Brown has taken a project as
a Plank of his election campaign where
water has to be lifted several hund-
red feet and then carried through a
channel to the South California in
order to provide irrigation to the arid
and semi-arid areas which are situa-
ted several hundred miles away from
the source of water. That made Pat
Brown the man for California and he
won the elections. Therefore, the
question of economics and the ques-
tion of disability has no finality about
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it and any argumen{ based upon them
is not necessarily correct.

Shrimati Yashoda Reddi: I hope
this argument about economics is only
so far as this matter of water is con-
cerned. Otherwise, it will be follow-
ed in other spheres also.

Shri A, P. Jain: It is well under-
stood.

There are also several other crite-
ria which are usually accepted in the
distribution of water. For instance,
population is one of them. = 40 per
cent of the population inhabiting the
Krishna Basin is living in the State of
Mysore. The cultivated area in
Mysore is 47 per cent of the total cul-
vated area of the Basin. The net
sown area is 47.6 per cent of the total
sown area of the Basin. Mysore con-
tributes 44:6 per cent of the Krishna
Basin. Taking all these together
the share of Mysore in the waters of
the Krishna comes to 47:5 per cent.

1 submit that in giving this award
certain arbitrariness has been observ-
ed. The basis of the award is that all
the projects which had been executed
before 1951 are all right and nobody
is to question them and all the pro-
jects which are under cohstruction
since or which can immediately be
taken up for construction have been
approved of as valid prospects and as a
result the hon. Minister has come to
the conclusion that Maharashtra
should have 400 TMC of water, Mysore
600 and Andhra 800, We do not know
on what basis he has arrived at these
conclusions, There is no reason
given whatsoever as to how he has
come to those conclusions. Fortu-
nately, there is yet scope for the
hon. Minister to make amends for the
inaccuracies and to do full equity in
the matter.

At present the award accounts only
for 1800 TMC. Actually, the availabi-
lity of water in Krishna is much more
which has to be determined. I can
well understand that in the absence
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of accurate data of flow, accurate
availability of water could not be de-
termined. The Commission has ad-
mitted that there are possibilities of
the diversion of the surplus Godavari
water to the Krishna and to replace
the Krishna water in the Nagar-
junasagar Project with the Godavari
water, These assessments will be
made and it is only after that that we
shall be able to know what the total
availability of water in the Krishna
is.

There is one other important matter
to which I would like to draw the
attention of the House, There is a
proposal to divert the water of the
River Tapti to Godavarj and I submit
that in assessing the availability of
water for the Krishna it should also
be taken into account as to how much
water is diverted from the River Tapti
to Godavari.

The award, as it is, is arbitrary. It
has not given the two States of Mysore
and Maharashtra their due share.
When this surplus becomes available,
it must first be given to the two
States of Mysore and Maharashtra
and only after their rightful claims
have been satisfied the water should
be utilised for any other purpose,

=t fasma waw@ ;| SYIHy "gId,
ST Wa & AT 19T q faere Favera
# 3IY FAS Yo AT c¥ BIX TA
Fr gz 77 faareda § 1 g7 AAAT
M A AT @ ¥
¥ @ AT F FA Ay AT § G
gl § | R & 57 qarq v faged
Faf O THIA (A A AT qeqAr
Qat &1 SAT | F4qH qFadiq g &
300 ®HUT TqAI faurf @ & gor
qan g T AT AT A 300 FAUY
TqaT &< AT | SIgT §F wAl @9 7
1 95 & 99 § FAY 7 g€ g et
aF I9 F T F1 T F FAG § I
¥ gw g W & | wE @ w1 wfafa
fg=rg 1 957 oy fafaga owg &0
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a1 A qf Faw ¥.v fafaas oxe
# g2 1 7o A feehra o'sadfg gvomm
F1 W AT 3G qF 9TF 6F g Aaew
F1 A&7 95 (R fafoqa qwe #7 @y
sifs fearsse g X 0. ¥ fafwan
TFE FT @I AT AT QT e 8. Y
fafaas ore #Y & g€

7 foild & migwal & AraC 9
73 Fegr ovar § fo oo 3; F 7T ve
fafags owe fafsa &= & Sfer @
A g W qgel QoA 3
7 T FY s | AEF Q@ ve
8.4 13,5y fafaas ore g A
¥t fF qany & fF qanoaut ¥ we.y
faferga qae fafaa &7 ar 99 & =<
T 13, oY F A Y g4, 3 fufegs
TrE f g | & A gwwan fr few
T ¥ W F AT vo fafay uxy
Tafam e @37 1 & JrF FT 7 vo
fafera ors 7 #gY § 1 T {s.X
fufags g Ja1 Jar § fF qene-uy
% ywraw ¥ fafag dx a1 @ ts.
y—23.54 ot I guadfr DA
ared g § @ ;1 ¥, sy fafagw
¥ OF AT AT QSR AT 9F-
dfr AT F waw af F agr e
foegar & oo s gar ¥

o< T & A AW fF =
y fafqas cve & =g #1 @7 T@7
i a1 fF e §¥ NEwE gw
TFe @Y 9T & g AT TEA R
TR 1= 4 X s =228 fafags o oy
¥ fafegs e A qaaAw =wfew g
oy o s gw A fagy @ ast &
AT & T F oW WEAT § A T
¥ wgf w7 g 3. vey fafags e
P8¢ ¥ MT 3. ¥ fafags @ ¢esR
# | MR A gATH WEHRK ¥ 39 AT
F ade ¥ 3 AW 9 TAS Yo TE
3% I T JET ¥ ToAT HAA
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[+ fasrer sw=)
& fa @ g, & T QAT At $A
THFET ®) q9T gRT A W ReR
FAS &7 &9 39 ] A QT F7AT
qR AT g 99 F HY A FA g gt

siq & 98T F1 eqr faars & sgaean
FY a3 feamT wmzar g 1 a9 ¥ qsr
fearzfen 3T ga T #1 G Ay
qerarR ag@ # faard &) sgawar §
QT aAR (T2 qfwr @) 333 %
fafeaa tae & AT e ww
3uR. R fafaga urs @ fow & waw
DAY I & 1 I FH of@r w1 wR
vo fAffA THFE A A A N 3@ F
qrY 38 g1 & 5 Y, a0 sfeea
e fafaa e 3 1 oo fae famrd &
T 3 wifad e @ 9w
T 2|W FT @ §ae gaen ¥ fog
@ T & g § ot 9% 9w
T g 99 F WA 0 K F7 @91 §
fie ga 2w AN et i ¥ faelt
e #1 faedy & &0 78 & | oAy
agt 1 O § fF g § 1 wue Ik
AU gt § R feura feam q
& faAT =R H ST g WM FT W)
T o T3 @Y § 1 e Faemt &Y Iaw
sqaeqT g o9 O W AW F AR §
THAT HAW F qEA T @)

gt T # paedr § Y ag ww
1 @ Y TT oA R AT TR T8 I
g\ 99 qlt #) wEwaEar § & qr
Al ¥ war 7 afwd awa § o«
et Fr srEmgEar q@ ar e @
AR¥queT 91 L § | oE F 1w
g+ sav =fuw § fx feem v
Y 2 g war € 1 fFam ¥ 99 H @@
Wt o a1 99 & I faurd &1 A
A IcIE

gq & 3T F1 gq [&f IAT I_2W
foet #1 faard 7 e # AR

MARCH 26, 1963

for Grants 618‘2/

faetrar =g g 1 o ot oft wR
fo ag gart T R 1w A
€T T T/ § WX 99 F 3@ F v
a‘rﬁw\lmgﬁmmﬁ
W E D g Q) A T E ) g
dam & foreet frams £ 2 %2 QA
TR | Yoo UxT ST zyadw ¥ foang
gt fed o 5 Al T FAA o
AT oo UxT ¥ g forE @) ot &1
AT age gré & | AR A AT Ay
IR AT GY Y gfae faeret 7 =TS Av
g 7 f& gz W) @ o @ 4

& & wwa & qfy 7Y e § ) o aw

WL F Jfeqom 7 & qra ZgAT TN
agigar 1w faet & mifysg foror &
A1 a1y 7 7R g AE F BT s
feg wre A &Y qera agr Al @
2 A G T g v A A
gaa } fF 2@ & faard 7 fagqe
SEAT FET G W forgmat #1 awd,
g = W g feard &Y syaear
qAA FT EMT |

# wofr 7w w1 e @t gAT
2T A A AT Tgar g 0w 2w
T (gt o & ST i afeat
§ et FT T §9 3G G | NEAG-
FNET-HAGHT T WH HT [T Agi & 0t
&7 grEre & 9et &Y shfaw faw gdt 92
friz d, gt frari at anfas sgaeay
) g, faarf 7 faorelt @ X 7 a®@
T ATY T FY I, T 3 B ATE
g FT ATATE FAGT 97 qFAT § | T
@ q W aww w%a & fF g ofr it
Tqaey 3T F AnfEw § |

3R, AR FAAAA, AL AW
ST Y gOTT FY GHEAF HY AT qTRA
g\ ¥ faame & gw arx § 1 wtq
T §, 9 "arerE Tg g | afET @
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fauet & aX ¥ g 927 F7 wfgwlawy
w%mﬁm'%aﬁﬁgawﬁm
AEATE |

TEFR A T FeT § {5 avg & Froor
JR W § AT Lo FAT X FT T
I TFGE v § | F gwmar g fw
TR TFE AL 09 &5 AT
afa® AT | L& TR 7T oA |
T FY T fTamr Tgan g v gw 2w
¥ 9@ F FO T G A& FOS
AT 1 A7 graT & AR 9% ¥ g
& AT IIAR G A § 1 g4f IR
WA F T&T, M@, A7, qromTg
W TR fay @ g f 9 ¥
CHffes @I & | 3@ o ar 2wy ¥
It 9 fF g g9y ¥ frgy @ qF
R, 88 T ATEET ST FT KW
g% | 79 A1 frad a &t wewmr g,
X9 1 FT Jeaw 7w e Al ¢
AT v g ¢ oA DN Avaw
% fog fas SRmmEr @ g @,
1 1 o} Tz Y ISTC ATE |

W X I1g H7 VF-99 ¥ "afqa
WIFE F1 &G, A TaT TwAT S F Qe% -
R & 3%oo HIT aiw FATC T WX
1853-%3 ¥ 3500 T iy AT
T 1 LREL-SR F £ % AT THY T
97 T W QeE-§3 A vo W™
TF3 T a=r wf 1 98%q-%R A
YR WEE TAW T A Q8§3—-€3 A
R TETIATC AT | 12§53 & ¥,3¥0
i I fFY Y, 9= fF gegR—-g3 ¥
¥,34R T 7 fFy 77 )

SET qF AR ATAA &, BIAS FA F
Hag § IR F N AT @9 g,
IqFT aga a1 fgeat FEaet AR THa
Y FET A FAT TAT | S ST A Y,
I U AL 98 TS AR § T FA 5y
ag, Y Ay § f wlY @ A% g
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dar ofr a7 & I F @7 ™
3 W W F FAST AW0 F -
% fod @aw ot g & 1 g9 fad g
FY 39 F 7R faaiy ear 2ar =nfeyr

st % faerg a1 g9y 8,
q% gq-affg AT F e fafaas
feitae &1 e <@ 7T AT | 97 e
qu T g AR faw 3.v} fafawa
fedtare fasrelt Ja= & € ) gEd
AT # ¢80 fafams  feeare #1
=T T 4T 47, 99 & ¥ ¥ L.%o
faferam fasrelt dav g€ 1 7o 3 & faorelt
fs oot femie g, soet gfee & @ a<
288 ¢ ¥ 3u3.¢ fafaaw e AT el
# vivy fafegs ae #r =7 o
1883 ¥ {oRo.} fafmaw aw R
188Y ¥ ¢390.8 fafams ae +% =it
@M

o aF = gafRfE aaiq
il ¥ faareT ITAH A F1 I &, T
foe & qamar m @ fF §fFe wrea-
{1 AT A {0,000 TN T AR 4T
o s "fww il wy fawer &
€, foraar od qg 2 fiF 23,48 Tl
FY fastelt & 7€ | qftg G- qroy
F AT TF o0, ooo AT T fawra
AT LERE AF FA IRJ,UGE TET HY
fawrey faeely, oo for g9 3w & Fo
¥,%9,858 T § | wAfq #T T WK
F1 3Eq gT & 7Y g @ ¥ fraw
ot & 39 3] F gL OF TT F' faway
faer @i | W 3T 3T FT AT B
GITEAT § AT Tl ¥ @Y ar §a%
sferar ot &) awn Sy &, a1 9
¥ far 9/ ¥ wex foaodt F1 o
FET 93, fHey § AT g qe
ITRT FAT g5, fa=rd &7 Staeqr S
TH A W 94 3AfT F I W
AT TE |
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[ s wa=]

fgz &7 & A ¥ & wgav IEA§
fF gard g7 W g aqER T
T T oY Fi5 qdlf 9 R w1 g
T o farwrt Py 1 Afe o @
T @ #Y, o F der g w03
T At &, o aga T § W P
e @ aga fardt g @, =g oy
Tt frer o 1 Frgg 3w 2 fesrat
& a1 ¥ ey g FHH AT g AT fF 99X
T Tg Gy faqdr dar F1 3m,
¥fFT wa 7o w23 ¥ 3F A A AR
qQF W &, FF T T30 F7 O &
W & &Ly fasrd wiEh a7 @r g ) 39
o feafy ag @ fir vo fafwmaw awe
fawet wfa aF Iwqs w1 9@ QT
T < It AR 39S A Y, fafaww
e Wi g 9T gfa-ad AT
T | THEF H@TET FHA § {R,000
e faoret @ @i &Y F AR
W,o00 TE qRfAfmw =Y #
Ty | & fdee Fom TrgaT e
T fawrefY & qdf 99T Ry § W
AT W 2 w7 qger  fwar w@T Qv
o & T ot sgaegT ) AT STl
fF @ o A I rda A F 1w
g

@ g § 99 A q@ET AIEaw
g fre ag & ¢ e & o wiwe
fed oy § | TR AT wr e A, gese—
R #Y foid &, Ot ye W formr §
et ST # Lo Wi fady w1 F197
¥ FTw 9T g, o whama fadh
& F TR qifE AR o gfaa
fazdr 1 & fefgwyeder 9 gom |
¥fr feeR—43, =@ T Y foR
¥ foar § i—

“Nearly 80 per cent earth work in
main canal, four branches and dis-
tributaries have been completed.’
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qar 7df, ¥ H4r foey g o ¥
RATTTF FTH qI-TT & GH1E § a9
TG F 9T @I § 7R Lo i gy
2

g g MIEd F a1 JY
791 g, 9uF A ¥ § FEAr Sear g
fs mifanfasw #1 39 =« T
F TR § €Y W [T ARy | Surar
¥ SUTET wTEE AR SFAS FT TRATT
FTA T KT JERT BV AT ATCET |
qAEE FT ¥4A ag gmar wfgq fv
%9 fawy ¥ faet g #1 nfaufasw
F1 gfeeFror 7 oaT ME-L ArEAr
gt g =Jrfed fF g gw FT W)
ITAT A T | TG THET I THT g FT
ST wifgd f 3w & aer F O
¥ &FEaC A 9% AR [ FT AFEA A
g

qfsd® UFTIEH FALN, LLEI—%

#1 Y fqie & Fgrmar § -

“Comptroller and Auditor General
has pointed out that the Central
Board of Irrigation and power as it
wag constituted at present was not
a “juridical person” and giving of
grants to the board wasg not only
constitutionally irregular but also
fraught with risk in case of de-
fault”.

g A FT 1T I AT T FT §
T FT q9 § | ITH FATAT L9, Y00
&qQ d7w qaAe AR 2T A
I A ¥ &9 A 1§ 1 3w Ay
39 F Fedream, wRww, Cfwefafey
AR g AT THTIEH FT Wifee AT
Eurcll

& & wefafrefer mifee o=
fa foa o sisrree F al & 59 T2
FEAT =TEaT § | e qHree FwAdy
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eNo—¥t ¥ T T FE W L
5 ga @< A KaEe FT AqTfee T
wifed | mwt I & T Fg IfewF W
gt & 7R 7 I &1 wfee 1 qFA
3 1w @ e ofY faarelt &
WY & ar a1 A qi I A Q@ R
Iat e ¥ WG T S R I
rere wfee T =gy | AT fawams
3 f s 99 a7 wifee g, a1 agd ;M
FTAT a9 FaT & W I 9 ¥
Froea g Y T FRdT § |

pr. K. L. Rao (Vijayawada): Mr.
Deputy Speaker, Sir, I first thought
of reviewing the irrigation and power
problems common to the whole of
India, but having heard my hon
friends, senior colleagues like Mr
Jain and Mr. More who spoke before
me, I shall speak about the river
water disputes first.

Sir, on of the great events of this
year is the resolving of the Sileru
dispute between Andhra and Orissa.
That dispute was there for years and
it was resolved in the course of three
hours—in one night—and the result
is that both the projects, Balimala in
Orissa and Guntawada in Andhra
Pradesh are getting on very nicely.
I wish the Ministry had made a men-
tion of it in this report. I deeply
regret that a similar agreement could
not be reached in the case of the
Krishna River. The dispute arose
about four years back, The Krishna
was literally set on fire. All the pro-
jects and new developments were stop-
ped and the controversies developed
more heat than light. 1f all the Mem-
bers of the valley entered into a co-
operative effort and cooled the waters
of the Krishna by even to so small
extent as 1 degree, the heat liberated
and converted into electrical energy
would have been sufficient to feed en-
tire India for 3 years. The failure to
reach an agreement was because of
misunderstanding on two basic princi-
ples. These were mentioned by Shri
S. S. More and Shri A. P. Jain. There-
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fore I am going to elaborate on them a
little more than I had intended.

The first principle is that water
whigh is necessary for food production
should be conserved and should never
be wasted even when you produce
power. That is a basic principle ob-
served all over the world. -Even 70
years ago, under most difficult condi-
tions, the Periyar dam was constructed
and water diverted from west to east
in order to feed the famine areas of
the Madurai district. Our ambition is
to do a similar thing to see that the
dry areas of Ramnad which are parch-
ed also get similar help. Even now,
the Parambikkulam dam which has
been constructed in Madras involves
diversion of water from the west to
the cast, though if the water had been
allowed down the river, power could
have been generated. That is so not
only in this country. Even in the
most advanced countries like the USA;
the greatest importance is given to
food production. For instance, there
is a small river called Trinity. They
have built the highest earth dam across
that river just to divert the water
through a tunnel 11 miles long to give
irrigation facility to the Shasta valley.
That being the case, I wonder why
there is this emphasis on power deve-
lopment by diverting water to be wast-
ed into sea.

The Krishna is a great river. It is
an inexhaustible national bank. This
problem of diversion should be dealt
with in another context. The Krishna
Is the only river in the whole world

‘whioh has got the largest amount of

commanded area. The Krishna, once
it leaves the mountains, enters an area
where the rainfall is very little. The
Krishna receives all its early and
reliable waters in Western Ghats.
There is another peculiar meteorolo-
gical phenomenon namely the clouds
which hit the Western Ghats, lose
most of their water on the western
side. Under these conditions of scar-
city when there is such a large amount
of land that requires irrigation and
cultivation, what is the justification for
diversion of water? If only the con-
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tention of these people is allewed, it
means that water sufficient for 30 lakh
acres would have been thrown into the
sea. 1 appreciate the feelings of -the
people in that area that they will ggt
cheap hydro-electric power, There is
also another important point to note
and that is, there is no national ioss of
power when the water goes down tl}e
river. Instead of tumbling down In
one big fall, if the water is allowed to
go down the river, the same amount
of power is produced. ‘When watgr
goes down the Koyna dam, it
descends, it comes to Bidri, then it
comes to Alamatti, then it comes to
Narainpur, Jal Durg, Srisailam and
Nagarjunasagar and in all these
places, it produces power. There is
no national loss. I appreciate that
this power is spread over three States
instead of being concentrated in one
area, that is, Southern Maharashtra.

1 concede that this power will be
necessary for the Maharashtra State.
But, there are certain factors which
we have to consider in this respect. ‘I
entirely agree that hydro-electiic
power will cost only half of therm:.xl
power, especially because that State is
far removed from the coal fields and
for some un-known reasons, coal
prices are going up. 1 would submit
this. When they have control over the
Kalinadi and Bedi rivers, if they had
harnessed them in preference to
Koyna, they could have generated 3
million kw. That would have been
useful not only for that area, but for
the entire Southern Maharashtra, That
opportunity was lost. There is a
grid going from Sharavati to Goa. If
that is extended to Koya, that would
give the necessary power for Southern
Maharashtra. Once that grid is es-
tablished, it does not matter whether
there is diversion or not, the rates
will be uniform.

There is another important aspect -

that I would submit to my hon. col-
leagues from Maharashtra for their
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consideration and that is this. At
the present moment, the installed
capacity of Maharashtra is 1 million
kw. All the power that can be ex-
tracted when this water is diverted to
the west will be another 1 million kw,
Due to difficulties of construction, this
will be possible only at the earliest in
15 years. But, the load surveys indi-
cate that the amount of power that
would be required for Maharashtra in
the next 15 years is 5 million kw.
Thus even if you throw the whole
water into the sea, it will give only
8 million kw. Where are ygpu going
to get the other 3 million?  That 3
million will have to be generated by
some other method.

Shri Shivaji Rao S. Deshmukh:
There is Tarapur,

Dr. K. L. Rao: Yes. Therefore, this
3 million will have to be generated
either by nuclear energy or by better
management of the coal fields and
better transport and generating cheap
thermal power or any other method.
They have got to raise the 3 million
kw. When you are going to develop
3 million kw., what is the difficulty
in pgetting another 1 million, to save
the water from being wasted? This
1 million kw. of hydro-electric power
is only one-fifth of the total power
requirement. How is the economy
affected? Not only that After 15
years, we are not going to stop elec-
tric power development in Maha-
rashtra with 5 million kw. That is a
very poor figure. We have got to plan
for greater prosperity and in ancther
15 years, another 5§ million or 10
million kw. will be required. Where
is that power going to come from? I
would, therefore, submit for the care-
ful consideration of my friends from
Maharashtra that they must urge on
the Ministry of Irrigation and Power
to see and plan out now itself how
they are going to produce this power
which is required for Maharashtra.
That State is the pride of our coun-
try and it is industrially the most ad-
vanced State ang its prosperity is vur
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prosperity. There is no question
about that. How are you going to get
all that power? Through nuclear
energy or coal or oil engines or what-
ever it is. That is one question we
have to face.

Of course, 1 agree that these areas
must receive irrigation. The entire
area that is fit for irrigation, that can
be irrigated in Maharashtra will
naturally have water. There is no
question about that. If you are talk-
ing of irrigation in Maharashtra either
from the Krishna or the Godavari,
they will have the full amount of
water. That is a different matter.
If you talk of scarcity areas which
cannot be irrigated, those areas must
be dealt with separately. The only
way to help those areas is to deve-
lop small-scale industries; that would
give employment through introduc-
tion of electricity. For this, I would
say that they should urge on the
Ministry of Irrigation and Power to
see that they are subsidised by giving
power at a cheap rate. Therefore,
the question of diversion of waters
has to be very carefully considered.
That is a problem for the whole of
India. I am sure even my Maha-
rashtra friends, once they are very
clear about this subject of power re-
quirements of their State, will agree
that if it is throwing away of precious
water for the production of power
only, it is not serving the nation and
also not serving their own needs. As
an engineer, I would definitely have
gone in for hydro projects where
there are high heads and thera are no
other considerations. But we have to
have regard for certain princi-
ples and that principle is that water
must be conservedq for the benefit of
man, for producing food and that is
most essential. Even in American
practice, this is the main principle
that is adopted.

14 hrs.

The second factor which was men-
tioned by Shri A. P. Jain was with
regard to relationship between allot-
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ment of water and catchment areas of
a river basin. I wish he were here.
He had argued a case against himself.
He has forgotten that he belongs to
UP. 1 have never seen a case where
water has been distributed or the
allocation of water has been made on
the basis of the catchment areas or
connected factors. If you follow that
principle you will come to the absurd
position. For example, take the river
Nile. The River Nile is about 4000
miles long, and it starts from Ethiopia,
passes through Sudan and then enters
into Egypt, and 60 per cent of the
waters of that noble river is utilised
right at the mouth in the delta. There
they are irrigating 5-1|2 million acres,
and on double crop, about 11 million
acres are being cropped. Now, Egypt
is embarking on the construction of
another dam, after the completion of
which, the 60 per cent utilisation will
jump up to 70 per cent. There is
plenty of land in Sudan, but, never-
theless, because of the fact that there
are richer lands, and there is ancient
cultivation, therefore, Egypt has been
drawing upon that water. And what
is the contribution of Egypt to the
river Nile? It is nil; it is zero. You
cannot even mention the word ‘catch-
ment’ there, because there is nothing
for catching, and there is just the
flow of rain water. If you take a
case of that type and apply the prin-
ciple of the catchment area, then what
will be the water that will be allotted
from the Nile for Egypt?

Coming down to our own country,
there is the Chambal river. The
Chambal river is a wonderful river.
Gandhisagar Dam which we have
built on that river conserves water to
the extent of 6 million acre-feet. It
is a large amount of water. The en-
tire water comes from Madhya Pra-
desh. Rajasthan contributes very
little.

In spite of that, the waters gre shar-
ed equally between Rajasthan and
Madhya Pradesh in the matter of irri-
gation. That is in accordance with
the principle that has been enunciated
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namely allocations to be made to
benefit as much area as possible ac-
cording to the needs of each State.
We may consider the nearest river,
namely the Jamuna, which is just
flowing by our side. The Jamuna is
a noble river, and which conveys
water as much as the Tungabhadra,
in spite of the fact that its catchment
area is only one-third of that of Tunga-
bhadra. But the catchment area of
the Jamuna affords an interesting
lesson. I wish my hon. friend A, P.
Jain were here to note wnat I am
going to say. The catchment area of
the Jamuna is 50 per cent in UP and
only 2 per cent in Punjab. And yet,
two-thirds of the water is taken by
UP, in spite of the fact that UP has got
extensive areas for irrigation. Today,
what they are doing is that they are
taking a lot of pains . . .

Shri Shivaji Rao S. Deshmukh:
‘What is the water contribution to the
Jamuna from the UP?

Dr. K, L. Rao: All the water is
from UP and Himachal Pradesh.
Punjab contributes only two per cent
of the catchment area and it contri-
butes very little water; it is all from
the hills, from the Himalayas, and 50
per cent of the catchment area of the
Jamuna is from UP ang still....

Mr. Deputy-Speaker: The hon.
Member must try to conclude now.

Dr. K. L. Rao: I am afraid that I
must have another ten minutes more.

Mr. Deputy-Speaker: He can have
five minutes more,

Dr. K. L. Rao: Five minutes would
not be sufficient.

I was saying that 50 per cent of the
catchment area of the Jamuna is in
UP and only 2 per cent of the catch-
ment area is in the Punjab, and yet
two-thirds of the water goes to Punjab
and UP. gets only one-third. Thus
it is clear that allotment of water is
not done according to catchment area. :
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If these points are understood pro-
perly, then al emotions will disappear.
And I would request my hon. friends to
hear this very carefully, namely that
if these two principles are accepted
and understood then all the emotions
will disappear,

I welcomed the statement made by
the hon. Minister the other day, that
is, on the 23rd March, because it was
creating that atmosphere of friend-
ship and amity,

I remember in this connection the
story of two Negroes who were out
for a boxing match in the United
States. They were ready to enter
the boxing enclosure. One of the
spectators called one of them and said
‘Hullo, are you praying to God?’; and
that man replied ‘No, because the
other man will also pray to God, and
God will be in trouble. We are only
going to have a fight hard and clean,
but we shall not hurt each other.’.
That is exactly what the hon. Minis-

ter’s statement has done. It does not
hurt any of the States.

In the absence of an agreement
between the three States, the hon.

Minister has made an appeal or a pro-
posal for a working programme, of
action for the present and of hope for
the future. He has not shut out the
hopes for the future. His proposals
do not disfavour any of the States.
His plan is a plan of river concord
for the nation; it is a national plan of
river concord for the nation, and in
the interests of the country and also
in the regional interests, it should be
accepted and fully implemented.

In a case of this type, I would even
request the hon. Minister to overlook
the necessity for technical clearance
before we start on projects, because
already we have delayed them very
much, We should already have
started on projects on the Wainganga
for the Vidarbha, Jaikwadj for Mara-
thwada, Pochampad for Andhra Pra-
desh, Kukdi for Bhima Valley, and
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Koyna Irrigation, Upper Xrishna and
Malaprabha and Srisailam. These
are projects which have been held
back, and if I were the man in charge
I would straightway have started on
these works. So, I would request the
hon. Minister to waive these techni-
cal clearances and allow preliminary
works to be started.

There is one other important point.
Shri A. P, Jain had asked on what
basis the waters had been allotted. I
can quite easily say that they have
given the least amount to Andhra
Pradesh. That is all that they have
done. Where the demand was the
largest, they just gave the least

amount. But I am not going to
quarrel about it. What I am saying
is this. The cost of utilising those

waters which have been allotted will
be Rs. 700 crores approximately.
That is, you have got to invest Rs. 700
crores for works in the Krishna basin
in order to utilise those waters. The
amount of money that is being spent
by all the three States in that basin
for the third Plan is only Rs. 120
crores. So, in how many years or in
how many plans are these works
going to be done? Even if you ac-
celerata all the works it may take
four plans, whereas you are going to
review the whole position at the end
of three plans.

So, what is wrong with this state-
ment? I would submit that this is
indeed a very fair statement? I
would submit that flis is jndeed a
very fair statement, and in fact one
of the fairest proposals, that have
been made on the subject. I am not
speaking for Andhra Pradesh or any-
thing of that kind. I speak as a res-
ponsible engineer, and as a responsi-
ble citizen of this country that this
must be entirely accepted in princi-
ple, and action must be taken.

I wish that the hon. Minister had
made a proviso that bonus would be
offered to those who utilise the maxi-
mum amount of water that has been
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allotted, and that bonus will not be in
the form of money but in the form of
additional water when the position is
reviewed at the end of thirteen years.
That iss what we want. We want
food to be produced for the country.
We want no empty words or empty
talking or emotional approach to this
problem at all.

I would only mention that there is
a slight error in the allocation for the
Pochampad. 1 may say that this has
not at all anything to do with the
allocation. I am not saying anything
at all about the allocation of water
for the Marathwada area. It is one
of thase areas which I like best and
that is a very highly deficit area so
far as food is concerned, and it is also
a scarcity area. That is why I say
that Jaikadi project must be thought
of and investigated and should be con-
structed immediately.

But my submission is that in the
case of Pochampad, there seems to be
a slight error. I would request the
hon. Minister to rectify that, because
the water that comes from the free
catchment, that is, to say, after the
completion of all the dams on the
upper reaches of the river, the free:
catchment itself is 120 TMC, whereas
it hag been mentioned as 66 TMC. I
believe that it is a mistake. What I
am saying is that since the Pocham-
pad project is planned out already and’
it is going to be taken up now, it may
be designed on the basis of this figure.
I am not thinking of the higher
figure at the moment, because that
will .come after the observations are
taken later on, and I am sure the
observations will indicate a larger
amount of water. I would like to
submit about the formation of the
river boards. I would say that the
formation of the river boards, for the
five rivers, namely the Mahe, the
Mahanadi, the Tapti-Narmada, and
the Sutlej-Beas-Ravi should not be
proceeded with now, because there is
the excellent CWPC organisation al-
ready there, which is a credit to our
country. It has a chairman who is
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sgoing an excellent job, and who is a
highly experienced engineer with a
large amount of knowledge. Then
.there is the excellent hydrological
_section, }.here is the planning cell, and
‘then there is the soil conservation cell
.and then there is the flood protection
.wing and so on. There is a full direc-
.torate there already. Therefore,
_where is the necessity now of going
in for the formation of what might be
.called these advisory bodies? Where
is the need to go in for another
‘advisory body now? I would defi-
mitely request the homn. Minister
to reconsider this problem and not to
create this kind of advisory bodies
unnecessarily; especially now when
we are engaged in a grim struggle
_with an unscrupulous enemy on the
.north, when we are taxing the nation
to the maximum, it is necessary to
save all this money and not spend on
advisory bodies. However, I would
not say the same thing about the Nar-
.mada-Tapti valley authority. So far
as the Narmada valley Authority is
. concerned, I would go the whole hog
. and support it. )
.8hri A, P. Sharma (Buxar): There
is no need to wind up the advisory
bodies; if the people on those ad-
visory bodiegs are prepared to forgo
. their travelling and other allowances
which they draw,

Dr. K. L. Rao: There is very great
need for such an authority in the
Narmada valley, .and, therefore, it
should be set up, and I would sup-
port it completely. This river has not

- been tackled at all these years, and
now they have to construct six dams
on it, and they are going to build so
many canal® systems, and they are
going to have many power stations
and so on, which are all in the best
interests of the country. Therefore,
that authority must be there, and I
am definite about it, because there is
action there and we must always en-
courage action.

I would, however, request the hon.
Minister to remember one thing,
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namely that the work that is going to
be done by the Narmada Valley
Authority is all going to be engineer-
ing work, and the engineers are the
best instruments of civilisation. He
should not forget these two factors
when he is appointing members for
that authority, and he should not re-
peat the mistake that was completed
earlier in the case of the DVC.

I wish I had a little more time. I

want to speak only about the power
position in the country,

Mr. Deputy-Speaker:
ready taken 22 minutes.

He has al-

Dr. K. L. Rao: Could I have five
minutes more. I have left the con-
troversy. i

Mr. Deputy-Speaker:
other speakers.

There are

Dr. K L. Rao: I would say one
word about the power position in the
country. I would only submit that
we are adding at the rate of half a
million kw. per year. To reach our
target, we require an addition of at
least 1-1|2 million kw, per year that is
three times our pace now. In the
Fourth Plan, we are going to have an
addition of 2-1|2 million kw. per year,
that is five times our pace now. So
We require a very terrific progress
and radical reorganisation of the set-
up for Power in the Ministry. There-
fore, I would suggest that we should
have a separate Ministry of Power.
It is very essential, very urgent and
very important. The Central Elec-
tricity Authority is at the moment
not very active. It has to be made
a dynamic  body. A full-time
Chairman must be appointed. The
Power Wing of the CWPC must be
separated and integrated with the
Central Electricity Authority.

I wish 1 had more time to speak
about these very important subjects
which are of great importance to the
nation. I conclude by paying my
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tribute to the excellent work done by
the Ministry, the hon. Ministers, the
Secretary and the talented officers of
the CWPC. I am sure more dynamic
progress awaits them in the coming
year. I support the Demands.

Shri Karni Singhji (Bikaner): An
hon. Member a short while ago very
correctly put it, that irrigation and
power are the backbone of the couniry.
But to us in Rajasthan, irrigation and
power constitute our very lifeline. In
a big country like ours, developing as
it is, industrial base must necessarily
depend on the sufficient availability of
power. The same is the case with ex-
pansion of agriculture which must ne-
cessarily depend on expansion of irri-
gation facilities.

It was indeed a matter of great de-
light to everybody that the Bhakra
dam has now been completed. I am
sure it is a matter of pride for every
Indian to see this great achievement
of our Indian engineers.

While going through the Report, I
find that sufficient emphasis has not
been laid on rural electrification. Par-
ticularly as far as Rajasthan is con-
cerned, now that the emphasis is on
villages, to see that they have a bet-
ter standard of living, it is essential
that the expenditure on rural electrifi-
cation is increased.

I had occasion recently to tour the
Rajasthan Canal area, particularly in
the northern part of Rajasthan, where
it is going into service, and I would
like to say that I was completely stag-
gered at the magnitude of the work.
While you tour that area, you see
numerous canals, the Gang Canal,
Bhakra canal and so on, and when you
see the Rajasthan Canal, it is a really
staggering,  almost  breath-taking,
sight. 1 would like to take this op-
portunity of congratulating our Minis-
try and the band of devoted engineeljs
of the country who are putting this
gigantic scheme through.
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As you are no doubt aware, the
Rajasthan Canal will be the largest
canal in the world; it will also be the
longest canal in the world, and its dis-
charge wil] be in the region of 18,500:
cusecs at head; that is almost the flow
of a small river. The Rajasthan Canal
will irrigate, according to the latest
figures, 26.20 lakh acres and in terms
of cash crops and foodgrains, it will
help produce 9.5 lakh tonsg of food-
grains worth Rs. 29 crores per annum.
I am sure that everybody in this coun-
try is happy that the Rajasthan
Canal will go through soon. It has
the largest flow and we imagine that
for the past 20 years, all our problems
of over-population will be solved and
we will have enough land in the de-
sert where people can be habitated.

But this morning I wag doing a
small piece of mathematical calcula-
tion. I admit that I was never very
much up in mathematics, but accord-
ing to my calculation, if we assume
that the total area to be irrigated will
be, say, 30 lakhs acres allowing for an
additiona]l 4 lakh acres through lift
irrigation, and if we allow 30 standard
acres per family, it comes to one lakh
holdings or approximately 5 lakh
citizens who will be required to, habi-
tate this area. That, in terms of
India’s population increase ig exactly
equal to 18 days growth. So in spite
of all the efforts we are making to in-
crease the irrigated area with the
construction of the Rajasthan canal,
it will take only 18 days for our coun-
try to supply the population needed
to habitate that area.

Obviously, that brings us to the
question: are these projects, gigantic
as they are, sufficient to meet the
needs of our country? Or must we
apply our brains to still larger pro-
jects which will produce larger flows
of water ang irrigate larger areas of
our desert lands?

I would like to congratulate the
Minister and his Department on hav-
ing at long last acccpted the principle
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that the Rajasthan Cana] should be
lined. For many years, we have de-
bated on the floor of the House the
feasibility of lining the Canal, but for
various reasons including those of
economy, it was first decided that the
entire length of the Canal would not
be. lined. You know that in northern
Rajasthan over 30 years ago, the en-
tire length of the Gang Canal which
was constructed, wag lined. I am glad
that a certain amount of wisdom has
.dawned on Government which have
at long last accepted the lining ¢f
the entire length of the Canal.

I would like to ask the hon. Minis-
ter one question. When the Rajasthan
Canal was first planned, we had the
assurance that 35 lakh acres would
-come under irrigation. Why is it that
now the plans only have the total
acreage to be covered by irrigation at
26.2 lakhs? While touring this area,
I was rather shodked to see that the
-amount of emphasis that is normally
necessary in any planned area like
that of Rajasthan Canal by way
of having roads, railways, landscap-
ing, mandis and the like is not there.
*These should have gone hand in hand
with. the projects, but they are far
lagging behind. I do hope that we will
‘have an assurance that both these pro-
jects of development of canal and of
the land as mentioned above will be
‘taken up side by side.

That brings us to the question of
‘settling people on this -particular
area likely to come under Rajasthan
Canal irrigation. In view of the fact
that we have a very large border
with Pakistan and also considering
the fact that this Canal wil] run
parallel to this border, I hope we
wil] be able to habitate a large num-
ber of families of ex-Servicemen so
that it will serve the dua] purpose not
only of habitating these places with
hard-working men but in case of need
of having people who will form our
second line of defence.
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To the request to make the Rajas-
than Canal into a navigable Canal,
which has been voiced by Members
from many parts of this country over
and over again, I would once more
like to add my voice. 1 hope the
Rajasthan Canal will be made navig-
able. We also hope that in the pro-
cess of making it navigable, we will
connect it with the Kandla port. This
will be one of the mightiest projects
in the country and even the world. It
is a project that has been considered
many times by our engineers and I
believe it is within the reaim of possi-
bility.

Reverting to thq question of the
Bhakra dam and the Bharkra project
as far as northern Rajasthan is con-
cerned, I would only like to ask one
question: by what time will the
canal become parennial? I belive it
was promised that by 1962 the Bhakra
dam would be supplying waters peren-
nially to northern Rajasthan. I would
like to have that assurance repeated,
although we are a year behind time.

You might have heard during the
last four years—and we discussed it
also on the floor of the House—about
floods in northern Rajasthan. While
the average person associates Rajas-
than with famines and desert, the fact
still remains that a very large amount
of devastation takes place in the Nali
area where floods from the Otu reser-
vior in Punjap have wrought great
havoc. Sometimes we have had as
many as two floods a year destroying
both seasona] crops. We have taken
up this matter with the hon. Minis-
ter many times. We have also taken
it up with the hon. Prime Minister. 1
hope that something positive in the
shape of a permanent remedy will
come out of it.

14-hrs.

[MR. SPEAKER in the Chair]

While touring this flooded area the
other day, I found that a very large
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percentage of the crops of the Surat-
garh Farm—of which the whole
country is proud—was destroyed by
these floods. The hon. Minister had
informed me a while ago that they
have at present two plans—a long-
range plan and a short-range plan to
combat the Nali floods. I believe the
long-range plan will take consider-
able time. But the short-range plans
are supposed {0 be possible and com-
pleted during the coming sowing sea-
son. I would like to request the hon.
Minister to see that in spite of the fact
that we may have the Chinese ag-
gression on our hands, sufficient at-
tempts would still be made towards
controlling these floods in the manner
in which Rajasthan had suggested to
the Union Government, that the water
which comes and which causes the
floods, at least the surplus of it which
is not required for irrigation purposes,
should be diverted forwards the sand
dunes in Rajasthan where extra culti-
vation can take place and we can pro-
‘tect the people and their farms from
‘this devastation every year.

I would once more like to bring
up the question which I nave brought
up before this House for almost ele-
ven years now i.e. the supply of
drinking water to the brackish water
belt in Rajasthan near Lunkaransar.
For eleven years we battled about this
problem and last year.on the 4th of
May when the hon. Minister of Irri-
gation and Power called some repre-
sentatives of Rajasthan to discuss the
final solution to this problem, the en-
thusiasm that he showed in trying to
solve this problem and the feeling of
sympathy that he expressed towards
the people who have to go through
the hardships to get drinking water
from nearly twenty miles in the de-
sert in the hot weather, encouraged
us and we thought that perhaps our
problems would be over. We now
find ourselves against the wall again
and we hope we will have an assur-
ance from the hon. Minister when he
replies that the question of the feasi-
bility of giving a lift canal from Bird-
wal to Lunkaransar ahead of schedule
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will be considered favourably. I shall
quote to you from the Prime Minister’s
speech on this subject. While I was
speaking on the President's Address
in March 1962 where I made a re-
ference to this particular problem of
people having to travel over 20—-30
miles to bring drinking water because
water in that area is brackish and not
drinkable by human beings, the Prime
Minister was kind enough to refer to
this problem in these terms:

“One aspect which hag not been
forgotten in the Plan, but which
came before me more vividly is
that in some parts of the country
greater amenities should come to
the people—little things say-—
water supply in Rajasthan. The
thought of it is irritating--that
people cannot get good water yet.
In some places they have to go
miles to fetch their water. What-
ever plans there should be, of
course, in the plan it is certain that
every village should be given pure
water and may be by the end of the
Plan, this will be done. Greater
importance should be attached to
the common, basic necessities of
human life which everybody in
India should have.”

I think these are words of wisdom
and in view of the fact that we are
believing in socialist planning and
socialist philosophy, obviously we
cannot tolerate one part of the coun-
try to go without water. One of the
most essential things in any socialist
democracy is to give a reasonable
standard of living and comfort to
every citizen in the country. I know
that this plan will cost in the region
of Rs. 6 crores and is within the
realms of possibility within a year or
two if the Ministry were to put their
brains to solve this problem once for
all.

As far as power is concerned, Rajas-
than has made great strides and so
also Punjab. We are getting a
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great deal of power now from Cham-
bal and Bhakra and so industrialisa-
tion should be planned alongside. It
should be dovetailed with the pro-
gress because if we have a great deal
of power and suddenly we cannot find
uses for it, it would be a tremendous
waste. I have been suggesting that
as far as Northern Rajasthan is con-
cerned, industrialisation should go
hand in hand with these power pro-
jects. But unfortunately the State
Government are not glways so recep-
tive to these ideas because they are
far more obsessed with their regiona-
lism but I do hope that the Central
Government will be able to emphasise
this point better.

I would like to make a brief re-
ference to the thermal power plant
and grids ang the war. God forbid
but if the war flares up and if India
is ever involved in any form of aerial
bombardment, our power porjects
are likely to be cut off and it is essen-
tial therefore that we should always
have as a standby emergency stations
and grids which can cover distant
parts of India and supply power on
an emergent basis. In Rajasthan, I
shal] refer to my heme town, Bikaner.
We had a first class thermal power
station that supplied electricity as far
as 100 miles from that place. Today,
with Bhakra power coming there, these
thermal stations are being gradually
disconnected and removed but the
Government does not realise that we
are at the tail end of the Bhakra
power line and if the power supply
is cut off for whatever reason, the en-
tire dr'nking water supply system of
the city of almost two lakhs will be
jeopardised as we depend on electri-
city to pump water from 300 feet deep
tube wells. I would like to request
the Minister to see that the thermal
power stations are not completely re-
moved but kept as a standby in the
event of breakdown from Bhakra
power.

I shal]l not take up too much of the
time because I knaw quite a large

MARCH 26, 1963

for Grants 6206

number of hon, Members wish to
speak but I would like to repeat that
the future prosperity of our country
is dovetailed with our irrigation and
power projects. Let not war distract
us from achieving our targets in these
fields, because as an hon. friend said,
irrigation anq power are the back-
bone of our country.

syl qwren 3@ (F9T)
MEqeT HGIE, AT A {A A q1 T
St oo femn & 99 & fag s &Y
ggaE ¥ |

TERY, A9 NIk wea § ferd
ud faoeft FAem # QeE3-g¥ &Y
e Hig Y Y §, /S F www
F7Ar § 1 fomrs od fawelt waeg oF
@ Wy & foad 6 faar g s
T FF gFd § | WIS A FwHEA
feafa & @ s #1 wgew HIT
wfys a3 maT & A< qafag gn M
ga § 5 @ faam A sarar & samer
qaT @9 FT WA SR i &
Coic il

# qg¥r gaT #7 = fa=rd &Y 9k
feary T § 1 &w aw I € R
W T FIT ST 27 & | gATr 3
aga IaX ¥ | WX gw faerd Ay w=y
SgaET X G q1 g9 ook gr @I &
qra=y A Fyreaf i a9 a9 & | g7 A
THEIT F faard ua faoet gy &y
TarE 3 R g e # g
TS a3 @iy, 7gT qF fasreloT @o &
fg fF em ol g F AR
T TR § 1 7 A T, A
FY oY, SIT aET E AT AT R & |
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qeaer wgrew, § A7 wEew #;
e fage & fars syaear @ MK
faemar = £ 1 gEe fage d oy
faars 1 7qam7 81 WY & afw mi
FZT AT FTONT ATHRT AT 2 Wy faurd
&1 3fa7 777 9 §frogwr 1 W
FZNT TAR HR 97 T foe #3
S T AAFAAT F ARI-TA ATeqfAF
QT A9 AFAT 9 2T+ T J1 gATL fovamat
FT SATET KT FT GFAT L q9r W
TeT g ATHATIT o a9 & | FAA
g g frrer & g § e dar
&S W & |

& 5t 921 FT AT qUA G B
faars & ar # fearar arght § 1 fada
§ 35 T(F FraT F TZAT TR qfFF v
AT 71 F19 & o fows fag
3.4 FAOT T F gaafy fagifa
Y TE | TER ST TEHC IEG G
# gEEar ¥ T W g ggEr AW
W ¥ SAET g1 IR § AT WO
fratfaorg w a8 *19 Usg @R
QT 7 FT FHT | 78 &7 e o
FILAT AIT BT AT F FATAT AT GTE |
g T3 T AR faer A g@ary
T FgaAr v F4F 9 7w F @
T ST AT T FEHT TR GgT I ¥
Ig 7 I F § 691 AR g e Ay
5T FT AT Y | g7 7 Y AT AT G
¢ 3fw ag fagy s aia § 1 g Y sy
f& g aRIT & aFm ar TE AitF
fageTa & ag aeel frew w1 & fowd
AR fagy & w1 &7 artqr o7 @
AR AFT IF ATH AT FT H AT
3 i #3% wT ag FHRANE AZT FAT QA
QU TATHT ASE ZY FTEA FAF 7797
1 a3 & @anqe aig F 723 & gav
qr | T3 a9 3 T 9 F ¥ ZT 9w
gF T faeed ol ft faaar &
¥ ¥ F0F { 9@ §9GT A9 W |
3172 (Ai) LSD—6.
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# ST et g 6 gy ag ¥ wt &
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[ et agmaem ¥ )
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aifs § F7 qEHT TIITT 41 TF
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SR AAF R AT FAZ AT AT

TT F A A GUATTHT &1 faerefy
#F AR fearm =wET g WA
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A FF| 179 T 3-q40g F1HAT § 20,000
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& 3 & AfFT gw 3@y 2 i
s &) wia Ty €, et &Y are ¥ fasrer
¥ gry qur AR AW g3 & fEeg agr
wft aF faoreft 7Y og = &1 FE)-
FE argT o @, Afww awi o wEAA
g fga @Y fawret sodt & o) fiw =
&wn Y fagr #7139 SevAT gsar §,
o 5 A F1 I A E 1 T AR
fastell & AR TT @S FTA Hr 4T
E Gl S

gt & fr g faemed #ro
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¥ faoelr #r FdY &, @ oo ¥ wew
qAUE TAT FFIYL § 94 g0 9
T 91 f& s1d a1 q9aF ¥ fag
fawetr faawor & foo sfaa sraewd
Fr 9Ta, arfe ® wreg taseir T &
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#} #1 ol g ¥ gt €, @Y S9
qES &Y I FI HWNE FI [T 1A,
wift @ avg T TAE I ¥
T GET € | WS a9 fF g ®Y
fagit q@7 A SART IEG 7, THC
1 ¥ IaAr & 7 g =Jfeg,
fa-# s & fau ag fawe
' qears T aw |

w9 ¥ qF wwg faar @, @ % fag
& oy 1 gare g

Shrimati Vimla Devi (Eluru): Mr.
Speaker, Sir, every one speaks about
national integration, but we are not
prepared to honour the agreements
that were reached earlier. An agree-
ment was reached in 1951 by Mysore,
Madras and Maharashtra Governments
about the distribution of the Krishna
and Godavari river waters. At that
time Andhra Pradesh had not been
formed. Maharashtra was led by Shri
Gadgil, and Mysore by Shri K. C.
Reddy. But in 1960 these two State
Governments raised objections about
the agreement, challenging the capa-
city of the Central Government, One
of the reasons for this is that at that
time Orissa was not included, Sir, we
have no objection if Orissa {akes
waters from the G:davari, If at all
there is any fault with anvbody, it is
only with those Governments which
agreed at that time, that is in 1951. I
thought that the Centre would not
give any importance to these objer-
tions. But, surprisingly, the matter
was referred to a three-man Com-
mission, known as the Gulhati Com-
mission. I cannot understand the
il'v=alitv of the 1951 agreement. It
means that one part of the Govern-
ment declares the other part illegal.

After the formation cf Andhra Pra-
desh, the State Government have
planned a number of power and irri-
gation projects in concurrence with
the Central Government. Some were
started and some werc about to be
started. But then objections were
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raised, Maharashtra claims four times
the water that it was entitled to in
1951, after losing 12,000 square miles
of area in the reorganisation of States.
Mysore also claims a good deal of
water, not to the original Myso-e or
to the parts that came to it from
Hyderabad but to the parts that came
from Maharashtra,

So all power and irrigation projects
like Srisailam were stopped. As it is,
the per capita consumption of
electricity in Andhra is very low
when compared to ovher States.
And now gall these projects have been
stopped. Ags a result, Andhra has to
face acute shortage of power. The
ovublic and the private sector cou'd
not establish any industries due to
this power shortage. There was great
demand from the upland scarcity areas
that power should be supplied to them
for digging wells for irrigation pur-
poses. There also Andhra has suf-
fered due to lack of power.

With regard to irrigation also, An-
dhra suffereq a lot. We feel that
great injustice has been done to An-
dhra, both in the Krishna and Codavari
basins. Krishna and Godavari are
two different comp’etely independent
rivers. But the Centre always some-
how refers to them as though they
were both one and the same river and
they belonged to the same basin.

Andhra is supplying, as it is, 1
million tons of foodgrains to the other
States, and by the completion of the
Nagarjunasagar project we thought
that we would be able to produce 2
million tons more of food products to
the country, and we thereby hoped
that we would be able to wipe out
the food deficiency from the face of
our country. For the first stage of
Nagarjunasagar they have to spend
Rs. 140 crores, and for the second stage
it will be Rs. 30 crores. By spend-
ing Rs 140 crores in the first stage
we will be able to irrigate 20 lakh
acres, thereby producing 1 million tons
of food products. By spending just
another Rs. 30 crores we will be able
to irrigate another 15 lakh acres,
thereby produring ncarly double the
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amount of foodgrains. But due to the
dispute the Centre has not given
clearance to the second stage. I feel
that the Irrigation and Power Minis-
try is penny-wise in this.

Sir, there seems to be a mistaken
opinion that Andhra is having two
crops under Krishna. I wish to say
that only a small quantity of land in
the Godavari basin in Andhra has se-
cond crop facilities and the amount is
very little. The Nagarjunasagar Phase
II scheme wil] irrigate the scarcity
areas of Guntur, Nellore, Podili and
Darisi taluks, and some upland areas
of West Godavari. The present award
causes delay in completing the Nagar-
Junasagar project. I hope this wil] be
taken up immediately after the com-
pletion of the first stage.

While Mysore will be able to cons-
truct upper Krishna projects jn Mysore
territory, the border areas of Andhra
will suffer. This alsp must be reme-
died by the Ministry. At Pochampad,
in the Godavari basin, Telengana re-
ceived a bad treatment. For a pro-
ject which has been thoroughly in-
vestigated, as against 300 TMC, only
66 TMC were allowed. The water in
the upper Godavari could have been
more equitably divided, between
Maharashtra and Andhra Pradesh.
Under these circumstances. diversion
of water to the Arabian Sea should
not have been thought of by the Cen-
tral Government. Maharashtra can be
developed only through power, and T
agree on that point. But water that
is needed for drinking and for irriga-
tion purposes should not %e thrown
into the sea. Some other device must
be provided to give power to Maha-
rashtra. Moreover, in the interests of
the whole nation, the same amount of
power can be produced while the
water irrigates about 30 lakh acres
Thereby the food problem could be
solved.

I have not heard anywhere in the
world that water which can be used
fcr the purnose nf i-riration and for
drinking may be thrown into the sea!
To me it seems to be criminal.
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I am surprised to hear the demands
coming form the great nation, Maha-
rashtra, the nation of Shivaji. Because
we refused to agree, does it mean that
all this water should pe thrown into
the Arabian Sea? We were called
thieves, that we were unreasonable
and all sorts of things. Andhra is
very poor in industry. As you know,
the facts have bcen placed before the
Touse, as to the position of Andhra in
relation to industries and irrigation.
So, this should not be grudged; water
should be given to us. We cdo not
grude industries to Mahaiashtra. We
want Maharashtra to be industria'ised
very powerfully, because ¢nly through
ir.dustries we can develop And Maha-
rashtra indeed has already developerl
in the matter of industrivs to a great
extent. About the accusation of our
being thieves and all that we seek
the protection of the powerful Centiral
Government from such atiacks.

I am glad that the award has given
Madras drinking water. I feel that
the Government has set up a bad
precedent in repudiating the agrec-
ment of 1951. Ili-feelings and tension
have been created between the neigh-
bouring States. The Central Govern-
ment should have taken a decision
long ago. There are so many disputes
like the dispute which has been re-
ferred to—namely, the d:spute bet-
ween Uttar Pradesh and Madhya Pra-
desh. Such disputes should not take
long for a settlement. These shnuid
be settled very quickly and 2 drcision
given, so that the neighhouring Statzs
could have good relationship.

I must congratulate the Ministry
that at least they were ah'e to come
t. some interim decision, though I
feel dissatisfied because the final
agreement has not been reached. We
are happy because the green signal
has been given to procerd with our
projects which are being held up for
$0 many years.

Even the minimum justice done to

Andhra is not appreciated by some
hon. Members from Maharashtra. They
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are very powerful, and Andhra is not
allowed even to get some water for
irrigation. According to the demands
of Maharashtra, the water should be
allowed to flow into the sea. I do not
say all this with any provincial out-
look at all. Even if I had lived in
Maharashtra or in any other State,
I would have said the same thing,
without any provincial feeling. A
senior Congress Member, Shri A. P.
Jain, was speaking for Mysore. I
know that he was speaking for My-
sore because he was elected from
Mysore State, and not from TUttar
Pradesh. So, he claimed that he has
no provincial chauvinism. ILike that,
I also say that we have no provincial
chauvinism; but we speak from a
greater national outlook.

I want to invite the attention of the
Ministry to one important thing, and
that is about flood contro! in Andhra
areas. If you see the report on the
Ministry of Irrigation and Power,
you will see that nothing has been
said about flood control. No scheme
has been taken up in Andhra.
Every year we suffer from floods in
the Godavari ang Krishna rivers, or
from the floods in the small rivulets
like Budamerlu  Tammeleru and
Ramileru. All these rivers flood an
extensive area of irrigated land, and
they all fall into the lake of Kolleru.
I think that Kolleru is 400 sq. miles.
In turn, that lake floods all the sur-
rounding irrigated areas end fields.
Great care should be taken to have
these flood control schemes. These
projects should be taken up imme-
diately, and the floods in the lake,
rivulets and the big rivers should oe
kept in check

Shri Dasappa (Bangalore): Mr.
Speaker, Sir, it is not very often that
I participate in the debate, because
you have assigned to me a very im-
portant job which takes away much
of my time. But there are occasions
when I should break my silence and
say what I feel on certain important
Questions.
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First of all, with regard to power,
let me say a few things. As Chairman
of the Estimates Committee I present-
ed its report only about thre davs ago,
and I am very happy to s2e that many
of my coleagues have referred to the
recommendations made therein. Since
we have given all the reasons for
those recommendations, I do not want
to take much time, but I might say
that the Ministry and possibly the
Planning Commission committed a
grievous blunder in not putting power
in the core of the Plan. They lifted
it out of the core, and the result is,
today, instead of 690 million killo-
watts, we have been able to generate
only about 5'60 million kilowatts at
the end of the secong Plan. I believe
this is a matter which even the Minis-
try cannot deny. If they had only a
little foresight as to the nature and
the extent of the demand of pcwer,
they would have seen to this
shortfall in the production of power
and avoided it. I hope in the
third Plan period they will avoid the
mistakes that were committed in the
earlier Plans and that they will reach
the target.

Another point I want to say is this.
These schemes for the generation of
power should be taken up well ahead
of the next Plan. If they are sought
to be taken up towards the end of
the third Plan or in the beginning of
the fourth Plan, I ask, how is it possi-
ble for them to utilise the first two
or three years for the generation of
power. So, I would suggest what is
known as perspective planning.

I would mention another thing. It
is recognised that hydel power is al-
ways cheaper than thermal power or
even nuclear power. The capacity of
India today is to generate about 41
million kilowatts of hydel power.

Shri Harish Chandra  Mathur:
Have you investigated into the cost
of nuclear power? While it has been
mentioned that hydel power is chea-
per, the nuclear authorities claim
that nuclear power is the cheapest.
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Shri Dasappa: I can tell my hon.
friend Shri Mathur one thing. I do
not think that the Atomic Energy
Commission has claimeq that nuclear
power could ever be cheaper than
hydel power. The only thing that
they have said is that we can appro-
ximate in course of time to the cost
of hydel power. Since these hydel
projects do not waste our national
assets—based as they are for perpetual
sources, as it were and it is not like
thermal power—all the blueprints
possible for the generation of hydel
power may now be got ready so that
when our resources permit it, we can
immediately resort to those schemes,
for the generation of power.

The justification for my standing up
today to speak is obviously, as my hon,
friends can guess, the rather contro-
versial subject of the distribution of
Krishna and Godavari waters. I am
glad some of the speakers who have
preceded me have brought out a num-
ber of important points. I would like
to offer mv thanks to Dr. K. L. Rao for
having enducated us on this question.
We made the best of efforts. I do
not say that would have committed
all the States, but informally we tried
our best but we could not agree. It
does not matter what criteria you
adopt, but let there be some deter-
mination of the shares of the States.
But, a3 you have seen, that is a
point on which Mysore and Maha-
rashtra agreed, but Andhra Pradesh
would not agree. I have also said,
once the shares are determined, let us
have some adjustments, having regard
to the commitments already entered
into and possibly other requirements
also. But this was a thing on which
unfortunately we could not agree
upon. The Ministry probably had the
cat in the bag already and they only
brought it ‘out because we could not
offer them any concrete solution.

My point is, quite apart from the re-
lative merits, on which I may crave
your indulgence for a few minutes
later on, the procedure itself is not
correct for solving problems of this
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nature. Dr. Rao quoted the case of
the utilisation of the Nile river and
so on. Those are bygone days, when
there was no UN or no international
adjudication of the relative rights. But
now because of the Montevideo Con-
vention and others, a certain set of
principles have grown. In the case of
international rivers—it may not apply
wholly to our case but the principles
hold good—the upper riparian right-
holders have the sovereign right to
utilise the waters as they choose. In
course of years, this was found to be
not fair and there were certain con-
ventions. It is incumbent upon any
State which has a project to intimate
the other riparian right-holders about
the project ang the others who are in-
terested in the utilisation of those
waters have got to lodge their views
and put forward their case within a
reasonable time—I think within three
months or so. Then, if they agree to
it, it is all right. Otherwise, the States
concerned must meet together at
a conference and try to appreciate
only another’s point of view. That is
the thing which T am insisting upon
here. If even after that conference,
there is no possibility of arriving at
a settlement, then vou go to juridical
scttlement. I would have very much
appreciated if in this case the three
States had been brought together. For
some reason or another it was not
done There is just one sentence in
the statement that it tried in 1960, but
it could not be solved. How can one
conference with meagre data or with
no data worth proceeding upon, bring
any result? Each State would be
asking for its own share depending
upon its own data. Now, the Gulhati
Commission has been constituted and
there is a mass of reliable data. So
far as Mvsore is concerned, we goO
by the Gulhati Commission’s facts.
because it i3 a fact-finding Commis-
sion.

Shri Thirumala Rao (Kakinada):
You call it reliable? Question.

Shri Dasappa: Except for a wee bit
with regarq to Godavari flow with
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which Mysore has hardly anything to
do it is reliable. So far as Krishna
is concerned, I consider it reliable.

Krishna has got a given quantity of
water. What is that quantity? An-
dhra Pradesh has got schemes for the
utilisation of 2020 T.M.C. ft. The
Minister says, we shall now think of
1800 TM.C. schemes. If one State
alone can project schemes for 2020
T.M.C., may I ask whether there are
no waters beyond 1800 T.MC.? My
point is, there was more water then
1800 T.M.C., but the Ministry was not
inclined to look into it. They thought,
it would be better to leave it for the
future. am not going to quarrel with
that. But the question is only of de-
termination. Are there no principles
by which we can go? Dr. Rao said
that there were no such principles. I
may tell him of a recent case. A
case has arisen in regard to the river
Lauca between Chile and Bolivia.
Chile ig upstream and Bolivia is down-
stream. Chile wanted to divert the
water through a tunnel to another
area where there is fertile agricultural
land of its own. I am not going very
much into the details. The determi-
nation was that 47 per cent of the
river water was the share of Chile.
How did they come to it? Al that
I want to say is, please adopt any
criteria but let there be a determina-
tion of the shares. If the area of a
State in the basin through which the
fertilising waters flow are not to uti-
lise those waters at least to the extent
that they can, would it be right to
send down the waters for those who
have much more than what they
ought to have by way of their right-
ful share?

There are other considerations like
scarcity. I am just quoting facts and
if anybody can challenge them, I m
prepared to accept it. An area which
has below 20 inches of rainfall is
known as scarcity area. Ahput 58 per
cent of the total scarcity area is in
Mysore. Likecwise, the ratio of the
jrrigated area to the cultivable land
is hardly 5 per cent. In certain dis-
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tricts it is just 1 or 2 per cent, where-
as in Andhra Pradesh it is already 26
per cent. I am just quoting these
figures to show that there is a justifi-
able case for Mysore to ask for a
better share than it has got. I am
thankful to the Minister for having
given the go-by to the 1951 agree-
ment, which was never ratified by
Mysore. Therefore, there is no fun
in going back to it and I am glad of
that. I should congratulate the Minis-
try for having given the final go-by
to the so-called 1951 agreement, which
was no agreement at all.

15 hrs.

So far these Mysore areas are con-
cerned, they are mostly parched
lands. If there are at least some in-
dustries and so on, I can very well
understand it. But in the Bombay-
Karnataka and Hyderabad-Karnatuka
region we have got nothing else ex-
cept arid tracts of land. So, we say
that we must have a reasonable share.
I quite agree that these 600 T.M.C.
will tax all our energies and our re-
sources for the next two plans. I do
not deny that. But it does not mean
that we should not be answerable to
posterity. Therefore, I lodge my pro-
test on the major issue, i.e,, in the mat-
ter of non-determination of shares.
What I have suggested are the rightful
criteria which anybody should adopt
and there is no other criteria. If you
adopt this, then what nappens? What
do we see? Andhra, which has the
lowest share judging from these cri-
teria, has got the highest amount of
water, anq Mysore which should have
got nearly half the share has got one-
third only. Of course, as Shri Jain
has stated, there is a margin still, a
sizeable amount of water, which could
be available after the due assessment
of the flow. Let them say now “These
are your shares; we want to take away
so much to Andhra because of such
and such reasons.”” Then 1 might
have no objectirn to it. Then, with
eyes open, we will know how much
they are taking away. But, if, on the
other hand, regardiess of their share
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they construct huge dams, the posi-
tlan will change beyond remedy.

Mr. Speaker: The hon. Member may
resume his seat for a minute. There
are a very large number of hon. Mem-
bers who are very anxious to speak
an this subject, and I can very well
appreciate their desire, because this
i3 a subject in which all States are
nterested. So, I think we might sit
ap to 7 o'Clock so that I can accommo-
date more Members.

Several Hon. Members; Yes

Shri Dasappa: Even now it is not
tao late because the projects arc yet
ta be taken up. So, I would beg of
you to have a more scientific assess-
ment of the waters available, on the
ongd hand. The shares which the
different States are entitled to on the
atber, may kindly be determined
first of all. Then we can go to the
ather questions.

Many other points have already been
referred to by my hon. friends. 1
wbuld say that this question of 75 per
cerf dependability is a matter which
wge have disputed because the average
fiow for thirty years past has shown
20 TM.C. at Vijavawada. So, I see no
reason why we should go down to
1,800 TMC. Without taking much of
your time, I would plead that there
sghould not be any kind of finality, so
&4 as these allocations of 809, 600
arrd 400 to the three States are con-
cerned, and in the meantime we should
& through the projects. I am of the
wew that it should be need-based.
ATe any of our projects fartastic?
[f, within my share, I give projects to
the tune of 1,000 or 1,200 TM.C., is
€hat fatastic? When on the other
hand, the Andhra friends give pro-
fects for 2,020 T.M.C. in a river whica
can only give us 1,800 TMC,, I ask
which is more fantastic? Why should
people say that ours are bogus sche-
wfes?

With regard to lift irrigation, as
&hri Jain has stated, I think :here is
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no difficulty at all. We have
very good sources of hydel power.
We generate power and we need
water. Then, our crop pattern is also
different; it is not paddy alownc; it is
70 per cent millets, 20 per cent paddy
and 10 per cent cane etc., and we
make the best use of the waters avail-
able. Therefore, I would request the
Ministry to kindly bear this in mind,

got

especially when they - try to give
clearance to the projects.

One last point and I am done. I am
one of those who believe that if

during the initial years, the last Plan
and the present period particularly,
the Ministry and the Planning Com-
mission had given clearance to the
projects to which nobody had ob-
jected, neither the upstream peorle
nor the downstream people—so much
bitterness would not nave been there.
1 am sure, Dr, Rao would not have
objected to schemes like Malaprabha
and Upper Krishna. By now they
would have been half way through.
Yes, the Ministry hung on to those
projects and gave no clearance to
them. This is a matter which has
created a certain amount of bitter-
ness. I feel, they should have taken
a very comprehensive view of things
and given clearance to these. Then
the energies of the States would have
been diverted to something more con-
structive, instead of indulging in these
controversies.

15.05 hrs.
[SErt THIRUMALA R0 in the Chair]

of\ fermfar aamly (Frew) : A
guTefa Welew, I@ WWE-TT A OF
af T gE ) W § g ¥ AW

9T gadl & g A, gl & ot 3
et fiw ) G fear w1 T@ OF
AR GED LN

#F A% Fo THo T F WNU FY
aga e & g, dfF qA wwae
3 fr g% Exfree sfafmae 1 gu ofr
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IR TF FiwT A 0F b oY grew
F g A€ T@r | fa% g Fanar & 6
T gfar § Feor AR MrEsy & ardy
¥ faarelt w7 @Y I 9 T7 3 T )
Fr wFI SEIN W § wiemmie F
gy | FaEm s g R gr A ¥
WA F7F gEU FT gF G FV AL
TOE TEY & WX IAFT TAT FgA T B
& 8 1 aFar |

siiway g QY (F) o aQ
gfmar &Y a1 3 & fag IFW 7d 37

ft Al el arE Ay
v A § A, WA § T A
e T ¥ F ey 1 39 fafdy
¥ 33 9 ) o feran a7 99 faT #Y
& gow 0 F fg, 99 G ufen &
wAt & faw, Fen &A@ g
R3-1¥ fufsrgq uFe @ HfRA
ofar g WK o AR IREd &
dafc ufem R TER A AT
¥¥,% {3 @AY 45T § WX 16 A%
e ufin | s at Y =i
ofE & seaT 9 T ® AT g, 97
Ye qHFT R | U TLHE G &rfaey
afw, Y gu W ST &F @a g
# go¥ O Fo THo TT ¥ WR AN
FraT WEIRAT ¥ TEAT wtgan § R oww
T ST 9T & qrY 7 ey A g
%< gFY | a3 @Y qY a9 g fF et
ST Y @AY FT Y FET G FT HEHY
Y ¥ T AfFT g TS A FLED |

Mr. Chairman: The hon. Member
may please address the Chair.

Y fermfa wael 9T 9 ardy
g?ﬁaamaﬁm-w%mﬁmw
QaTe ¥ AT 9% @ Srgar g | foe
oY 7 wiwE du fw T § I Erear

g !

CHAITRA 5, 1885 (SAKA)

for Grants 6224

T ST A & (e} ¥ O ¥
TR aR-TT FG TR ) AT
4% W L8 1 uiE ? 3w wiie
F 3T AR MTEAT & gF 9% AT I
FT JIA LeHe AT U fFar
T W gfafrax 1F gg A g
T @Y W & qIg qar i g4t
fera s gt o 7Y A i |
T I AMI A gAANHT  F1 wvargfe-
5% o & 1§ 99 i 9X
fafreet &1 a9e 1 ggan ¢

“As grave doubts were express-
ed at the conference about the
validity or otherwise of the 1951
Agreement, my Ministry had the
whole matter examined by the
Ministry of Law at the highest
level. Briefly, the advice of the
Ministry of Law was that the Ag-
reement was legally wholly in-
effective and unenforceable.”

QTG S3 & SATaT a7 /X FIT &Y
gt § fergea § 97 39 AR ¥ @@y
faoig ¥ &% ?

e wm gad foar €

“This view was generally
supported by the Attorney Gene-
ral of India, who stated that the
Agreement must be treated as
having become void; if it was not
void at least partially ab initio.”

At S ¥ o forse & O &
ey g F7 ag vt faY ® faq mr 1
T T ag ¥ a8 T ATAN AR
FAT STEAY & 7 HTT Y FY qgE ¥ AT
9TeR & SRt 9% WALE) Yo ¥ by ITHE
aF 3TaTT & W@ g 1wy & fag wm
ST QT F S & A) g S fag w
Fa<re 781 & a9 ga FY AR 9
T AT AT | W AT F AT Iy
w7 ST T fear srd Ay gH F 18 AT
@ & 1 SN S SR e f g
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[ = Fraafa e |

T g A gaRramd {1 Fferag
IET FAT TR F R FAlew F
faal & ary TITH A T A q™ o
€8 o e & qgy ks ¥
i for oY fF gaes # § AR 9
faor weroeg ¥ @ 9T {7 ¥ agq
AFT far & 1 39 99 AR THE Ay
#1§ g arar & 91 | 9fF gw A
aIFEY & § gafag ag gard azfFardt
T 5 g {elw 3 gwe frar 1 3@
& foq & a7 ¥ g 33 fa=i &
£ ¥ qiFE AT AEAT § —

AT A HFHATATY, TAT, WA,
FATT A QAT & TR 7 G
€9 TFR § :—

TEAEA X .5 9EEE ¥ 1 AT
©. Y g ¥ 1 WYL &L T R,
AT 9. ¢ TIHE § AT T K0
9 ¥ 0 AR F faAl Fv awEEw
£ #1139 Y9 & i—

FAAE § . AR N ATATR 2. ¢
9TiT &, TANT ¢.¥ 9 §, WA
2. THE R A ATETC 0. ¥ qTHTF |
a2 F et # 3 RE wTode
EaNFIY :—

T 8.8 TEE, A o

3W.¥o qTEZT WX FemiEr $%.13
qTET

NETE # P77 IS T THRE
farergT vy, § THE A UHe

HAENE ¥9.¥ THE |

T AFS 1 @A A {FEA
F & AW Y w3
AR wzrE AT wveed fefgar w
g &1 gfaar w1 aurar ey §
ot fF a5 T &Y Yo TTAT ¥ AT vy
g aF gdRm Y gfaer A g |
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et & 37 axg F ArAAIfaT dzamd ¥
A ¥ o et & 3 & gfoar
9T & & TR FH G HAG L A AT
9z aF & 3 faoge gawn & fag grs
"X g1 @ 04T | I FIC AT F
feara & @t srw qgand ar g7 F
qQaTT 7 Z | A FEF ¥ AL AT
te, R0 Yo o &Yo HPyH WY qgaTd
av Y TTT T ghmw AFFT srgi A
AR 9 AT AR wEeng F Al Fy
gd7a7 Y wgfega faerft snfegn a8
7Z¥ &Y T & A W 7AW F 37 AG
¥ FRCTOTTAF IwIA Ay o §
g @ g O auET AEATH @R A
aff o Y | qg g AR F 99
faal # 9500 o wo Hro qrdl
fraet TfeT a1 AT 900 Vo WHO
Yo & AT ar qa T gH &7 Y
ST SFHT ZH FTT Soo Fo THo Yo
& fr s ®r g | Wiy Al Fr 3@ an
{ sarar ¥ sarar agfaga @ o W@ ]
o g A1 F qrg gl ATy
Fr o1 W § | 39 aXg FAT qEAR
Y agr &7 oar # dva waeay daar
agd wararfa® § | 39 gaax ) & 39
wrfaed fefgegam & faoms Mew
FIAT FTGAT g |
I lodge here the strongest protest
before the Lok Sabha., I show my
‘No confidence’ in the Ministry on the
attitude taken by the Ministry. In
saying these words 1 really feel re-
gret and I may be excused, But these
arc the real things which are going on
a~bitrarily in this Lok Sabha. Political
pulls are moving in the Ministry in

deciding such things . .. (Interrup-
tion), 1 withdraw that word.

Shrimati Yashoda Reddy (}urnool):
The Lok Sabha hag nothing to do
with this agreement...( Interruption).

Mr. Chairman: Let him conclude
his speech.
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o fragfa ey o zaF s
& gIT F AR CE AR AT @A
A § | TTE FH0qT A AT maAr
fette & st an el &1 g va% faems
FXHT FT 07 § | qATET FAAT J 7g
Figl 47 \—

“It should be possible on the
basis of the information contained
in this report, fleld reconnaissance
and some preliminary surveys to
be carried out, to prepare a pre-
liminary project report in about
six months and establish the fea-
sibility, or otherwise, and scope
of the proposed diversions from
the Godavari to the Krishna,

As soon as this preliminary pro-
ject report has been prepared,
final decision can be taken in re-
gard to;

the scope of the Nagarjunasagar
Project in the light of the diver-
sions from the Godavari; sanction-
ed or abandonment of the Nagar-
junasagar Hydro-electric Project;
and the scope of the Srisailam
Project.”
g ATI WA F ff FfeH FAAT TS
R T 1 APFT TR {7 o
15 T Forefsaie oo ) A4
fugr, & WA & A A Y gT o,
forgy fF 78 A= =OIqd T ¥ g
g AT ) X T ¥ R W F wArw
AT ITCRTA AT T F I
I I T & AT ag {7 FTH a0 §
AL ITATE B EA T > o F
off FOTIT A A LW TG T B
q &7 g weAr wwar g fF s wre
o Ho T I TT NPT AT eTemT X
&t e A G vy Ymaw ome §
qR F ferfra & &1 ® wgaAr Svaar §
frafrar &

1t is not a decision about the national
plan; it js a decision about the Andhra
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plan. It is a decision of arbitrariness
by the Ministry . . .

Mr, Chairman: The hon, Member
must conclude his speech. There are
many more hon. Members to speak. I
have allowed him a minute more than
he was entitled to.

Shri Sivamurthi Swamy: “It is
seen from the above table that Andhra
Pradesh and Madras intend to further
increase jrrigation on their coastal
districts which are already provided
with irrigation varying from 40 to
75 per cent. As a result of these in-
tentions the Mysore's districts with
irrigation varying from 1 to 7 will be
practically left high and dry for all
time to come.”

Mr. Chairman: The hon. Member
should conclude, He has to abide by
the time-limit. Shri Khadilkar.

st feraafr eney - # owfre F
g7 FA0T TR fF 37w gATAI
fir e T 37 a¢ PR § 5 W
fedra fomr .3 0

Mr. Chairman: Will' the hon,
Meinber please resume his seat?

Shri Khadilkar (Khed): Mr, Chair-
man, Sir, 1 would have very much
liked to deal with the gencral nower
and irrigation problems, but now as
certain issues have been raised in
connection with the dispute regarding
the allocation of the Krichna and
Govodavari waters, I wil first deal
with this question which 1s of im-
portance particularly to three or feur
States in this region.

The Ministry slept over the Report
of the Gulhati Commission for seven
months. I thought that wnen Jthey
give their decision or award, they
will give due consideration to all the
regions and their requirements. But
unfortunately this Ministry nas taken
the decision on an ad hce basis and,
as my hon. friend, Shri Dasappa said,
no firm principle or guiding factor is
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there is taking decisions. This is one
aspect which has vitally and initially
vitiated the whole approach of this
Ministry to this problem which is
pending solution for the last more than
three years. I do admit that they had
to wait till the Gulhatil Commission’s
Report was out. It was a fact-finding
commission and they have done a good
job. The engineers, I must say, have
applied their mind 1n an objective
manner. But the question is whether
allocation of waters between Andhra
Pradesh, Karnatak and Maharashtra
was done equitably. That is *he first
thing.

I would like to point out to my hon.
friend, Shri K. L, Rao......

Ap Hon. Member: Not Shri, but Dr.
K. L. Rao.

Shri Khadilkar:...... who advoca-
ted very ably, unfortunately, the case
of Andhra, though he nevcr intended
to do that, that with his long service
experience as an eminent engineer, I
thought he would apply his 1mind in a
different manner. In this country
when issues where regional jaterests
are involved or when they crop up,
everybody stands first for the region
and even scientists brush aside or
twist the truth when regional consi-
derations come up. We have szen that
even an hon, lady Member of the Com-
munist Party who just now spoke
could not hide her regional patriotism
while considering this issue whicl is
going to determine the course ~nd in
what manner we are going to admi-
nister the allocation of waters between
jrrigation and power. ... (Interruption)
The hon lady Member will keep quiet
...... (Interruption). Let her hold
her tpngue...... (Interruption).

Mr, Chairman: The hon. Members
will please resume their seats. My
hon. friend, Shri Khadilkar, is an
old and experienced Member of this
House and nobody expects him to use
such language even 1if he is a bit pro-
voked. He is accustomed to it for
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long. But I should, as a friend, ad-
vise him that such expressions need
not be used, specially in respect of
a young lady Member.

Shri Khadilkar: I never wanted to
be discourteous...... (Interruption).

While the question of allocatioa
was being discussed, the engineem
who are dealing with this problem
were more concerned with one type
of use of water. In g backwarq eco-
nomy, where agriculture is the main-
stay of economy, water forms the
primary source of agricultural pro-
duction. But in the modern age all
over the world, there is an alterna-
tive use of water and you have got
to choose which is the best economic
use of water. I would plead with
my hon. friend Dr. Rao who is a
technician. But technicians without
a background of social engineering,
as we call it, or social sciences, some-
times commit these mistakes. Now,
here is a monograph by a well-known
Indian institution, by the Gokhale
Institute of Poona, “Economic Eva-
luation of alternative uses of Koyna-
Krishna water for irrigation and
power.” They have examineq this
problem altogether on a new plane.
I would appeal to the House to un-
derstand the other aspect of it. You
say, 800 TMC to Andhra, 600 TMC to
Karnatak and 400 to Maharashtra.
What is the criterion. On what basis
have you decided? When you say,
the western diversion 1is a waste,
have you seen it? You say, the upper
riparian regions are usually bound
to be regions of scarcity and that
they should not grumble. My hon
friend gave instances from all over
the world, instances like the Nile
region. 1 would like to point out,
before coming to his thesis, that
when upper region people look at
the conditions of poverty and famine,
they are soon awakened. Even in the
Nile region, in Sudan, I would like
to point out that agitation is going
on now for equitable distribution of
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water because there is a water
hunger elementary in any develdgp-
ment plan. When you try to develop
agriculture and make people consci-
ous of the use of waeer, they begin
to agitate and, therefore, the argu-
ment that was advanceg by Dr. Rao
that everywhere this is happening is
not correct, No. People wil] not sit
quiet. You will have to look at it
from g different angle. How can
it be put to the best use for irriga-
tion and crop production ang how
water can be used for power pro-
duction where irrigation has got a
limiteq use? I do not want to go
into all the figures. But take for in-
stance Maharashtra-Karnatak. There
is a legitimate case of Karnatak be-
cause they come in the upper ripa-
rian region as my hon. friend quoted,
for instance, Bijapur is almost a
chronic famine area. There the per-
centage of irrigation is hardly 1 per
cent, In this House we have seen
how regional disparity creates a cer-
tain flssures and the national inte-
gration is disturbed. So, you must
look at it from this angle and, there-
fore, the Karnatak claim, so far as
these waters are concerned, must be
considered from this point of view.

So far as Maharashtra is concern-
ed today hardly there is 5 per cent
irrigation ani the maximum poten-
tial, including the well irrigation can
yield, i; about 20 per cent, Already
Andhra has exceeded that limit. Of
course, I must say, they have utilised
the water in the lower regions be-
cause of topographic advantage that
is there. I do admit. But the ques-
tion is very important. I feel the
Ministry have not given enoucgh
thonght to it. As mv hon. friend,
Shri DNasanna the Chairman of the
Estimates Committee just now point-
eq out. it is the centre, the heart of
the problem.

An Hon, Memher: Not in his capa-
city as the Chairman.
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Shri Khadilkar: My hon. friend
Shri Dasappa pointed out that the
central problem of development, at
the very heart of it is power. And
the Ministry of Irrigation and Power
has not the vision and they say, “Oh,
this 1951 agreement is supposed to!
be ineffective”. In effect, that 1951
agreement has been kept intact, in
practice and that hag to be followed
till 1975, That means, all the pro-
blems of the present generation, the
present Ministry is keeping for the
next generation, Thi; is planning. I
would like to ask you if this House
is to be satisfied with this complac-
ent approach, anq not a self-critical
approach, What are we aiming at?
What have we done? In what direc-
tion are we going? 'There is nothing
in the annual report of the Ministry.
It is a most complacent document
and whatever has been achieved has
been put to the credit of the Minis-
try. Some hon. Members always ap-
plauq the Minister, instead of criti-
cising the policy, for their achieve-
ments. This is a healthy ecriticism.
This is the only opportunity when we
can say where they have gone wrong
and what right or corrective measures
ought to be taken.

Now, I would come to the power
generation, an alternative use of
water, I would finish in a few
minutes. I would crave your in-
dulgence to give me a couple of
minutes more.

Mr. Chairman: The hon. Speaker
has already drawpn the attention of
the House to the lack of time to ac-
commodate every hon. Member. I
would request the hon. Members to
leave the other arguments to be put
forward, to the other Members.

. Shri Khadilkar: I would like to
enlighten the House on one aspect of
the problem., I have not much time
at mv disposal. I would just say it
in brief. When vou decide to utilise
water, vou have got to, in economic
terms, fing out the benefit and the
cost ratio. This aspect has to be
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lookeq into. I would appeal to the
Ministry and to the Planning Com-
mission to go into this aspect of the
problem. Then, there is the evalua-
tion of the alternative uses. This is
very pertinent in this question,

Shri S, Shivaji Rao Deshmukh: I
think, Maharashtra iy entitled to
Dr. Rao’s help.

Shri Khadilkar: It is far from my
mind. We must raise thig issue to a
national level. As some paper has
rightly said, these rivers have no
language; it is nature’s bounty. We
must pool together in a cooperative
way. We must know how to utilise
this bounty to the benefit of huma-
nity and the next generation, That
is our mission. Therefore, so far as

this problem is concerned, I would
like to say......

Mr. Chairman: Hon. Member's
time ig up.

Shri Khadilkar: I will finish in

two minutes.

Mr. Chairman: There are so many
hon. Members who want to speak.

Shri Khadilkar: I do not want to
go into details. Today 675 TMC at
Koyna with a total cost of Rs. 66
crores can generate electricity. Even
the Planning Commission has stated
that hydel electricity is the cheap-
est and that thermal electricity for
the western region or where coal is
not there costs very much higher.
There is a good deal of difference.
Therefore, I would just, instead of
quoting the whole thing, give you
the relevant figures. With this 675
TMC, annually, you can make a
profit, with a total investment of
about Rs. 65 crores of more than a
crore of rupees and the annual cost,
all put together comes 1o this. 1 will
not go into details. T will place
this paper. if you like, in the hands
of the Minister concerned because
it is a longish thing. But the benefit-
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cost ratio is 1'17 per cent. Now, the
main question is, if you allow the
me, say, 50 or 60 TMC niore
water to Koyna or to another place
like Konda project, what is the Wes-
tern diversion?

Mr, Chairman: Hon, Member’s time
ig up.

Shri Khadilkar: [ will finish in a
minute.

Mr. Chairman: Pardon me for this
stiffness, if you call it.

Shri Khadilkar: [ will just finish
and resume my seat. The pointis that
the westery diversion ig not waste
of water. That water is being used
for new industries in Maharashtra.
At the end in one place the deci-
sion of the Ministry has saig that
there is somec leeway. 1 would
plead wibth the Ministry that they
should give second thought to it
and review the whole problem from
this angle of alternative use of
water where it is open to a
region. I am sure men with a scienti-
fic approach like Dr. K. L. Rao
would certainly revise their views
and reconsider their pdint of view
and Andhra, Maharashtra and Kar-
natak can be fitteq in a scheme for
this region, exploiting industries
and above all, by co-operative
effort. I would again plead, instead
of going on with awards of an ad hoc
nature, the Ministry should try ta
finqi out some sort of an agreement
that would be of a durable nature.
With these words, I conclude.

Shri Oza (Surendranagar): Mr.
Chairman, I do not know to what
extent the waters of the Krishna
and the Godavari overflow their
banks. But, we have seen here a
sight that these waters have over-

flown the Benches of this House
and the whole discussion is pre-
dominateq by those waters. 1 was

wondering when I was hearing the
speeches of the various Members.
Without knowing from what part
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they actually came, op hearing their
speeches, I can immediately identi-
fy the State from which they were
coming. I was very sad for that.
Because this is a national forum and
I expected that at least some of them
wil] rise to the occasion and support
the case of the State from which
they are not coming—at least some
of them, If they had done so, 1
think we would have show, that we
mean business in this House. Un-
fortunately, that did not happen

I would like to look at the whole
problem from this point of view. Of
course, we want to wipe off regional
disparities. We want to see that all
the backwarg tracts in this country
develop properly. Granted that, I
am also equally emphatic on this
point that it should not be at the
cost of developing our national re-
sources. If regional sentiment; are
to be pampered at the cost of deve-
loping our scanty national resources,
I think we are following a very bad
and guicidal policy.

So far as our nation is concerned,
the only aspect that should be borne
in mind by the Government and by
the authorities dealing with this pro-
blem should be this: whether region-
al disparities anq sentiments can be
satisfieg without any deiriment to
the development of our national re-
sources. I am very sad that this
Government have not even thought
of this problem. This problem has
been hanging fire for the last decade
or so. This Government has not
been able to solve this problem with
enough strength and vigour. T was
reminded of Kennedy Administration
which sent military force in order to
give admission to one Negro boy. I
wish the Central Government in this
country also shows that much
strength, After hearing all the part-
ies, after taking into consideration
all the aspects, it ig high time that
the Central Government in this coun-
try comeg forward in the interests of
developing the national resources to
see that such policies are implement-
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ed and no pressure lactics are al-
loweq to be exercised.

I do not want to go into the merits
of the case of the three States con-
tending for the waterg of the Krishna
and the Godavari. I raust frankly
admit that I have not studied the
case deeply to give an advice this
way or that. The only thing that I
wanted to say as a sorry spectator
and witness of these debates was
what 1 have already said.

It has beep said by Members that
this Ministry is one of the most im-
portant Ministries in this Govern-
ment. It deals with problemg of ir-
rigation and power, the two pillars o
which our country’s development and
future prosperity depends. We should
therefore see that this Ministry
discharges its functiong pro-
perly, expeditiously and fulfils the
targets which are placed before them
in our various plans. We know, as
has been pointed out by the previous
speakers that 70 per cent of our po-
pulation depends on agriculture for
its prosperity. It is our primary in-
dustry. Unless agriculture develops
in this country, we have no hope of
development of the secondary and
tartiary sectors, industries snd other
things. Therefore, it is right that
we put the utmost emphasis on tha
development of our irrigation poten-
tial. We are happy to learn that
after the Five Year Plan; that we
have adopted, we are going ahead i}l
this direction and we addeq consi-
derably to our potential. We have
also seen recently that this potential
is being properly utilised. Till now,
we were all sad that the potential
which we created at the cost of mil-
liong of rupees was not properly uti-
lised. But, now we see from year to
year, the waters are being utilised
and we are reaning benefits out of
what we have spent.

In the same way, so far as power
is concerned, we know that electri-
city means development. Lenin used
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to say that communism is electricity.
He put so much emphasis on the de-
velopment of electricity and said that
unless electricity was developed in
the Soviet land, there was no hope
for communism in that country. So
also in this poor country, Unless we
develop electricity, I am afraid, we
will not be able to develop our coun-
try industrially as rapidly as we
should. In the case of agriculture,
it we give the farmer water, I am
sure, he will take care of the rest.
He will find out the proper manure,
he will find out the proper seeds, he
will develop the fields and the
country will also benefit. In the same
way, if we give cheap power to the
artisans and small people who are
employed in small-scale industries,
I am sure, they will be able to deve-
lop our country rapidly. Our coun-
try cannot be developed only by esta-
blishing big gigantic projects. If you
give power in the rural areas, only
then we can hope to develop our
small-scale industries. Therefore, I
request the Ministry not only to give
adequate pcwer so far as the big
cities are concerned but to take it
as rapidly as possible to the interior,
rural areas where we can have diver-
sified industries, we can have dis-
persal of industries and prosperity
may overflow to all parts of the
country, I am sure the hon. Minister
and his colleagueg will see that all
resources so far as power production
is concerned are properly tapped in
the interests of the nation,

Coming nearer home, about my
own area, I would say that in Guja-
rat. we have got certain big rivers,
Tapti and Narmada you know. Un-
fortunately, till now, they have not
been developed at all. Although the
projects have been cleared, little
provision has been made for the
construction of the dams that we
need.

An Hon. Member: A national point
of view?
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Shri Oza: Not at the cost of any
region. I also represent my consti-
tuency. I do not say at the cost of
any region. In Gujarat, the irriga-
tion potential is not a sufficient as it
should be, Therefore, the Narmada
and Ukai projects, which are clear-
ed, should be taken in hand and pro-
per allocation should be made so that
we can go ahead, not only for electri-
city, but also for irrigating the dry
lands of Gujarat which we are going
to cover. The Ministry proposes to
set up River Boards. It is necessary.
Dr. K. L. Rao said that a River Board
is not necessary for Tapti and Mahi.
He is an expert, I cannot immediately
controvert the statement he has made.
He has also emphasised the necessity
of having a River board for Narmada.

Dr. K. L. Rao: River authority.

Shri Oza: I think we should not de-
lay it. The whole project is before
the Ministry. We shoulq go ahead
and give final touches to that so
that the Narmada project might
also come ag rapidly as necessary.

There is also a proposal to con-
nect the Godavari with the Tapti,
so that the eastern coast may b2
linked up with the western coast for
the purposes of waterways. There
is a proposal also to connect the
Jamuna with the Narmada so that
the north and the west can also be
connected. which is highly necec<sary
in view of the fact that we experi-
ence a lot of difficulty so far as trans-
port is concerned. There are no
coal-fields in the western coast. and
it these projects go through, I am
sure that much of the transport
difficulty will also be solved and it
will also benefit not only the eastern
parts of the country but also the
we-tern region which badlv needs
coal for its industrial development.

oft T wAR wOHR (TOTT)
gy wper, af mTA dar &%
A T F AeET & g 95w
*TUTH'{:I'FTETGT\.'(WT-Q’)TIEH%
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fNF FaA IGF B I BT @ faem
&, 1 F faams G407 L7 A7 A=
q1, faa w1 faqat S sfawfasy ar
Jwrafasd F ATET F3Y § qg ALY
qt | g A F AW AR & 5 gt
A ¥ {ATH F § §H G679 g1, W ZH
F]TH FT FLA | qg AT agd IAN-
T @

1542 hrs.

[Mr. DepuTy-SPEARER in the Chair.]

W@ Y T AATET F FH 1 @M
o & L8 o-4 ] ¥ AFT A TF &
ATT QLR3-S qF & HH 7 fae
FT Y AT B g T £ 78 g
OF Y7 3 a9 TAT & | WX /T T9F
ferg 1 3@ Qv 7T Fy qar oo
SRl &7 (8% o—Y ¢ F FUT 3000 Al
& qw fawet F aw g T @ o
2850—% ¢ W T IAFT F: TAT ¥
wfys @ T 7 ag g@r F% gt
% qfcfrg s & 1| 9fa A T F AN
#F T F A GHR FIAF TATT TIIT A
% T e AT F 9§ A
of 7T gEX 967 F A FEr AT 9 5
Jg 99 I FEET a9 g, ITF Fred-
fawar sarar a8 & | e fagy @@
g gl § gl s e 7
fazare W@ i ¥ Wd g ®
e faar 5 ag ¥ fraar ag a@ar
AR fradY & & @ oo 99 qFar
£ o a8 fag & mar & fF gy a2
2, §731 ast ¥ @fgw T3, 99 =,
F T qrel ¥ AT oY TF g T a9
€, g & vaw #1 qET I
T e

¥ g9y AT fHER & 3T At
SR ¥ IT AT FY q4ATE AT F A
gFeH 918 Yex F¥ T M T F
goTe i award & feAY § vt F T
g F 4 | 9% Ay gF wAATd J
3172(Ai) LS.
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T a1 w7 fFar § 1 39w JwEy
FAT 9o TG THT THIT F1 A TF
TIMETE, Yo W AT Y O faega
T I FT G ITHT T9I0T § AR FAT
¥3YR TET BT FHET T § AT AT
AN 57 T § g0 AW 939 M R |
T Qe %X IAT fwT ¥ g |
qT fr agt F 98 O § 3T F9 4,
HALT § A WA G | AT qgT CF
Fa @ gfrr aw @ aw R Fw
g SATET EY T &, T AIE qE T
2 fwT goF g gg W e g fw
oY agT FW FAT aHI g | FATeAR
Y = AT QAT &, qar i fod 4
faar war &, faa w0y 3@ #< F9 fa=ar
W T AT @ 1 @A F N A TF
R I A R qe § wET
TS a9 @7 &, AfFT 98 7ga I=q
isdccea ki noll

EF Y a9 gAa 3aT I faE
# 0 FUHAT TTFE FT TET A G
FY qrfsea § a9 T & | THHT AdIT
g grm fF T 1 OF agd 99T
faeaT aTY & % g7 9 | 4 g B
1T & % g7 AR 3 aqeT 9% faars
sieee fadrg o1 weqa fran & afw 398
AT AT FT AT EY 9% | A AT TG
oY 915 & Foas ga R FTHr ggaw ]
@ § 1 afewd oifream § {39 ared
& & qarfas g @wr FTH 9T T
oo THo THo & STAT FX @ § AR
o} A9 w7 3] F oy wfewz 20
%7 99 9@t B 3@ FX AE@R F TG
FEAT T 7 ZNT 5 & FT6r faq &
ey 9% & AT fE o av g At
& fa7 o< &1 T8 T4 & 1

T e TEEY, (LR F AR
AR 3 A feafy wawm §3 7340
gxemreT feafq & wror | < ff = g-
T F Ak § gaw ag frea frar & T
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St AT StEd i § fas gt At
IF FAT TF | TG ¢ft grEE 2
fram e A I AT @ g
# guaar § % 74w @@ 99 W)
faa F0 | @9 F7 fage & A @
sq 7 ga, AN 5 s F feaw
¥ fegrged™ § g% Twag F7 T9F HAT
arar & AR fSER gmard ¥ w49
§c ATT §, 1 T4 <077 % o § 9]
qar 91 & o afeady Frar €7 g Ay
q ¥ 7 T AT, 99 § T agd
ST q9UEE § 93 A% g | @iy
& fqa7 % g "eArera ¥ WA AT
f faam st 1 qar g, fos fadr
WY 3% 9 § 5 wa & gan fe
s, 39 947 47 H, gax fagr @
qff qf I &, TR AW 3w E=A
Fdy Faa  (qfeEdt 0 AGI) ]
AT FA, @ AX F AT § g FTR
T 93 g9 § A ITF FT FTHT a7
TFY g | 99 g% S fgr ¥ 39
7 Wt ot w1 g §, & ) wea v 9w
wf 7 g, T agd & " P

i 39 0% AT AT T QA FQ,

Iq FY AT FT WA §C W W
qfeas it FET TG F FFIC T E A
G I FTHR! II TGT T & |

# oF g@Q @ FE AeET &
aR ¥ o T A g ogw
FUER T @A € fF e w qaa
# figez T AFA W IO
agl gan @Y 5@ I T 9 awdr
g AR g g g9 F @i T
T FH FTE T @ 919 | 39 fay
& 3g A ¥ g8 WA AT FEAT
fr ag Gar 1y 71 Mg ¥ T T ATS
w3 Fifs g fagk o T & @
T ¥ fad qrac N AT 1 5w Y
farelt #Y g & o, T #Y g-
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faet &Y @@y ¥ fod, wrw faee dfr
@ F gre ¥ Y g et 7%
W®E I ou Wt A 7 A W,
€ F1 qO W Fw T far o7 |

0 ara & AT & qET A FEAT
9EAT § | 987 UL TgX & graey
FTRIENAIJN @ E 1 g g am
F T gar g i s A ¥ gy
¥ wgraw qed ¥ 99 o7 ey #7
foar & f& 9fF 7g i fax S &
fa F0 FY o1 §, 19 for¥ g T Y
TZA Al TG ¥ Fomar 9 |

TH T | G a8 AT New ¥
gt ot F a ¥ Fgr @ & | qEA
g AT AR fag &1 gemay mias
gfte & aga s fagmr & der fF
g #t o Fo Tl Y 7 A TR
IR 37 & afaat ¥ 9 faum aq
J T, 7@ T § aga uA T §
T TG HT AT T § | T TR
F faq @ir wew QT =N A Y
& 9o folr gw Fare & AT AR
FagaanmO & fF e g am &
oY @A et § MR g| gaTe AT
0 & faaa & A WY 33 G
g

N & g A & FgAT =mear
g fF T qF O WA FT gEL AT
& o FwferTe (wweaa) ag e
dJ9 q§ "G FH Al T GHFAT )
Y el gy @iwar &7 e
Ffefraafosar g | WA Y
g & Ao god & et W 9y
T T FEY | WL W F AT H I
ol ¥ fau @ geve [ d4v
fae faew 1 gama ? a1 a8 T @w-
g wrfed & ag sga foggaw &y
A U aga fw g AR w &
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fira-firmr afcfeafaat ada= § 1| w1
g7 fodr fira i 7R F g9 @
arfgd | "HC A1 ey i mife-
f5F AR {sfegae f@d <eege &
ot g9 wF & fagd oAt ® “Taz
fra” amd & w7 #7 foredardr
¥ agar § 5 ) = far @13

& TF a7 A FEAT e §

IUTEAN WERA ;AT 9T GY
™o

ot TR yArT w0 & qEr
T § |

g gfafa &7 dradt fae
¥ A 2wy @ fr w0 @Y e Ty
w1 #1% fgama ar e =Y faar w@w
2 ggdfrarad ? faq vt wY o
T W] & § IgaT fgmma A W
W moey fqie A gaF ak § Al
V1w F o & Fgewar
AT |

g A & dz9 qAfwfed aig
¥ A ¥ FET AR g | O " A
{3y TEERT o7 T E AT 9 §,
9 99 919 ¥ IEar d5F g Agy
gt e 97 Tl RFTA F T
¥ AR v ¥ gre A fag e

-~

T @& |

T §9 qTaT B TR g4 & HATOR

FY aors 2T foF I T @ oAt

2 A1 39 TFR ] F AW QAT E |

T T TR ¥ g Ae @ O |

w7 & o 29 aga Sy W &g Shad |
Shri Karuthiruman (Gobichetti-
palayam): Supporting the Demands
for Grants of the Ministry of Irri-
gation and Power I should like to

congratulate our efficient engineers
responsible for the construction of
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mighty projects like Bhakra Nangal
and others, Our engineers are in no
way inferior to any of their counter-
parts in other countriess. I had
occasion to visit Bhakra Nangal
during the construction stage.
They were constructing the dam
with materials, technica] assistance
and so on from indigenous sources.

Irrigation and power are vital
things for agriculture. So far as ir-
rigation ig concerned, under the First
and Second Five Year Plans we
have advanced much. In the Third
Plan we are making further ad-
vances and irrigation facilities are
made available to farmers in a
greater measure.

There ig one thing I should like ‘o
mention. Construction of dams and
power houses is not enough. We
should see that these facilities are
utilised to the maximum, Even the
30 per cent cultivable land in the
country has not all come under cul-
tivation. We should find out the
reason for this. Irrigation facilities
may be there, but we must see that
they are utilised by the agriculturists.
If power is supplied to agriculturists
at the proper time, they can utilise
it.

The Gulhati Commission’s report
hag stirred up some controversies.
Nature is such that it has not created
even a single river confined to one
State. Even in India, you can see
the catchment areas are ip one State,
whereae the flowing of water in other
states. They should see that all the
rivers of India belong to the Centre.
There should be a permanent Cen-
tral Board for all rivers. There is no
question of a river board constituted
for thig river or that river, Let the
judement come from the Central
Board. Every State should abide by
that. There is the Central River
Boards Act but it hag not come into
effect. 1 request the hon, Minister to
see that a Central River Board is set
up permanently so that there may
be an end to the disputes and every
State should be made to abide by the
judgment of that Board,
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I come from Madras State, Sir. In
the north they suffer from floods and
want flood control. I may here say
that I am grateful to the Gulhati
Commission which was king enough
to give drinking water to the Madras
State to the extent of 15 TMC. It
should not only be on paper; it
should come into effect quickly;
action should be taken so that
Madras city could get at least drink-
ing water. I may say that I am also
thankful to the States who have ag-
reed to this proposal.

The great son of India, Bhagiratha,
wanted Ganges to come down to the
piaing but the idea of Bhagiratha in
getting the Gangeg was that the en-
tire Bharatha kandha should benefit
with irrigation facilities, It will not
be out of place here to remind that
Shri S. Srinivasa Ayyangar, one of
our old days parliamentarian and
Dr. C. P. Ramaswami Aiyer wanted
to investigate the project to connect
the Ganges with Cauvery. If thaf is
done, the entire water dispute will
be over. There is a possibility.
Dr. C. P. Ramaswami Aiyer has
made a statemtnt about it—on the
technical side of taking “anges and
linking it up with the upper reaches
of Cauvery. If we link the entire
river system, linking Gangcs, Krishna
Godavari and Narmada and Cauvery
and take the link to the westerp side
on the upper reaches of Cauvery, the
entire nation will be benefited by ir-
rigation facilities, 1 will request the
Pianning Commission that *pis should
be envisaged at least in the Fifth
Plan. Ganges and Cauvery should be
inter-linked and connected that is
the Gangeg water will sprcad and
here will be national integration and
every part of the country will be
benefited.

We are utilising power cnergy to
the maximum in Madras State. We
are in need of more pow.r. Thanks
to the Madras Government, our rural
electrification i3 the best in the
world not only in India. Out of
20,000 villages, 13,000 villages have
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been electrifieq in Madras State
More than 1.5 lakhs of wells have
got electrical pump connections. In
our area, Coimbatore, waler is a
scarcity. There it is possible to see
the head of Adi Seshg but not water.
The wells are so deep, scmetimes
200 or evern 250 feet. Bu' where
there is scarcity of water, we get good
agriculture. ‘Wherever there is
plenty of water, they do not
make good use of it; their yield per
acre is less. Even in Madias State, if
you go to the Tanjore delta, because
they have got abundancz of water,
you will find that they us. water for
paddy cultivation to the tune of
120” per acre. That is way they get
less yield. Whereas, if ycu go to
Coimbatore or Salem  district. you
will find that we use only 40 of
water per acre and get the maxiinum
yield. That is why we should ree
that maximum utilisation of water is
made. The Ministry shoulq see that
a research institute is set up to find
out these things, and they should ad-
vise the farmers as to how to make
the best utlisation of the water aad
put water to the maximum use and
advantage.

16 hrs.

In Madras State, the instailed capa-
city for power is only about 500
megawatts. 1,50,000 wells have so
far been provided with electricity
Tlrere are, however, more than two
million applications pendirg for the
supply of electricity. That is why
you find that all the resources for
hydel power in Madras State have
been exhausted, There is only oae
possibility of hydel project bei.g
constructed in the Madras State, with
the help of the Mysore State. I think
they will help us, In the Cauvery
project, near Oganakkal there is a
possibility of having a power project.
That is for power alone. I do not
want it for irrigation, but fur power.
It means that before the resources
of the Cauvery get into thc Mattur
dam, there is a possibility of getting
800 megawatts for the Madrag State
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at Oganakkal. If the Myscre Gov-
ernment agrees to that, on sume basis,
I think it would be useful for the
agriculturists of both Madras and
Mysore.

Then, in Madrasw State, every year
there is a power cut, and it is a head-
ache. Every year they say that the
generation of power has to be depend-
ent on hydel projects. The power cut
has reached a leve] of 80 to 90 per cent
in some years, Therefore, I request the
Minister of Irrigation anq Power to
see that thermal plant is established
there. I believe that an atomic
power station hags been sarntioned—I
learn from the report—in Madras, and
I request that it should be taken up
immediately so that it could relieve
some pressure on the power require-
ments.

In the Neyveli project, there is a
programme for the installation of a
400 megawatt plant. My suggestion
to the Minister of Irrigation aid
Power will be that it is better tc
have a 600 megawatt plant ‘'more,
since we have to depend more upon
hydel power than on any thermal
power now. I request that the lig-
nite should be utilised to full advant-
age. It is a very successful one, We
have now started with two units of
50 megawatts each, There is a plan
for a 400 megawatt plant. I would
like to have 600 megawatts, so that
1.000 megawatts of electricity could
be generated in the Neyveli project
in order that the appetite for power
for industrial and agricultura] pur-
poses may be reduced to a certain
extent,

As far ag the tariff rates for electri-
city are concerned, it is a very sor-
rowful thing. As a farmer, I woud
say that instead of agriculture, only
the industries get top priority. The
agriculturists are short of foodgraias
and we are importing foodgrains to
the extent of Rs. 150 crores, When
the agriculturist applies for power,
he is not at all given. The topmost
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priority goes to the industry. In
Madras State, the consumption of
electricity is mostly by the industries
Out of the generating capacity, more
than 60 per cent ig utilised by the in-
dustries, whereas only 20 to 30 per
cent is utilised by the agriculturists.
But there ig great neeq for power
for the agriculturists. The
supply of  electric power to
each well means there is more na-
tional income assured to the nation.
I can give some statistics. For irri-
gating one acre, by a five horse-
power motor, it will cost only 70 nP.
If it is by dieselpower, it will cost
Rs, 2.50 nP; if it is by bullock-cart,
it will cost Rs. 5. So, by the supply
of electric power to the agriculturist
to irrigate his field, there is a saving
of Rs. 4 per acre, and it is not only a
facility to the agriculturist but to the
nation as a whole. It is a national asset,
and the income of the nation grows.
I would request the hon. Minister to
see that the Oganakkal project is
taken up immediately and complet-
ed; that the atomic power ctation at
Kalapakkam is taken up fo:r conside-
ration; and that in the Neyveli Lignite
projet, another 600 megawatt station
is installed, so that the agriculturists
may be benefited,

Wherever there are rivers, we are
providing dams. But there are areas
where we have to depend on the
mercy of the heavens. Mahatma
Gandhi said, “If the mercy of the
heavens fails, open the bowels of
earth to get water.” We the farmers
are prepared to open the bowels of
earth and let us be supplied with
power gco that we may reap the maxi-
mum benefit.

*Shri Sivasankaran (Sriperumbu-
dur): Mr. Deputy-Speaker, Sir, 1
thank you for giving me an
opportunity to speak on the
demands for Irrigation and
Power. Our country mostly depends
on agriculture, The Five Year Plans
were also |based on the output in agri-
cultural sector, We have spent near-

*English translation of speech delivered in Tamil.
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(Shri Sivasankaran)

ly Rs. 1,000 crores on this account.
We are informed that the output
which was 54 millions in 1950 has gone
to 76 million tons in 1961, It is stated
that with the First and Second Five
Year Plans, more than 37 million
acres have been added to the irrigated
area in the country. They cover both
major and minor irrigation schemes.
The increase in production ought to
have been more in view of the
increase in production ought to have
been more in view of the increased
use of fertilizers, improved seceds, in-
tensive schemes of cultivation and
adoption of the Japanese method. On
the average it is stated that the yield
per acre is about a ton. Even if you
take a reasonable yield of 34 of a
ton per acre, the increase should have
bheen more than 25 million tons of
foodgrains for a corresponding in-
crease of 37 million acres. Then by
the use of advanced method, chemical
fertilizers, composed manure, and
intensive schemes at least 10 per cent
increase should have been obtained.
On the total, an increase of 35 million
tong should have been brought about,
whereas the actual increase had been
only 25 million tons I hope the Minis-
try will look :nto the statistics and the
stark reality of the situation in terms
of the added irrigated area and the
actual increase in production.

Projects consuming hundreds of
crores of rupees are being executed
and biggest dams are built. While
the new programmes are being pushed
through with much fanfare and festi-
vity, it is a sorry state of affairs that
the Government have failed to take
note of the many small irrigation
sources such as tanks, lakes, wells
and minor channels. These water
sources are falling into disuse and are
getting derelict, They are silted and
many parts of the country where
tnese tanks and wells are the only
sources of irrigation find it difficult
to carry bn their wusual cultivation.

While the new projects have been
hailed as the new centres of pilgrim-
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age, it is a pity that the old temples
in the villages are being neglected
and forgotten. My plea will be that
we should pay some more atitention
to the improvement and renovation of
the tanks and wells and the Central
Government should aid the State Gov-
ernments in maintaining the old
sources of irrigation.

The irrigation potential at the end
of 1962-63 has been given as 15 million
to 28 million out of which only 11°7
miilion will be actually utilised. Thus,
there is a gap of 4 million acres
between the irrigation potential and
the actual utilisation. The chief
reason for the gap is being stated as
the lack of field channels and village
water courses.

Side by side with biulding of the
dams, and increasing the irrigation
potential, attention should also be
paid to the construction of channels
and actual utilisation of the water.
Otherwise, big damw will only remain
an object of exhibition and sight-
seeing for foreigners.

Though there is a well-organised
irrigation and control system in the
Cauvery river, still at times of floods
murch havoc is being brought in the
districts of Trichv and Tanjore. In
1361 when there was an un-usual rain
in the catchment area, the Mettur Dam
could not contain it and the low-lying
ateas of Trichy and Tanjore were
invndated and thousands of villages
were submerged. Dangers to crops
and cattle were there on a large scale.
I am glad to note that the State Gov-
ernment have constituted a flood con-
trol board. It was previously suggest-
ed as a measure of flood control. The
height of the Mettur dam should be
raised and a dam should be construct-
ed at Hogenckal. This dam will serve
not only the purpose of flood control
but also as a timely source of power
potential. This will benefit both the
States of Tamilnad and Karnataka in
increasing their power.

The power resources in the south,
particularly in Tamilnad, are limited.
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We are reaching the latter end as
far as the hydel schemes are concern-
ed. As there 1is paucity of coal,
thermal stetions can also be of limited
use only. Of course. the one thermal
plant at Neyveli will give relief only
to a certain extent. The gap between
the demand and supply is ever in-
creasing, and there is little possibility
of mecting the heavy demands of the
coming industries in the south.

The only way to meet the power
shortage is to turn to atomic energy.
I welcome the proposal of erecting an
atomic power station at Kalpakkam
near Mahabalipuram. 1 earnestly
request you that urgent and sincere
attempt should be made in making thig
project a reality without making much
delay. Like the so many proposed
projects in the south, this also should
not be left as a mere paper project.

Shri A. C. Guha (Barasat): Mr.
Deputy-Speaker, development is an
integrated concept. So, every item is
important. But, even then there are
certain items which requmire prime
consideration. From that point of
view, irrigation, power, transport and
coal require prior consideraiton,
because these are the basic things
without which all other development
works would be obstructed. It is real-
ly a matter of regret that in all these
four sectors in the Second Plan we
have been below the target, and there
were many difficulties due to the
shortfall in these sectors.

For the present, we are dealing only
with irrigation and power. The
original target in the Second Plan for
irrigation was 12 million acres. Then
it was revised to 10.4 million acres.
Our actual achievement was only 69
million acres, a little over half of
what was the original target in the
Second Plan. All through we have
been in arrears. The shortfall in
jrrigation has caused serious difficul-
ties are regards supply of food and
other agricultural products. Even
now, out of the potentialities created,
only 72 per cent is being utilised a{\fi
less than 28 per cent remain unutilis-
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ed. That is also one of the points that
Government should consider. They
should take some energetic steps so
that the irrigation and power potential
‘may be fully utilised.

I can here refer only to one
question,

Shri R, G. Gubey (Bijapur North):
Sir, I have to raise a point of order.
I believe that all hon, Members have
equal privilege in this House to ex-
press themselves, but I carry the im-
pression from the way speakers are
chosen at times that there are srme
persons who can get a chance for the
asking whereas others have to beg,
send chits and wait. It is very bad.
In this Parlioment we have eqnal
rights here, but we see that some
people cannot get a chance. Sq, T
protest against this and go.

Mr. Deputy-Speaker: There is no
point of order.

Shri R. G. Dubey: It is very unfair.

Mr. Deputy-Speaker: I am very
sorry, He is casting a reflection on
the Chair, I have to provide time for
all the States and all the Parties.

Shri R. G. Dubey: I know, one hon.
Member has spoken ten times during
this session.

Shri A. C. Guha: I was alsc wait-
ing for four hours.

Shri R. G, Dubey: You are unfair
to hon, Members. You are making
discrimination,

Mr. Deputy-Speaker: I am trying
to be as fair as possible... ........
(Interruption).

16.16 hrs,

At this stage Shri R. G. Dubey left
the House.

Shri P. C. Borooah (Sibsagar):
Assam too has very badly been neg-
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lected. There is none from Assam
who has spoken.

Mr. Deputy-Speaker: I am trying
to give a chance to every State and
every Party. I am doing my best.

Shri A. C. Guha: As the matter has
been brought up, I should mention
that I think on this side of the House,
I am the first speaker from the eastern
region of India today. There should
have been more speakers from the
eastern region today which is also an
important region of India....(Inter-
ruption).

I was referring to the irrigation
potentialities of the DVC. The origi-
nal target of the DVC was to supply
irrigation water for one million acres
of land. What is the position now?
1t has been able to supply for only a
little over six lakh acres and that
also for the kharif crop. For the rabi
crop, the supply of irrigation water is
only for 21,000 acres. The idea was
that even for the rabi crop the DVC
would supply water for 3 lakh acres
of land. If this is the performance of
the DVC, one of our pet institutions,
regarding the supply of irrigation
water, I think it is a sad state of
affairs and the Government should see
that proper facilities are given for the
development of irrigation and also for
the utilisation of the potentialities
created.

I am sorry that in the name of
emergency and economy we have
been denied :nformation in this
Report. Compared to last year’s Report
this Report is just almost the size of
the smmary that was given in previous
years, I think, hon. Members of this
House should not be penalised in this
way in the name of emergency. Hon.
Members should get a full report of
the working of the Ministry. This
matter came to my notice only when
as regards the Indus Waters Treaty I
wanted to see how far it had been im-
plemented. We have been controbut-
ing our quota and I think we have
contributed the third instalment., We
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are also told that the Pakistan team
came to inspect the Indian canals, but
we have not been told whether any
progress has been made in Pakistan
as regard the digging of the alter-
native canal sp that the waters in our
canals might be fully available after
that stipulted period—I think, 14 years
is the period. We are not sure whe-
ther after that period we will get the
full use use of that water. This
Report should have given some idea as
regards the working of the Indus
Waters Treaty and of the permanent
Indus Commission.

In this connection there is another
item, that is, the Indo-Pakistan co-
operative  discussions about the
resources of waters in te eastern
region. Their Karnafuli project will
submerge a portion of Tripura. I do
not know whether this matter was
taken up with the Pakistan Govern-
ment, 1f any decision in this regard
has been arrived at and whether there
can be any remedy to prevent or any
compensation for the submerging of
some of our territories simply for the
benefit of Pakistan.

Then I come to power. It is regret-
table that in the Second Plan, inspite
of the serious difficulties created by
the shortfall in power supply, power
was not put in the hard core of the
Plan, That was a great folly that the
Government or the Planning Com-
mission committed, whoever might be
responsible. I think, this time they
will put power in the hard core.

In regard to power also, we have
always been in arrears. We have
never been able to reach our targets,
nor have we been able to supply
power according to the demands.
According to the calculations, upto
1966, the supply «of power will fall
short of the demand, The demand has
been outstripping the supply and it
will continue so upto 1966, In this
connection, I should like to refer to
what has been stated by the Estimates
Committee and also other committees.



6255 Demands

The heaviest shortfall will be in Bihar-
West Bengal region, the D.V.C. area.
In this heavy industrial area, the
shortfall will be 200 MW. I do not
know how the production in these re-
gions will go ¢n if there is not ade-
quate supply of power. Bengal is not
fortunate to have any hydel possibili-
ties. More or less, that is the position
in Bihar also, There is n~t much
possibility of hydel power there, We
have to depend only on thermal power.
In the Third Plan, I find, there was
only one item of new thermal power
station in Bengal and that was Bandel
station. I do not think much progress
has been made in respect of the
Bandel station.

Then, I come to railway electrifica-
tion. I am afraid, Sealdah section is
going to be hampered due to lack of
supply of proper power. I do not
know when the Chandrapura station
will be fully installed and the power
from that station would be available
for railway electrification.

There was a proposal from the West
Bengal to have a thermal station in
North Bengal. That has not been
approved on the ground that North
Bengal will get supply of power from
Berunij thermal power station. Now, it
has been decided that Beruni thermal
power station will not have any extra
power to supply North Bengal, So,
what would be the position of indus-
tries in North Bengal, particularly tea
in view of the acute shortage of power
there,

Now, about Farakka Barrage, the
hon. Minister the other day gave an
assurance and I hope he will repeat
that assurance that there will be no
suspension of work on the Farakka
Barrage. It is so vital for the entire
economy of India because the prospect
of Calcutta port is endangered but for
the proper implementation of the
Farakka Barrage scheme,

Lastly, I refer to the D.V.C. Just 15
years ago, Shri Gadgil—he was the
Minister in-charge—in the concluding
part of his speech, said:
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“I do feel, Sir, that as a result
of this not cmly will prosperity
dawn on the provinces cf Bihar
and Bengal, but as I have often
said prosperity is infectious and it
will spread from the waters of the
Hooghly and the Damodar to all
quarters of this sweet land and in
the not distant future, we will
make our land as noble and as
worthy, as we have described in
our national anthem

FIAAT HAT AET ITHAAT

Many of our hopes and aspiraticns
have been frustrated. But, I-think, no
other hopes have been so frustrated as
in the case of the D.V.C. West Bengal
has got almost no benefit out of D.V.C.
jrrigation scheme. The Public Accounts
Committee, in its fifth report, is full
of condemnation of the D.V.C. I do
not like to repeat what has been said.
The whole report is full of condemna-
tion of the D.V.C. I would read out
only the last sentence of this report:

“The Committee feel that the
time has come to make an overall
assessment of the working of the
Corporation and also to examine
what amendments, if any, in the
D.V.C. are called for and to
achieve the objectives for which
the Corporation was set up.”

Almost a similar recommendation has
been made by the other Committee. I
would humbly suggest to the hon.
Minister that the D.V.C. may now be
scrapped. Let the irrigation and power
be handed over to the different States
or let the States be eliminated and
the whole thing be taken over by the
Centre, What is this State participa-
tion? They have not been able to
reach agreement on any point. Even
on the question of allocation of ex-
penditure under sections 32, 33 and
34, they could not agree. The case has
geme to arbitration. The State Gov-
ernments have been spending lots of
money for arbitration. It is admission
of failure that the Central Govern-
ment could not settle the matter them-
selves and so sent it to arbitration. I
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h pe they will reach a decision about
the D.V.C. soon.

Shri Gajraj Singh Rao (Gurgaon):
Mr, Deputy-Speaker, it is a matter
which has been conceded on all sides
and accepted that this is a very vital
matter on which the development of
the country depends. I would go a
step further and say that survival of
the country and the nation would de-
pend on this Demand and proper im-
plementation of it, you may call it,
or these connected things. Again, it
has been said that the Government
has very liberally provided money for
these objects, then where does the
fault lie that so many things are said
from so many sides? I have some
personal experience and I can say with
a certain amount of oconfidence, and I
may have got confidence of the House
also, that it is bad implementation
that is responsible for what all we
have been hearing and feeling.

I may give one example. Take the
Bhakra dam, the biggest dam of which
we as a nation are proud. For what
area was it meant? I know it from
the start for whom, for what area it
was meant, How is it being utilised,
the power generated or the water?
for the original purpose, for the area
for which it was meant? 1 would
leave it to the House to judge and see
whether it has been so done,

I belong to a poor district, just near
about Delhi. We agitated and I s'art-
ed in 1925 that we the Gurgaon pesple
should also, if not from Bhakra, from
some other subsidiary scheme, be
benefited. The Gurgaon canal scheme
was prepared. The gentlemen, engi-
neers who prepared it are not Chair-
man and are in other capacities on
the Board. They know it. On the
pretext that Delhi has expanded, it
was dropped. The Gurgaon tunnel
scheme was then prepared and also
dropped. 1 am mnot speaking for
Gurgaon. I am giving it as an ins-
tance of how things are handled, at
what level, in what manner, Then,

MARCH 26, 1963

for Grants 65 58

the tunnel scheme came and again
they said some years later, because
Delhi has expanded, the tunnel scheme
also is not feasible. Then, they named
another scheme, That was alsa drop-
ped. What are you talking of five
yvear plans? This 35-year plan 1s
naked there. Now, an imaginary
scheme has been put up, the Lift
scheme: lift water from the Jumna
canal and that would irrigate that
area. Why don't they say plainly
enough, we do not want to do it at all.
The Ministry may want it; the people
may want it; the country may want it;
but implementers are not going to do
it. There is a saying in the village.
It may seem vulgar and so I am not
saying it:

FIA AT & IIN, LI AN F HF 1
‘Bahman’ meaning intellectual engi-

neers, implementers. In India, if this
aTe area can be controlled of

which Gurgaon and Rajasthan are
parts, there can be no famine and if
these intellectual pundits as they are,
big engineers cf big schemes, big im-
plementers, if they use their intellect
in the right and proper direct direc-
tion and don’t misuse it, certainly
these areas can be developed with irri-
gation and power and all these things
can be avoided.

Certainly, it is a period of emer-
gency through which we are passing.
But may I ask whether we are not
taking it as a period of c-mplacency?
Are we going forward anywhere with
any of our schemes? We are only
seeing the fighting between one State
and another. I would say that the re-
sources of every State may be utilis-
ed for the best of these purposes, I
would say, for the production of power
and irrigation facilities.

The plain fact that I would put
before you, however is this. You can
sece this by the appiintment of a com-
mittee or by adopting any other
method. Nearly 70 per cent. of the
power which is generated from Bhakra
i8 used for luxury purposes, for
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example for a sign-board for a ccffee
stall here or for a sign-board for a tea
stall there and so on. The power is
being utilised for all these luxury pur-
poses, but if a kisan applies for agri-
cultural irrigaticm purposes, or applies
for connection for a pumping set, he
would be asked to go from one de-
partment to another, i.c, to the Agri-
culture Department, or the Develop-
ment Department, ¢r the Irrigation
Department or the Electricity Depart-
ment and so on, and as the saying goes:

TR TR 1 AT qaw & wear”

That is what is happening actually.
That has not been brought to the
notice of the House. Either the kisan
must have a big purse in crder to be
able to get a connection, or report and
get orders that the Minister wants
that famine area to be developed, or
the Parliament Members want that
area to be developed. While this is
happening in the case of the kisan, we
find that there is a connection from
Delhi to distant other towns; they
would give connections to the towns
for luxury purposes, for air-condi-
tiiners, and for production of luxury
items, etc., line may be going through
the villages, but if the villagers want
they will be told that there is only an
application for one well, and there is
no justification for taking the line by
about 20 yards to the village; and if
even 25 people apply f-r connections
for wells, they would be told that the
}oad is too much and it is not justified.
But for a mandi or a market or even
for other luxury purp-ses they would
be able to give connections. This is
the plain fact.

1 agree that during the emergency
big schemes cannot be taken in hand.
But there are smaller s‘reams, say in
the Aravalli hills or the other hills
area, which can be tamed by raising
bunds. We have tried that out in
Gurgaon district, and by these
methods, erosicn can be checked, and
conservation of soil can be achieved,
and the water level also can be raised,
and there could also be a small supply
of electricity therefrom and te these
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areas. If my saying is not enough, I
would mention that Mahatma Gandhi
sent a team to my district to study the
work which I was doing then as chair-
man of the ditsrict board, and
Mahatma Gandhi’s team said that this
had been the most successful scheme.
But {o our big engineers of tuday,
these small things will not make any
appeal, and they would not like to do
anything for these small people of the
villages, According to them, these
things and matters shauld be handed
over {o the Animal Husbandry De-
partment, as if those people are not fit
to be national human beings and they
have to be treated like animals; un-
fortunately, that is the treatment
meted out to these people.

I would now make just two or three
suggestions. If in the hill areas where
there are these smaller streams, some
amount could be sanctioned, then the
whole water of those streams could be
utilised. 1 can give one instance.
Such small schemes are likely to cost
ab-ut Rs. 2 to 3 lakhs and benefit on a
large scale. 1 had submi‘ted one such
scheme on the smaller streams, on the
Sahbi, etc. to the hon. Minister, and
agreeing to its utility he has called for
a meeting, If only that sum of two
or three lakhs of rupeces had been
given to that area, then the whnle
water could have been usefully utilis-
ed, and the brackish water area could
have been converted into a sweet water
area.

Mr. Deputy-Speaker: The hon.
Member :hould try to conclude now.

Shri Gajraj Singh Rao: May I have
iwo or three minutes more?

Mr. Deputy-Speaker: I am sorry.
There are many other hon. Members
who are wailing to spcak, and I have
to give chances to as many Members
as possible. The hon. Member may
just mention the points and ccnclude

Shri Gajraj Singh Rao: Conne
tions should be given to welis
liberally for the purposes of irriga
tion, In this time of national emer-
gency, electricity for luxury purposes
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should be cut down. We should not
proceed on the basis that we should
never mind about the requirements of
the poor people. This applies tv» my
part of the country as well as other
parts.

In regard to the construction of
bunds on small streams, assistance
should be given. There should be co-
ordination, People should not be told
to go to the irrigation man, the agri-
culture people, to this body and that.
The Ministry generously provides
money but it lapses because nobody
takes it up. The entrusting of this
work to the block development people
seems to be to block the development.
This state of affairs should end and
power and irrigation facilities provid-
ed to kisans on the basis of naticnal
necessity.

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): At the outset, please per-
mit me to thank hon. Members who
have participated in this debate and
made valuable contributions.  Shri
A, C. Guha referred to the very thin
report that our Minisitry has put out.
Let me tell him that we are also not
very pleased with thatt We wouid
have liked to give more information to
hon. Members and the House, but un-
fortunately it was not possible this
year. We would like to make amends.
You know the reasons why the pub-
lication had to be thin. We would
like to give a fuller report next year.

I am glad that in this respect the
report of the Estimates Committee, of
which Shri Dasappa is the Chairman,
has come in time. In a sense it has
supplemented the Ministry’s report. It
contains a lot of information and very
valuable suggestions, We are thank-
ful for it. We would like to take ail
necessary action on the valuable gug-
gestions made.

1 would like to deal with the ques-
tion of power first and then pass on to
the question of Godavari-Krishna
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waters. Power provides the index to
the economic activity of a country and
its prosperity. But as has been point-
cd out, owing to various reasons, it
was not possible to proceed with our
power programmes as fast as we
would have liked. Shri Dasappa had
pointed it out., Another hon. Member
also drew attention to the fact that
unfortunately power was removed
from the core of the plan during the
Second Plan; we have not yet got over
the after-effects of it. When we knuw
that power is the basic thing and
when we also understand that it has
been given a very high priority, we
can realise that we have to take every
step in our power to see that India is
firmly put on the power map of the
world. As we see it now, India’s ¢n-
sumption is very low; it comes at the
bottom in the list of countries, It is
only 45 whereas the consumption aven
in countries like Turkey, Pcortugal and
Spain is 87, 307 and 491 respectively.
In the fivst two years of the Third
Plan, we have augmented generating
capacity by about 1-2 million kw, For
the remaining years we are yet to put
up a generating capacity totalling 6°8
millions. So, it will be seen that what
we have achieved in the first two years
of the Plan is rather disprop:rtionate-
ly small and we have to do a lot in
the latter years of the Plan. This is
not quite proper phasing. The imba-
lance has to be correcied. It is this
position that has led to power scarcity
and power shortage.

Not only this. We have to over-
come this power shortage and, as one
hon.  Member suggested, we should
have spare capacity of power in the
country, But the great emergency
that has arisen in the country has also
highlighted this aspect: that power in
any case has to be provided not only
for economic develcpment but for the
proper defence and security of our
country. So, as Shri Dasappa pointed
out in his speech, we have already
taken measures. We have taken mea-
sures and allotted more funds to see
that schemes which have already been
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included in the third Plan are being
accelerated. Not only that. A power
project takes a long time to fructify.
It takes quite a number of years. Dr.
Rao will tell us that it may take any-
thing between five to seven years. My
hon. friends from Andhra Pradesh are
very particular about Srisailam, and
I may tell them that the Srisailam
project, will take at least seven years
to complete even if work is started
today, So, these power projects are
time-consuming projects,. We have
to take early and advance action_in
this regard. We have moved already,
and we have taken up some projects
included in the fourth Plan schemes
so that action may be taken even
now and we may realise the benefits
thereof in the first two years of
the Fourth Plan. We have planned
it in that way and it is hoped that in
the first two years of the Fourth Plan
we will be able to produce four mil-
lion kilowatts of power, perhaps
divided almost equally—two million
kw in the first year and another two
million kw in the second year of the
fourth Plan. Thereafter, this impro-
per phasing and this imbalance, I hope,
will disappear. So, to this extent we
have asked for an additional provi-
sion of Rs, 160 crores and I am glad
to say that it is being very sympa-
thetically considered and it is also
being conceded.

We have also to remember this
Many hon. Members spoke about pers-
pective planning, that we should plan
much ahead for power. The C.W P.C.
has already engaged itself in this task
of preparing the perspective plan
and sor the next Plan, namely, the
fourth Plan, they have envicaged that
we shall have to produce 11.5 million
kw of power.

I would like to tell the House of a
very important event that has occur-
red this year. I refer to the appoint-
ment of two committees for the elec-
tric power and energy survey in our
country. This is a very important step
that the Ministry has taken.

Shri Dasappa: May I ask what has
happened to those package units to
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the total quantity of a lakh of kilc-
watts?

Shri Alagesan: I may tell the hon.
Member even now that the Ministry
proposes this: that we should like to
have a central pool of a total capacity
of one lakh kw of power in which
these pacakage plants also find a piace,
It was almost agreed, and we were
hopeful that the necessary funds would
be set apart. But the hon. House
knows and will realse that we were
confronted with the difficulty of the
lack of foreign exchange and so for the
moment we have ta be content with
two package plants of 12-5 megawatts
each. We will be having 25 mega-
watts, and when the position eases,
we propose to have the rest also.

1 was referring to the committee.
This committee was appointed and it
has been asked to take on overall pic-
ture of the power and energy require-
ments our country for the next 20
years. It has been asked to look into
the development of power resources—
hydro-electric, thermal, which inclu-
des coal, lignite, oil, gas—all these
things—and also atomic energy. They
will also go into the very important
question of connecting the various
electricity system in the country into
a national grid. So, very important
terms of reference have been framed
for the committee and the committee
consists of power experts, economists
and other administrators both from our
country and abroad. They have started
their work in right earnest and we are
anxioulsly awaiting their report, so
that the whole power plan will be be-
fore the country, which we shall be
able to fulfill and follow. Such a plan,
if properly evolved, will enable pro-
per regional economic development of
this country and also take us a long
way towards realising the power needs
of our country. I should tell the
House that we are very gra,tiﬁed at
this, because such a power and energy
survey even in the countries of Wes-
tern Europe has been completed only
recently. So, we have taken this work
upon ourselves and I hope we 3shall
have proper guidance from them.
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Hon. Members referred to power
shortage and power scarcity. It is not
possible to say anything embracing
the whole country in this respect. You
cannot say that there is power short-
age in the entire country, because as
far as electricity generation and supply
go, this country is not united in that
sense, There are individual systers.
Even within a state, there are several
systems, which are not inter-connect.
ed. So, it happens and it has happcn-
ed that when there is extra power and
one system is working more or less
satisfactorily, the power position in
the area covered by other systems
may not be quite satisfactorily. This
has been revealed and the results of
the first annual power survey that
has been undertaken by one of these
committees discloses that the
power position in this year . land
pcrhaps next year will be tight, but
at the end of the third Plan, it may
not be so tight. I can say that, because
this has been referred to by the Esti-
mates Committee also, as per the
projected estimates of the electric
power survey committee, how the
country will be and how its various
regions will be with reference to re-
quirements of power by the end of
the Third Plan.

1t will be satisfactory with reference
to the following regions. Andhra Pra-
desh—Telangana grid system, Assam,
South Biha—D V C—Lower Bengal
area, Upper Bengal region, North
Bihar, Jammu and Kashmir, Kerala,
Madhya Pradesh, Mysore, Orissa—
Hirakud grid system, Delh and U. P.—
Rihand grid. States in which the
power position would be just marginal,
ie. neither tight nor very easy, would
be Maharashtra—Tata-Central Rail-
way—Koyna grid system, U. P.—Kan-
pur grid system and Madras. The
States in which the power position
would be bad would be Andhra Pra-
desh—Tungabhadra and Machkund
grids, Gujerat, Maharashtra—Kapar-
kheda-Paras-Bhusawal system, Orissa-
Machkund grid system, Rajasthan—
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Bhakra-Nangal grid system and U. P.
Ganga-Sarada grd system.

Coming to Punjab, many hon. Mem-
bers are happy that the Bhakra Dam
has been completed. It is a matter of
great pleasure and a matter of congra-
tulation for the entire country. From
that dam, we can produce a lot of sea-
sonal power. When I visited that place
I found that a portion of the water
was being directly let into the river,
instead of being thrown on the turbi-
nes for the production of power. So,
there is a lot of seasonal power which
we can produce. When we have suffi-
cient thermal stations in Delhi and
when the Bhakra hydcl system and the
Delhi thermal system are united, we
should be able to make better use of
the seasonal power available in Punjab.
So, when the Delhi thermal system
and Punjab hydel system are con-
nected, the power should be available
there also,

This brings us to the neccssity of
inter-connecting the various electricity
systems in the country. It has been
very forcefully brought out by cir-
cumstances and also by hon. Members
in this House. The Seminar which
was held in Ooty discussed this ques-
tion threadbare and came to the con-
clusion that the State point of view
in planning, generation and distribu-
tion of electricity will not do and that
we have to look at it from the regional
point of view, taking the region as a
whole; a region may comprise seve-
ral States. Actually the CWPC has
carried out studies and it has devided
the country for the purpose of power
generation and distribution into seven
regions, The expert cngineers who
assembled at the Ooty Seminar held
the view that for the purpose of gene-
ration and distribution we should
develop the regional view, make a re-
gional programme and with that end
in view, they have devised a certain
machinery,

Shri Priya Gupta (Katihar): Sir,

on a point of clarification. Do Gove-
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rnment propose to nationalise a]] the
6lectricity undertakings before they
mave a common grid? Because, there
are different interests in this indus-
try. For instance. Tata is very much
interested in it,

Shri Alagesan: Even in regard to
private electricity concerns there is
no difficulty. Also, that is a separate
question. Even now, the private
electricity systems are connected by a
common distribution system.

So, first of all, the State systems in
the region have to be united. Then
it will be time to consider uniting all
the zonal or regional grids into one
India-super-grid, because there are
several advantages flowing from this.
For instance, in the southern region,
which is called the Western Ghat Re-
gion, which consists of Kerala, Mad-
ras, Mysore and South Andhra, it is
estimated that there will be a saving
of 265 mw of installed capacity which
means a saving of about Rs. 23 crores
in capita] outlay and Rs. 2°6 crores
in anual recurring expenditure, Simi-
larly. the eastern region, which is
called the Eastern Himalayan Region,
and which consist of Bihar—Bengal,
DVC and North Orissa, when inter-
connected, will result in a saving of
250 mw in installed generating capacity
which means a saving of Rs, 27 crores
in capital outlay and Rs. 5§ crores and
actual recurring expenditure. This will
make it clear that we have to go ahead
with the programme of grid-making.
I may tell the House that towards the
end of last year the reservoirs of the
DVC came to a very dangerously low
level and the Ministry took steps and
saw to it that parallel working arran-
gement were effected between Rihand
system and the DVC system, and 1
should say that timely step has saved
a very vital area from being affected
by power trouble,

We are already thinking of suitable
authorities. Hon. Members made
mention of the Narmada Valley Au-
thority which we are having in mind.
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We are thinking of some kind of cen-
tral authority which will look at the
problem of a river valley as a whole
not from the State pont of view but
from the entire river valley, re-
gion or river basin point cf view,
and we would like to go ahead with
this scheme,

Taking the Narmada Valley, both
Madhya Pradesh and Gujarat are
directly interested. The adjoining
States of Rajasthan and Maharashtra
are also very much interested. It is
estimated that the power potential of

‘Narmada alone comes to 2 million kw.

Similarly, there is huge power poten-
tia] based on water and coal waiting
to be tapped in the various regions
of the country. To quote only a few,
the west-flowing rivers of the Wes-
tern Ghats have a power potential of
more than 4 million kw. The Upper
and Lower Godavari regions can yield
more than 6 million kw. Similarly,
the hydel and therma] power poten-
tial of the Talcher area is very huge.
Coal is there just waiting to be uti-
lised. Even much of mining is not re-
quired there.

Similarly, in the DVC area alone
during the Fourth Plan period it is
expected that from the washeries
that have already been put up and
the washeries that are going to. be
established we will have 25 to 30
million tons of middlings and rejects.
If this huge quantity of middlings has
to be utilised, we have to put up in
the DVC huge thermal stations to
the extent of 2 to 3 million capacity.

So also the Yamuna Valley system
and the Ganga have huge power
potential and it ig a big task to tap
the hydel potentia] ag also the ther-
mal potential that lies untapped in
this country. So, that leads us to the
question as to whether and how far the
State Electricity Boards in their indi-
vidual capacity and with their very
meagre resources will be able to tac-
kle this question. I would like hon.
Members to think about it and give
a lead even to Government in this
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respect. Even now we are finding
that State Electricity Boards are not
able to cope up with the big pro-
gramme of work that is before them.
It was al]l right some, years ago
when they were just beginning to
put up these power stations or to
enter the field of electricity genera-
tion and distribution. Then they
were all enthusiasm. But now they
are finding that they are not able to
find the resources and they have to
be helped in a very substantial way.
So, it is for us and for the House to
think. Unless the Centre takes it up
in a big way, it is very difticult to see
how this power potential is going to
be tapped in this country, So, the
‘Centre will have to step into this field
in a very big way if this huge poten-
tial which is today lying untapped is
to be tapped and directed to economic
use in the country.

Now I should like to say about the
utilisation of the foreign exchange re-
sources that have been placed at the
disposal of this Ministry. The posi-
tion is very, very satisfactory, Out
of a sum of Rs, 369 crores, we have
been able to tie up various schemes
with several sources of aids, credits
and trade agreements. ] may say
that we have almost exhaustedq it and
only a smal] sum of Rs. 53 crores re-
mains for which also we shal] be able
to tie up schemes and place orders
for utilising even that. In fact, we
will require more. Even during this
Plan the foreign exchange require-
ments for power and irrigation—irri-
gation doeg not come in a big way—
will be much more than what this
figure of Rs. 53 crores represents.

Other points were raised and I
should like rapidly to deal with them,
The question of rural electrification
wag very prominently raised. It was
raised last time also. During this
debate also it was raised very promi-
nently. I may say that nearly a thou-
sand million units are being utilised
for rura] electricification and agricul-
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tural purposes, Out of 13,000 million
units that are produced in the coun-
try, one-thirteenth or 1000 million
units are being utilised for this pur-
pose. One hon. Member, Shri Gajraj
Singh Rao, who spoke just now re-
ferred to rura] electrification in Pun-
jab. There I might say 100 willion
units are being provided,

The question of a uniform rate for
electricity used for agricultural pur-
poses wag raised in this House more
than once and we told the House
what steps we have beep taking in
this regard. We have to persuade
the State Governments to bring down
their rates of eletcricity supply for
agricultura] purposes and we have
perhaps succeeded, not to a very large
extent. Though we continue the pro-
cess of persuasion....

Shri Shivaji Rao S. Deshmukh:
Why not think of having legislation
for having uniform rates for electri-
city for agricultural purposes?

Shri Alagesan: I do not know whe-
ther the time is ripe for legislation
and to compel people “o sell electri-
city at a particular rate because the
cost of production varies. If it is
hydel power, as wag said here, it may
be cheap; if it is thermal power, it
may be slightly costly. It may not
be possible to introduce by one stroke
of pen a uniform rate for the supply
of electricity.

Shri Shivaji Rao S. Deshmukh: To
strike a balance by means of legis-
lation would not be difficult.

Shri Alagesan: That is what I am
going to say.

17 hrs.

Now, the Ministry of Food and Agri-
culture has worked out that if elec-
tricity is supplied at the rate of 9 nP.
per unit, it wil] be an economical
rate. That is their opinion. We‘ pur-
sued our discussions with the State
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Governments on thig basis. There are
some State who charge even less than
this. I think Andhra Pradesh charges
8 nP. and Madras charges 7 nP. My-
sore charges 5 nP. though the quan-
tum consumed is not much. So, there
are some States who charge less than
this. But there are other States who
charge much more. Supposing this
burden is transferred to other con-
sumers; and other consumers, non-
agricultural consumers, are asked to
take over the burden, worked out per
unit it would not be much except in
the case of U. P. where the increase is
calculateq to be 139 nP. more per
unit; that is, other consumers will
have to bear the extra burden. That is
the economicg of it. We shall still pur-
sue and see what we can do so that
electricity is supplied at a more rea-
sonable rate, at a lower rate to agri-
culturists.

Shri Priya Gupta: Could it not be
subsidised?

Shri Alagesan: There is a proposal
also under consideration, But it does
not come to much. We shall pursue
that also.

Now, in passing, I should like to
say one word about the DVC organi-
sation. It is true, when we were all
here. 1 think, in the provisional Par-
liament or in the Constituent Assem-
bly (Legislative) as it was called,
when the DCV Act was passed, very
great hopes were generated at the
time. T do realise the disappointment
that has followed,

Shri A. C. Guha: No greater dis-
appointment in any other item

Shri Alagesan: I am not prepared
10 go to that extent with the Hon,
Member. I am just explaining that
point of view. It is very difficult to
create a central authority. Now,
when 1 wag talking about the huge
power resources that are waiting to
be tapped, I said that the Centre has
to come in a big way. Naturally, it
may have to come with the coopera-
tion of the States themselves. This
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is the very first experiment—the
DVC experiment—which we launch-
ed upon in our country and we mo-
delled it on the TVA in America.
Surely, it was accompanied by great
hopes. I do not claim to say that all
those hopes have been realised. Many
of the hopes were not realised and
there is disappointment. I am prepar-
ed to concede and go to that extent
with the hon. Member, But then to
condemn it wholesale is, I do not
think, called for. If today the very
vita] city of Calcutta and the very
vita]l industria]l area of the eastern
region is being served, I should say
it is due to the DVC’s efforts that
it is being done, Thanks to the DVC
this vital area is able to carry on and
sustain the many industries that have
been put there.

Shri A. C. Guha: May I remind the
hon, Minister that DVC’s original
idea was to put up mainly hydel
plants. Anybody could have done
the therma] plants, for that the DVC
was not necessary.

Shri Alagesan: I am coming to that.
Somehow this wrong idea stuck into
the minds of the people, It is not so.
The thermal power is envisaged in
the Act. I should like the hon Mem-
ber just to turn to the Act and see.

Dr. K. L. Rao: The hon. Member
wag a Minister then.

Shri A C. Guha: I was not a Minis-
ter. ’

Shri Alagesan: The DVC activity
was not restricted to the hydel pro-
duction alone. Thermal power produc-
tion was definitely included. Now, we
have found that there is very limited
scope for further hydel production.
What are we to do? We have built
dams. We have taken most out of it.
I think, one or two small units can be
put. But then there are many coal-
fields, as I said. Washeries will be
giving milions of tong of middlings
and certainly we have to put up ther-
mal stations and make use of them.
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I think, instead of congratulating
the D. V. C. for having gone in for
therma] power production, it is very
unfair to condemn the D.V.C.

Dr. K. L. Rao: This hydel power has
helped in the reecnt break down of
thermal power Station,

Shri Alagesan: That is true. So, I
should like very humbly to submit to
this House that the D.V.C. is more
sinned against than sinning. It
is true that its progress was stalled by
several factors. It was not possible
for the State Governments who are
equal partners in this venture to agree
on al]l matters. They could not see eye
to eye on ‘'many matters. Now, I
should like to say, we have turned
a new leaf; a new chapter of co-opera-
tion is dawning there. I may assure
the hon. Member who comes from
West Bengal, that the Government
of West Bengal, the Chief Minister
whom I met and had long talks with
and other Ministers they are very co-
operative. So also is Bihar and jt is
very co-operative. We hope to push
the schemes that are on hand in the
D. V. C. area and I hope to show bet
ter results from the D.V.C. as a result
of this accord that has been recently
reached,

Many other points were raised by
hon. Members about individual pro-
jects, like Neyveli in Madras, Bandel
in Bengal, Bhakra Nanga] in the Pun-
jab and so in. We are trying, as I said
in the beginning of my speech, to go
ahead with all the schemes, Regarding
the scheme which is in front of us
in Delhi, the Delhi ‘C’ power station,
we have tried to advance the date of
its comrmissioning by two months. It
required a lot of effort and it required

‘a little more expenditure also, When
we consider what power meant even
if it is produced a month ahead, we
had to agree to meet the extra ex-
penditure for the quicker commis-
sioning of the power plants.

I shall now come to the vexed ques-
tion of the Krishna-Godavari waters.
1 say, it is no more vexed. It has been
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very satisfactorily solved. Here, I
should like to pay a tribute to Shri
Gulhati and his coleagues on the Com-
mission, Shri Jaini and Shri Hoon, for
having produced this very valuable
report.

Shri Ranga: What a report?

Shri Alagesan: It is really a very
valuable report,

Shri Ranga: One and a half years
and more troubleg created.

Shri Alagesan: This is the first of its
kind. It is necesary thas we should
have such a report for every river
basin in the country. It has led the
way; it has set the example. It is time
that the C. W. P. C. prepares similar
reports for every river basin in the
country.

The report of the Commission has
revealed a big lacuna, We were not
collecting what are called hydrological
data with reference to our rivers
Data were there, They were collected
in a way. But, they were not collected
in that co-ordinated way, in the way
in which we would all like it to
be collected.

17:08 hrs.
[SHrr KHADILKAR in the Chair]

(Cheers). I also join in the congratu-
lations. We would like to go in for the
collection of these hydrological data
for all the rivers in the country,

Shri D. C. Sharma (Gurdaspur):
How much doeg it cost?

Shrj Alagesan: Perhaps not much
when we realise the value of such a
report Ag I said, it is the first of its
kind. Perhaps, with the exception of
the rivers in the Punjab, the case of
all other rivers is the same. We would
like to have this data, It is necessary
and as I said, I hope the C.W.P.C,
which consists of the highest engi-
neering talent in the country, will
soom make arrangement for collec-
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tion of such data for all the rivers
and make it a part of their function
as a Central organisation, not
depending on the State Governments
to do it, so that uniform statistics are
collected, analysed and studied con-
tinuously. It is a process which has
to go on continuously.

Another important conclusion that
the Gulhati Commission has come to
is, when we think in terms of ex-
ploiting any river resources, we have
%o think not in terms of any particu-
lar State or States through  which
the river may happen to run, but in
the interests of the economic deve-
lopment of the region as a whole.
This view ha% been put forward very
strongly and more from the engineer-
ing angle leaving aside other aspects.
We have to accept it. If we lock at
these river disputes from this angle,
many of the difficulties with which
we are encountered today, will, I
think, easily dis:olve themselves. He
has also made a recommendation with
reference to the establishment of
river boards for inter-State rivers, I
do not know why my learned friend
Dr. K. L. Rao who is himself an emi-
nent engineer should advise us to go
slow on this. We are prepared to
consider the issue before the setting
up of the river boards for the various
rivers....

Shri D. C. Sharma: He has grown
old.

Shri Alagesan: But I think that we
have to go ahead. We have to go
ahead with the establishment of these
river boards, and we shoulq not allow
the question to remain pending until
disputes arise regarding these rivers.
Even when there are no disputes,
when there is a clean slate, we should
try to write on it and establish
these river boards, so that in antici-
pation of any disputes arising, we
take a certain step which will enable
us to solve disputes when they arise
fn the future. So, this point has been
very well emphasised by this Gulhati

Commission.
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We approached this question, that
is, the hon. Minister sitting to  my
right, mysclf and our officers ap-
proached this question in a spirit of
humility and earnestness. We knew
that it was a difficult question. We
knew that it was defying solution for
a decade. We also knew that it would
be next to impossible to please all the
parties on all the points; especially
when rigiq attitudes were struck, and
a certain exercise in swearing at one
another had been going on and brave
oaths worthy of a better cause were
beng taken, we knew that we were
in for trouble. We realised even with
the greatest amount of good-will the
mountain of prejudice sedulously
reared over a long period could not
be wished away in a moment. It was
truly an unenviable task, ang yet it
had to be done. We felt that we
owed a duty not only to the States
concerned but to the country as a
whole. It was with that approach
that we approached this task and we
tried to find a solution which I am
glad to say, although there were cer-
tain discordant notes, was on the
whole welcomed in this House. -

Shri D. C. Sharma: We welcome it
Some Hon, Members: No.

Shri Alagesan: I said very carefully
‘Though there were certain discord-
ant voices’. I do not want to claim
anything more for it than that it was
on the whole welcomed and received
well by this House,

An Hon, Member: Only one Mem-
ber has welcomed it.

Shri Alagesan: It was said that we
slept over the report. I am sorry.. I
do not know how this impression
arose. I think it was you, Sir, who
said it.

Shri Dasappa: Shri Ranga also said
it.

Shri Alagesan: I do not think that
we slept even for an hour over this
report. From the moment the report
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was received in typed sheets, we
were very busy about this; we were
setting about the machinery and the
process of consultation; in fact, not
only at the engineers’ level, but even
we, the hon, Minister, myself and
other officers of my Ministry went to
hold consultations.

Somebody said that we should have
called the Chief Ministers and others
together. We had an experience of
that before. I do not mean anything
against anyone. But there was a cer-
tain experience some years ago and
we thought that we had better try
another method. We could have cal-
led a conference of the Chief Minis-
ters and the State Ministers concern-
ed. But we thought that we might as
well try.another method, and so, we
ourselves went to their doors and we
met them.

Shri D. C. Sharma: Mahommad has
gone to the mountain.

Shri Alagesan: We met the Chief
Ministers, the Ministers concerned
and their top engineers and all those
who have been at it, because they
have been studying this question not
when we went or just before we went
but since the day the Gulhati Com-
mission was appointed, the State en-
gineers were studying this question,
and the Ministers were giving their
attention to this.

Shri Shankaraiya (Mysore): I
want some clarification. It is stated
that the hon. Ministers at the Centre
went and met the Chief Ministers and
the engineers. But other Chief Mi-
nisters do not know what the Cen-
tral Ministers and one Chief Minister
had agreed to or what one Chief
Minister accepted or rejected. The
other Chief Ministers were kept in
the dark. That was the complaint of
the Chief Ministers.

Shri Alagesan: From what the hon.
Member says, it looks as if we
were going through a conspiracy, but
I would submit that we were only
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going through a process of very inti-
mate consultation. We had the in-
terests of each State at heart, and to
that end we bent our energies. Cer-
tainly I could not make all the Chief
Ministers meet in one place. When I
went to Bombay, naturally I saw the
Chief Minister and other Ministers of
Maharashtra; similarly when I went
to Bangalore, I met the Chief Minis-
ter and other Ministers of Mysore, So
also in the case of Hyderabad and

_elsewhere. So I do not know how
any criticism can be levelled against
the procedure we adopted.

So we did not sleep over it. We
hag the very widest consultations so
that there was enough time for people
to think about it and place before us
their very considered views, I should
say that in the last round talks we
had, we were able to see that there
was appreciation of the magnitude of
the gdifficulties involveq in this prob-
lem, and they were very co-operative.
I should say that the Chief Ministers
and other Ministers and their officers
were very co-operative and tried to
help us in finding a solution:

In this connection, I should like to
thank the informal consultative com-
mittee of MPs from the three States,
Andhra Pradesh, Maharashtra and
Mysore who did their very best to
come to a solution. I wished them
well; when they consulted me, I said
‘Go ahead’. That would have very
much taken away the burden from
our shoulders. As I said, ‘it was not
an enviable task. So I wished them
well and was encouraging them indi-
vidually and collectively to come to-
gether and reach a settlement. If
they have not reached an agreement,
it is not due to want of any capacity
or mind or will on their part, but to
the difficulties inherent in this mat-
ter. If today we are still criticised,
it is not due to any defect in us or
due to our failure to meet the wishes
of the parties concerned, but due to
the inherent difficulties in the situa-
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tion. The quarrel over water rights is
known to us to be bitter; we know
that in villages, people commit even
murders for water.

Shri D. C. Sharma: For God's sake,
do not suggest that.

Shri Alagesan: I take the advice
of my elderly friend.

So it is a very difficult thing. We
attempteq to do it. I should like to
say—I do not want to repeat it—that
we were able to succeed in a large
measure.

Then we were found fault with for
not finally allocating the waters.
We took a decision not to finally
allocate, not because we wanted
to shirk the  responsibility of
final allocation. It was because
~we lacked data. As a very com-
petent technical Commission, namely,
the Gulhati Commission said, we
lackeq technical data; we lacked &
mass of details necessary for effecting
fina] allocation. Supposing we had
effecteg the final allocation as Shri
Dasappa suggested. ...

Shri Dasappa: I am sorry I am
being terribly misrepresented. I said:
determine the shares on any criteria;
Jeave the question of flow. The flow
may be even 1800. It does not mat-
ter.

Shri Alagesan: It comes to the same
thing.

Shri Dasappa: No, no, I am sorry
to say it is not so.

Shri Alagesan: Supposing we had.

attempted that, we would have fallen
into the same error as those people
did when they drafted the agreement
in 1951 and get the signatures of some
people but failed to get the dignatu-
res of others. We did not want to
commit the same error. So we
thought it would be best to do some-
thing by way of an interim arrange-
ment which will enable the States to
go ahead, which would not prevent
anybody from undertaking whatever
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projects they wanteq to undertake,
but which will at the same time give
us some time when we would be able
to get more facts and material about
river flows ete. Then it will be time
for us to decide. We may not be
there to decide and several others
may or may not be there to decide,
but those who are in charge of affairs
at that time will certainly take the
responsibility and decide it. But for
the moment, what we have done is
that we have not prevented anybody
from going ahead with whatever pro-
ject they want, and that is what we
have done. I think we should be sup-
ported in this action rather than cri-
ticised.

Then we made a very cate-
gorical statement in this decision
of ours: that the 1951 agreement goes.
That is a very categorical statement
made, and it was this point that was
emphasised and urged and pressed on
us by the Maharashtra and the My-
sore Governments. (Interruption). It
was said, “You have given a go-by in
theory, by word of mouth, but you
have actually got it by the back door.”
I do not know how that impression
has arisen in the minds of hon. Mem-
bers. I would like to give the House
certain figures. We have not only
given it up in theory, but also in
practice. Let there be no doubt 1in-
gering in the minds of any represen-
tative from Maharashtra or Myvsore.
I should like to give some figures
which will enable hon, Members to
understand that we have given up the
1951 agreement.

Shri Ranga: There is no agreement
over that. That is the decision of the
Government!

Shri Alagesan: Since the 1951
agreement was drawn up, several
changes, border changes, occurred
ang several adjustments were made.
According to that agreement—I take
Maharashtra first—Maharashtra
would have got 286 TMC whereas in
the interim now made allocation it
is 400 TMC. Mysore would have got
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[Shri Alagesan].
476 TMC whereas in the interim
allocation it is 600 TMC. It is much
more. (Interruptions).

Some Hon. Members rose—
Mr. Chairman: Order, order.

Shri Alagesan: Hon, Members will
kindly bear with me. I started by
saying that the 1951 agreement was
given the go-by-not only in word but
also in practice.

Shri Basappa (Tiptur): What is
the harm done by the agreement?

Shri Alagesan: I am coming to
that.

Shri Ranga: You have got more
water.

Mr. Chairman: Let the hon. Minis-
ter explain.

Shri Shivaji Rao S. Deshmukh:
On a point of clarification. The figures
quoted by the hon. Minister relate
only to 1,000 TMC that were to be
allotted, leaving aside the deductions
which were also held to be committed.

Shri Alagesan: I have taken all
these factors into consideration. I can
ask my engineers to explain these
figures in greater detail. I do not
want to take the time of the House
by going through every little arith-
metic that has gone into it.

Shri Dasappa: Mysore has not
subscribed its signature.

Shri Ranga: You have played mis-
chief with truth. You have changed
your Chiet Minister. You transported
your Chief Minister to the Centre in
order to play this mischief.
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Mr. Chairman: Please give a patient
hearing,

Shri Alagesan: Andhra Pradesh,
which wiuld have got 983 TMC, has
now got only 800 TMC. So, I think
that is fairly established and need not
be questioned. It will be interesting to
know the financial implications of
bringing to use the waters now pro-
posed for allocation among the States
of Maharashtra, Mysore, and Andhra
Pradesh. Shri Dasappa will fully
rcalise the magnitude of the problem.
It has been calculated that it will cost
about Rs. 60 lakhs for harnessing one
TMC of water. Maharashtra will
have to harness 240 TMC of Krishna
water and 340 TMC of Godavari
waters in the remaining 13 years, that
is, up till the end of the fifth Plan,
which means an expenditure of about *
Rs. 348 crores., This works out to a
vearly average of Rs, 27 crores. The
budget provision that Maharashtra
has made for 1963-64 comes only to
Rs. 13:38 crores, This is to say that
Maharashtra will have to double the
present scale of expenditure on irri-
gation works alone with reference to
these two rivers. S'milarly My-
sore will have to harness 425
TMC of Krishna waters and 30
TMC of Godavari waters, which
means a total expenditure of Rs. 218
crores. This works out to a yearly
average of Rs. 17 crores, whereas
their budget provision for 1963-64 is
only Rs. 6:25 crores. This is to say
that Mysore will have to treble its
expenditure under this head. (Inter-
ruptions).

Mr, Chairman: Order, order.

Shri Alagesan: Similarly Andhra
Pradesh will have to harness 470
TMC of Krishna waters which in-
cludes Nagarjunasagar Stage-l on
which Rs. 60 crores has been spent
up-to-date. This plus the cost of Sri-
sailam Power Project and projects
on the Godavari river will mean a
total expenditure of Rs. 347 crores.
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The yearly average comes to Rs. 27
crores whereas the budget provision
for 1963-64 is Rs. 13:69 crores. This
means Andhra Pradesh will have to
double its expenditure over this
period,

Shri Dasappa: What was the clear-
ance to each c¢f the three States?

Shri Alagesan: In this matter, we
have tried our very best to hold the
scales even between the various Sta-
tes. We tried to be fair to every one
of the States. We have emphasised
the regional angle and the national
view very rightly, But, at the same
iime, we tried to be solicitous to the
individual interests of the States con-
cerned. We tried to understand even
their vague suspicion and imaginary
fears. We did not cavil at prejudices
even. Because, all these are inherently
bound up with the situation. The facts
and figures supplied by the various
State Governments are very import-
ant and should be taken into con-
sideration though they may not al-
ways be correct and may be mutually
contradictory. ‘Their arguments,
though they may at times cancel one
another, cannot be brushed aside
More than all these, the psychological
attitudes and emotions of the people
cf the various States are very import-
ant and should be taken into full ac-
count and any decision which does
not do that, however logical jt may
be, will come to grief. It is said, jus-
tice should be tempered by the quali-
ty of mercy. Similarly, Government
decisions should be informed by the
widest sympathy and the broadest
understanding. In our own humble
way. we have attempted such a deci-
sion.
17.28 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Now, a big responsibility rests on
the shoulders of the leaders of Gov-
ernment and public opinion in the
States concerned and also hon. Mem-
bers of this House. Passions have
been roused and feelings have been
kindled. @ We need not analyse
the motives behind them. The
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time has come when a calmer mood
and a more constructive way of think-
ing should prevail. We have work,
enough and more, on our hands. Our
1csources are limited. Our needs are
many. There is no time to waste and
cnergy to spend in quarrel. Let us
pul our shoulders to the wheel and
itke care of the present. The future
will take care of itself.

oft Torare fag (F3wT) : SUTERE
wgRT, qH FTH AT G TR § g
g, M N gF g A F A
fem & w9 & @ 9% ¥ GEw
T |

77 ¥ gy ¥ zfoma fafaees
a1ga wrauTs aar § fF SN W A
T A T I AT F
qq # oo A gifEsT e T
W s ' 5@ fay off e
%ar § fF SR aga qeafse e
& amg F19 faar & 1 Sy gt
fawrsft wifaer @ § | qF w@-
% qaTelr § ff I 40T 989 I
FTAET faear g1 9% agt @ fasar
girfasami A e gm
FFq gl &1 R fasrar smar
§, g I T A 1 Sohfaew A
At 9 ¥ T frar @, O fow am
frar & 1 ogl @l @ @R ¥ TR
F avg § @rll & | g ofved g
@ FHY, TR { T §IET A Q7
T g o e A AR
R g 3R A a8 @ & 1 g
fad s sed s g el & 1 3@
QU #7 g9g ar 98 § fF g fedi-
o A & w | 3Ed e AT g
FHT TE & | SefE 7 g ar e
feeeft gL # 39 AN FT 7 [ 90,
Hifet 7 7 @ g @ha g
STaT, g 9 7 ay gy fafa-
e fig @ S\ gar faeg
gEeX 9T | J1 3@ oEnh & fay
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[ awar fag)

IT FYI § 98 TEI FT § | TN
tffeg adf @ % 1 Shfd 3 ar
R a1 § F14 fgar, faq wa s fw,
ITHT FE T TG & | TR GER
gt Y afear dar @Y @Y &, oY
Far g wFar 41 | SfET gEA meAy
wral & daT @ 1 & g 1 @R e
g EfEr ¥ fm ae gy & -
fagaeq & fodr org oama & T )
IR fFaaT Y 9T & 9 faar mar
fom awa sofra «f Y 39 a%q gt
feaml #1 w9d &@q7 ¥ g@w fwar
T | g § 3w o ¥ oF 3e
B A Wi g w9 Ak Fw g,
g T IFR AL & 1 R 99
X fraEl ®7 @ F@ & Sl ar
FER g% 39 97 &t FWT 1 I8qH
T wTE ®Y fIrET g1 awdt 9 )
wFER Y ¥ S w@m &
TFAA g1 T FQF 7 qrer § @
fedmm & 7€ & oy f frm ag &
W R faar s | 9 9w ¥ a8
T FF 9T &, A feael & F
¥ ATt § A A @R & w19 W aF
uE § | U7 @ @EE] WIEe 9w
o o FF 9 § ) g A
fedfmm adt & &, @ fay ew o
T W@ E |

Gar 7l a1 5 g wferamm ad
T TR G | XE A FIFT AGY
MR AT N AT e §
& me fifew 7@ &, A7 AT § A
W g frae frar &, 4 @3
farargd &\ & gg A A fw gAn
ug S ¥y FUT T § T 43 €
TRin fifErm 7 #Y ) 7 gt afafew
TRRT | WA wmad o= &
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AT FT qEFwT AT qE T qEFHAT
foFaaT SeaEa & AR @ § gw aifeqy
F T WY TE § | 9 qF AT
FEE F F9 § goFT Agdfa F
s At favar smawm @9 OF gwTq
w facge qeawy g & @t |

2o fafema qas qfw # wra-
Ty F @ ERTE 1T W& 3R0 fufena
Ty g # fafiw ama dt 2,
gaw Yo fulfega wag o9 & =aw
TR AT & | Lo fufems vag wflw
& o et #1 wary @ | et s e
FT 987 & fF {¥o usy g7 & &7
fead &1 daww & & 1 WY e
far a9 &7 gg S| T /A
& ar LYo fafeas tae gww & fag
fead #r FETieTH TG T I EWIH
& e wa a% qraT gfoamm a@f
T G, MW T G |

o # g fagEew 1 AT
g 99 W g, gevar # ofr A
Toagaey AT ARG WA T 8!
g ¥ g Jwa § f@ =gt Wt
9T | ofaw s aF gH 9reT 3%
g3 7T 7 gAY S {FgATR FT dHH
L T FATAN gAY § W gH adedr
wrar @ fa Siarfesy, & wosw, Fiafaew
397 ey 59 a<g & men fa oF &
oo Ay 7 faww aw a&dY
£ o7 g ¥ 9T # qi= 67 T #IEATC
FY faorelt @I g § | AT Z@ ARG &
Fafesw sdm | wfey = =«
gaar | geer # swglwme @ &
e ¥ &gy & fa wwIT Ma% &7 Agwer-
W 7< fear @rom & gedr w1
3 FT HL ST AT T T
faez ] &7 @ § agT AT g IEA
Ug AET | WY R W gWF ! a1
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FT ATAT [, FIILET FT AT
AFT G 1T T @I |

agr w1 g fw it aF aml

FY 7E THTATHFT | GHAE A FT

qr, & o § @ A 97A § HEw

31T | @ g a9 5 qawfos

fefemr g wfgd 1 s fefemr &Y

@ @ g A A Wt | afE

IgET gheaame AT Y aET | FOLT Ay

qTeTE | STEq FeaT e Y | FK 9T

7 famr arar &Y ar fog g & g

& srar AR &g gl T 9T gwdT |

&g FTe ST ¥ O 4T FATg AIY

¥ oo & AR 9wy aE fomy

8o FLT FT TFEW ISWT 97 | &

T A1 F1 T ST AT 97w gu

Frfarar =gt & | st fra &1 A gay

T fagg g f5 Sod! @FR #

T TP IR GUIAT [T W ®R |

B AT #1 ag FUar g v 3]

O 93 997 37 q3ar §, AfEE 3@

T F1 HqTIEe oA ¢ f foaw

g fed R daT e OTAT 1 g

g a1 2|y & % arg & a o feumt
Y FEA qTE AT § | AR TIAT SATRT
w1 ST &, wiwafezr g st &, 2
# guaT @ 9 § A wEe W

arr g, afEw fawm § @R
g T Y A FX AT g, qr
&7 339 9 FX AT g, A1 T TFIK
1 wreae gAT § forgd feara &Y
a3 F5 T {57 gy dur AT agar

21 TR AT &7 A e & Fr e

sTaT ot fFwm & 7 fagaq 7 gt o

g a7 7Y & fr gw e i #T
gFy § AR FMAAG F AN FIS F Ioq,

graoft e Agr & & arena & gt ar

|9 §, o FeHY Iy SRwAT § F3T FL@T

2 " wEewe AT agEgT g § AT S
TR TET 421 FET L T TEAGH AR A F
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ST & 1 1 T T FYE AL & 1 I
g g g ofea &1 geAw
q, g shfAae o gadr aferd
gaFWE WY | 7Frawe € % 2w A
BT FT @I AT TG AMTATE®IL |

"I g AT A 77 awrEd ke
Cif
A FEFTT & v afr q
g awar”
KB ATGT AN, SO ATRAATZT ST |

ST GHTSEIS HT 919 Fg1 AT g,
IR W FT T Y 9T Fe faorel T ww <y
N feeait & fog @d g1 T WX
9E §1F R0 qT(T  qEL AT, TH,
famnt AT qaiai e as &1 o
W R &1 e § ATAT S v et
I 3T IrTA g1 AT g, &
fenTaa 913 47 99 73 FTAZ ¥ §am
| Afe Sg oET A frem & o
g s fezr wnr, ag wwWIKi #y fRewmir
9% @9 14T | UF OF a7 & 9% F
fag @ar o= &Y aT fase 71 fawr wiw
# orar & AT gE a6 gH 47 &9
ST & fog, @t & a9t % fag fasrey
Tl fawdt | AR g Z1a T I
93 & F4ifF 39 & fau faset  Ag¥
e

39 qh qrarfEl § @=raT daa

T,

T a6 ardfedl § S @ 8

fast Farm |

I TTH TR FF 7 eI IGIT

A
g aTF qFSIT ITT qEEIT WY
aErR g

TR IWWHE W EIR T §9 gFWY
R W gg & fr 3T 9raAx
aff & o1 wwdr, ¥ fog faet
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[+ aoa= fag]
g7 gfaorr FEf @ ®war AR
13 R B QAT gafeq @F &
ST g 69w AR w feadgn
7y iR T FRA £ T AT ¥
faq fasent  Fy gfATs ®TAT 93T

TR TOFEATA BT K& AT L&Y
EREECIIE o edilei) K rAMRE i )
@ H AT SIAT AT AFAA AT | HAT
g fasreft 1 fodt  g@y swrg 3 saT
1 g § g7 F A FIH LS R ATAL-
aT T FT a4 | AT q F I+
wreta a2 & fF Fraer ¥ fag fasrey
F1 g femrstg 1 P Ay
faorelt & fad & oede @dt & fog &
srit e wwr wmv e 5 oag . gfy
9977 2w &, FRT AT TR ag @ Ay
TR aE NI T AfFrad F fag
fag ¢ g ae oot Yo § AR
QUEY e ST AR AR F fAw
# wq O ag F N A F dwaw g
@ AuFgfie TaR F faa e an 'y
9% T g, FEOER V@ WY AT
& arAY ey} AY I9AY OF afte arER
Ffar e Audy W qey 2, IfEa sy
w17 fege in Frfaoer  {sheafae
FIWEZ DRWATH ITMETR F CF
e AT TG 21§ 10
gaear ¢ 1A fET wgramar & fw
T A T AER TR AR IWH
it FraE e & WA S
T TRIE ¢ § I TIARTI® 2|
T qqOT qTERFEIE , T A
TERT FIIG &, TNRRER T T
w@r &, ATE BAE G, T AW
YT FF aEE IR 817

o= Y A0 qTEAren g o wR g
FTEATE AEN FAT A F AT BAfA-
@ A A aERT iy ar ;oA
TR G
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oTT 9 g Fed & i wrre feRa
1 TR A1 AEE F A T SOT §
fr @& avdY graT #1 TER X @ b,
& AT SIAUHS AT W F, HIX oK
Saad: ¥ g Fer AW ¥ AT FEAG
fr gn g g gy § argaa
1 FIfsd wegT s g i frarat
& fag grax ar 3faemw frar o
arfs 3} & wTTA A GIAEA TgEAY
T oF |

Mr. Deputy-Speaker: To give more
time to hon. Members, the discussion
will go on till 7 O'clock and the hon.
Minister will reply tomorrow. But I
will request hon. Members to take 7
or 8 minutes each so that as many
hon. Members as posible may be ac-
commodated. Shri Borooah.

Shri P. C. Borooah: Sir, I thank
you very much in that I have been
called upon to take part in this de-
bate at this fag-end and I consider
myself fortunate also that I  have
been able to get precedence over
other hon. Members who are still
anxious to speak.

However, I was hearing with rapt
attention the hon. Minister of State
in the Ministry of Irrigation and
Power, but in his 60 minutes’ speech
even once there was no mention of
Assam. This means that Assam has
no problem or is completely free
from problems so far as irrigation
and Power is concerned. I wish, I
am wrong; but that is the idea that
1 have after hearing the hon. Min-
ister for 60 minutes,

Of course, T think, he is not to be
blamed, Had I gotan opportunity or
any of the Members from the eastern
region including north Bengal, Assam,
NEFA, Nagaland and Tripura, to
speak on this subject, probably the
Minister would have mentioned about
Assam, said something about Assam.
But no chance was given to ther. and
that is why the Minister did not refer
to Assam in his reply. I do not want
to take much time of the House. I
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have something to congratulate the
engineers and the Ministry also for
doing some good work. But the time
at my disposal is very short. So, I
would not be able Lo deal with those
things. 1 am really very sorry for
that.

We are exchanging hydrological
data with Pakistan. Under an agree-
ment, we are supplying them data,
flood leve] observations and also figur-
es of heavy rainfall of over 100 sta-
tions. But against that Pakistan is
giving data about half a dozen sta-
tions only. We do not mind that
thing. Yet we are sorry to find that
Pakistan thought it wise to inaugurate
that Karnafuly Dam Project without
giving any notice to India which is
going to generate 100,000 kw of power
for Pakistan, and at the same sub-
merging a vast area of Indian terri-
tory. This Dam was opened by no
less a person than the President of
Pakistan himself on the 31st March,
1962. India protested against it. But
we do ont know what has happened
after that. We would l'ke the hon.
Minister to tell us something about
this.

Then, it was about two days ago
that we got the press report saying
that Pakistan is building spurs on a
length of 140 mileg of the Feni river
which falls within the Indian territory,
We would like to know what steps
the Government has taken in this re-
gard. The hon. Minister, 1 hope, will
give us some idea about this.

Then, I come to the work on Fara-
kka Barrage which was mentioned by
two of my hon. friends here. This is
a very important work. This is not
only important from the point of view
of importance of Calcutta port but it
ig also very important for releasing
the traditional transport difficulty of
north-eastern India. If this Farakka
Barrage is constructed early with its
road-cum-rail bridge, in that case the
regions of north India would become
much closer to Calcutta by rail. 1
hope the Ministry will see that this is
done early. I want to know whether
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this delay has anything to do with any
resistance from Pakistan. If so, we
want to know what that is.

So far as power generation in the
country is concerned, it has fallen
short of the target by about 1:3 mil-
lion KW by the end of the Second
Plan. The main reason advanced is
that there is a shortage of foreign ex-
change. We would like to know whe-
ther foreign exchange for these pro-
jects have now been made available to
the Ministry.

Then, I do not want to say much
about the Krishna-Godavari dispute.
Today's debate was practically a multi-
lingual river dispute of Krishna~
Godavari. Probably, the concerning
States are suffering from shoriage of
water. Similarly, also my hon, friend,
the Maharaja from Bikaner. But I
come from a State where we are suff-
ering from excess of water. So, if
anybody wants water, we would be
very happy to spare. Let the Minis-
try of Irrigation and Power their
engineers, make arrangements so that
they can take some water from our
State anq give it to western India.

Having said so, 1 do not want to
deal with general matters any fur-
ther and, I want to come to some of
the problems which Assam has. Two
reasons make it imperative that the-
problems of Assam should be given
top priority from the side of the Cen-
tral Government. Firstly, it is im-
portant that a sense of confidence
should k= restoreq amongst the people
there and they should be convinced
that they belong to India and that
India is not going to abandon them.
This is one thing.

An Hon. Member: We are not going
to abandon.

Shri P. C. Borooah: They should be
convinced that they are not going to
be abandoned. Second, it is impera-
tive that Assam’s development poten-
tial should bhe exploited fully, not
only for that State itself, but also for
the country as a whole. This poten-
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[Shri P. C. Borooah].

tial has to be exploited fully. It will
strengthen the country’s defence.

In this context, I should like to
mention two points. One is shortage
of power in that side. In my State,
so far as production of power is con-
cerned, it is at a dangerously low
level. It has not only stopped all de-
velopment and progress, but also
those industries which are working
have suffered for want of power.
The vast coal reserves of the Garo
Hills, the lime and silimanite in the
Khasi Hills have not been tapped for
want of power. The State was badly
neglected not only in the pre-plan
period, but also in the first and second
Plans. It will be seen that Assam
commands about 25 per cent of the
hydro-electric power potential of the
whole country, which has been asses-
sed at 41 million kw. But, so far as
production is concerned, the instalied
capacity in Assam is only 5 per cent.
There, the ratio is diminished by 50
times. Again, if the per capita con-
sumption is considered, Assam'’s gve-
rage is only 2-45 kw. against the all-
India average of 31'62. The State
Government requested for the grant of
Rs. 42 crores in the Third Plan for
their projects. The Planning Com-
mission has physically accepted the
target, but they have cut down the
money and allotted only Rs. 27} cro-
res, on the plea that if the money is
given, it may not be possibla to be
wholly spent by the State. So, they
have cut down. We think this is a
very drastic step and probably unten-
able too. Because, even if all the
projects which Assam has advanced
are completed, with Rs. 42 crores,
Assam’s per capita consumption of
power would be raised only to 15 kw.
While for the whole of India we are
going to make it 80 kw in the Third
Plan, Assam wants to make the same
raised to only 15 kw. Is that ambi-
tious? Is it unreasonable? We want
only 15 kw. per capita. That also has
been denied. In view of the increased
responsibility the State has been ask-
ed to bear, I think this amount of
Rs. 42 crores should be given.
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Leaving aside that, I will come to
flood control. Floods are affecting
Assam very badly. This is a very
serious problem. Assam’s topogra-
phy and the rainfall there is respon-
sible for it. It is surrounded on all
sides by hill ranges and the only
opening is in the west. All the rain-
fall, in the hill ranges ang in the
Himalayas al] come with great rush
and make the State inundated.
Assam’s rainfall varies from 70 inches
to 500 inches. All this rain comes in
the monsoon period of a few months.
In Assam, the Brahmaputra passes for
a length of 500 miles. Ali the water
that comeg and inundates the vast
tracts of land all along 500 miles of
its length on both sides‘ not only on
the banks of the Brahmaputra, but
also in the other areas through whicn
its innumerable tributaries run. These
cause floods. (Bel] rings). I shall
finish in two minutes.

Mr. Deputy-Speaker: I have to give
time to 4 or 5 Members.

Shri P. C. Borooah: There were
floods prior to 1950. But, they did not
cause so much menace. After 1950,
after the great earthquake, the bed of
the river has risen and as a result, not
al} water flows in the channel but it
floods the banks. During ‘he last de-
cade 1951—1961, there was damage to
the crops and property estimated at
more than Rs. 50 crores. Last time,
the year 1962 has seen two floods, and
in those two floods, the loss is estimat-
ed at Rs. 23 crores, This has gra-
dually taken an enormous shape. If
thig is not tackled, no amount of de-
velopment can succeed there‘ and no
developmet can take place for defence
purposes either.

If a question is put as to whis is the
State in India which has failen in the
per capita income since 1951 in spite
of the development projects, the ans-
wer will be ‘Assam’. This is the posi-
tion of Assam, because whatever de-
velopment is done in one year is set
at nought by the floods of the next
year. That is why we want that a



6295 Demands

master plan should be prepared, and
that master plan should comprise the
Brahamaputra and its tributaries.

Mr. Deputy-Speaker: The hon.
Member should conclude now,

Shri P. C. Borooah: May I have two
minutes more?

Mr. Deputy-Speaker: I am sorry.

Shri P. C. Borooah: We have heard
something about the zonal grids. But
we do not know what has been done
in the eastern region. We want that
there should be a master plan. Per-
haps, some authority like the DVC
may be required. I request the hon.
Minister to look into that matter and
have a body like the DVC formed to
tackle the Brahmaputra river schemes,

=t W S AT (Fer ) I
B A1, O 92 FY e F A
o9 ARA A FT AT FHA e §,
IuF faq F Ao F7 gerE A F

oft W T (AT ) 1 JF qIEn
F gt g q3cd F 99§ |

ot fie A a@r - W w9
T FgI 33 aTIATT FY @Y g gAY
R faAT FY €I FIATIZT I ¥
21 gAR T &, W&l O TAT Ol
g fam F1 Wremm g 2, grarfae
gwar € | fpT oy w7 Ao ®
Fgafear g g fv e R fafeex
grga AT & Al & gak a7 g el Ak
AT AW FTAMT 9T R AF, 7198
@EIM F A3 WER T W
gt aa 33T ¥ fragdam 9 ar
[N arFTS F T FT I —3f7-
A q FARET FME Tqd g—
FfFTag A § i ar awa | gafww
Tg qT qrt WX faaelt Y swaeqr
FAT TT T F |

og & qIT afqr 1Y qoeEA™, F
ar# fFFGAART E 1% T 97
ARz Aarq A § o k@O
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T & | ay A aF g, AT 99 &
g gar {5 feamt #rsafy Yaar
T FAGA, STFAA FT AW
Qa1 F9 TG, AFA  SH G99 F 9@
T FA AT AT FTAAY AGEHY, A
fr fafree<i afrgagm & 97 &
T MR T faemt e atal
WA gu, AfFwsTAWT Fowex
T F 1 WG FA A AT F g F
g Wk gfeat wv sfeni s
AR Fg fF 3@ § 8§ Frawms
freerit | ST ET 91 fear auTa Y
s fF fradrad s, fadt
T I 1 FGHIA AT Ty e
f&@ M@ AT IS 91 Y I g
@ 9 WX AT 5F g framt
FHTAT @AT AR 7€ & | 39F 918 Ja
AT FA4 WA, Y WA-FA foradr 7y
fefgeeimga Tl § ~weRaww
¥ 7w g, ", dE, q9 S g
aF agT TE § | qfirer oNfmad
q $fas o O grag )
Faga=d fem” T FT &<
o= AT I Fer F faawy @y
& faq 9 &1 TR ITHT AT FT FFT
TR A A7 Ar3eT A fAw, qy A
dT ARG weT F AR 138
et 73 o 7 “Frer A1 et feard § amag
¥ ATENAET Y SR A FE ]
T @ yFR ANl AT age gEenT
BT & wrw FO Tl # Y § )
wTe qaE qde ff Srmardy ¥ @
foar ama g9 W= # AT
& are, @ fefedegee Ak agwT
Ti® T a7 awdr § | afFw o=
T GqA AT TX AT @ Y A

4

Caculi (C I (e I G 1
f fodfieay & oF wmaw o
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[t w1z @™ a<@n)

TER | fOgw AT 9@ WIEATT Koo KT
el 1 gR SRS @A F q
#Hoqer Hur eI F A G AOH ¥
fagsr ot 4r, afFT wrEE TwE
1 I9Mg § @ T IT FEAT F
THTAFL GET TER T T 3T
o @ a@ fosy gt W@l w9l
1 T g ; WK fe 00 BE
qX 9EF o Fgrfear o 9y
=t gdfee &, ot fs gufefer -
& g1 f5 “wTg FrEAT a9 )@
& @ F1a=x Ff9w) o T =
FT W7 TR &1 AT § 1 Tgy qrey
T QAT GrET QT ar 17 g
w1 fs mit R00 ® T AR TR
2 Roo W WX @ @rEEr ) W
Roo BT WX TFA T@T & | I
gfonw g g {5 @ @ ae Y
YT, 93 WeX F W aE w@T v |
W QET AT @, d@ FI eI
feeft faq qeaa) AW ST o

wF ax fafaer g% @< wee
TG Y| @ oTHEER W ¥ Ay
WU W FTET & R H BT
w71 gfafafy dew 37 & faqar
STedT 41 MR E SAF A9 471 A
IAF Y OF EATR AT 10, AfFe
s fafaee aea & am Sefifaad) &
ad Y U Y, & fF @y e
Wy wdr 9T FAR fafreex
WRA F1 gHE @ F AT I FTEX
a faclt | q3F S|H gF¥ Q1 fawe
T FT WA A WOAT T TR A
gt Fer fa gn fat & 9w
g W QA &1 wrar, afgw wiy aw
e R faaefom @ wrd ) '
quE ¥ IR g WA T 9T F%
[T G W F FleT W F 79 F
fefm T g 9, &1 FRT
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R AT AT TFA AGET R AR
¥ gmq w2 v g fF s g fefar
AT T FArs wE,  ar el e o
FiaT WX H HAerAT T g F Hg
mI A g gu Ay F fewaem
T G AT W g G | I
fad =gt fefar g gamn aga
o & |

gAY 7w grEit ar ofv
o guR mgi T fAEr g Fre
fagy # oy g H & g FT W aw
fagear & 1 faady st w@¥ @y
Mg I Faw qFfaay o aiw
g A7 o1 gdfie, gufefer Sifmx
#t foamr g fEs gqaEl ¥ mft aw
WY G T AT | AT W e
1 AR L E @l W TF AT
WROHEY AT ) 9T T ST
qmt A gt Ffeq qIR 1 AT H
wer fe wf & few @t 97 Qi ¥ J¥
Yy farr §, «F §d =9y %
&1 SN TR fF e Y o faw
ferm &1 qaT 78 fF I w4 daer
g ?

#F g g wed g fE
o FEA I Yaw R g R fE
fedt @7 ¥ W g7 @i A
o S TR fEa mar g o™
FIg ¥ T g I® X @Al AR
TIF! FT qGT TET GG R | W
o foedt & vad O, @ FwEd
QI §F TAHET LA F I 2
sy TFfA BIA qF @4l §  ay
faegar W g AW WA | gfwar
AN o & faa qoadr @, wfew a@@r
qrqrt ¥ qFa @) @iy faw gat
¥ R @t g I F wmawi |
iy aF ga oAl &1 dar g fy
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g S WA gaEa 7@ e
A

.

O N AT W aF %
g mu g o faw g Aw g W
o FW¥o o FATT T §, g iEt
F @ FIAG AT qCE | TA TH
TE @ T E ST o mMTo dloe
TF T ® AEIE | AR 9T IS
frae i fraes 78 3 AT e
¥ Uw T° g o =t faarat
& T T agd T T g WL
Tedr e ¥ oww wsT & ) sfaa
hife @Tes, ¥ @Rd,  Od
werEt &, o fergeam W A e
FAET T AT AT | 9T T TG
O, @ W 3IEA] SAE gwEiar
g @ T3 T wwmd & @l Fe ol

Ty Ry € )

gt e fafret ared, garfeat
sr, s fimw  fafaeex @mw
9 e WE fF aaeaE gu-wT
g I ASEE F T ,3R,40R
w@ uFs ofar g, o #8§ 33,54%
wE uEe § @) g g1 sk feed
feqar et @ ? fa=rs 2@ ¥ 050
1@ THI W gRr @1 FUST wWh
& &9 Fxfau qu #1399 =71 oform
&9 £TAT GT § | WY 4§ W WA
g fa g T Y g W E &
W ufar & we A & BEw FT
T &, I9F AR F § Iy qrer
Q1 &1 I g1 g1 AfF @wT 4@y
txE g a9 & H g qATE)
LENYL-LE 7 T ©YY TISUE GHT 471
LENEYY § 4§ smo TIET FHT |
LENG-4E F woR qIIT &Y @ AT
LeYs-48 F vlo TNTE, {8YE-%o §
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\

BER TTIT, 8Ee-R8 § S¥Y¥ T,
AT QLEL-TR T 0¥ qRT AT &1
W EFEATE WX gH T Tl
®qaT w1 fear § wgi st wiafa-
& 37 o2 WX FFHT SqwEE fea
ST L

18 hrs.

TF wex & faaelt & qvaey § 7
T GHIT FTIATE | M aredy 9
farret forer < g ag farsrelt sere it
&1 3 &1 1T a1 AT BIAET ZY ghAT
g fom ware & wezm SEdT
FA0T 7 Y TEr & AT W AT A AN
% goFY gqeT 34T TEAT g f5 Saar
avg § 98 W &1 @ S 1w
o7 F®T g fwoag o= &Y A s
T WCIEATE FT AU FTAT GRI #HIT
T WX T €47 AT W0 ) AT Gy
GaT & FifgF, 98 AW SMA WY
goftfaast aar wfeeee sfaat g
Wt WSTR R wATE, ST AW
g FI |

st T TvEw  (TEEEe)
IMEAE WERT, | HIGAT qIT HATATL
g F o qw fauet agqr feerd
o & wEEt & "9a ¥ o faae
SFT FIA FT /T AT {0

T ag fgiw 7 ar ¢ 99
@99 ¥ & GRa FAT HAGF
HAN § | qg ITL N_A FT agd a0
TNEE § /T 399 Y g 9919 g
fFatne fasrell dar g9 &7 FrEAr
) @A F gt ¥ g AR
forer & Sfr ST T3 &7 oF frgeT
Emﬁmg,qtﬁa‘Yx,ooo N Ay
IASAT G3T & | §T AW &7 999 &
fe <Y sqaeqT #1 TE &, Y IT AW
F AT AU | ITH! IgT TFATE &7
THAT FAT 98 T & W iy a& Wy

o=l aR ¥ A T § | R
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[*r T w==v)
IAL AW AFR FT TF FHA T
e 9 IR = A ¥ oA A
qré } | 9T qgT F9 Fear @, Afe
ST FTH FIA FY 2T € 1 TR AV
T far W § 9 9§
T FaTE AT SN Tew w3 F A
®Y fyar & | 7em w23 7 ofar s 3w
AT} W IAAT FY WA Awvars
e T @ At fawrfge & el Y
I TS W &Y e v 1 I R
Fod & fag o s A T} Ag
T AT S & Agr 9% § q9R
T dr @ FT T & AR 7w A
¥ @ aFY § | T IS fog Y F qry
&Y WY A A A ) T ARy
IR A feafg g agaga fr ma g
g feafiy ¥ g am ¥ fod g
TR H g w7 B Wfed
oS fag ogr § F% Ao G I
T oft TEY F7 7g IfTH & fF 5T ¥ ooo
XY F7 S gEHT T )

agt 9T Y faoret qo1 1 ATl
&, Saa1T mfawac wEr QY qg A1 T
NTEae oAt Y, IER &
faa S | IR YY,000 fEATETE
faorelt forereft & forad g @) freedt
g% § 7 ¥ W T wfqey ¥ faw
AT | ATy Aot ¥ ¥ AT g
feerare fawely gw fage g Y
TR E Fg A IAT ) FAREE 70
¥ fa3 | 39 g ¥ "/ % Feafar
g foay faselt 7 & 0 gy odff
AL I 4T A 977 47 § G W
AT F wfed faard Y suaear Td
& aré | 93 ZgAIET A wIEAT §
Tg qFY g IAIA AME S
Y AT & Forerd forg fasrely 3 wrerem-
AT EN0 W ITHT TH ATAHFAT Y
A g QU FAT QT | FE Q@ ¥
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oY faoreft go 3T 8, SEFr 2320 &
a1z frgiz &0 A fagelt gt 98 @
AT § N gH R AR A 2w A 2
FF AT I AT F 2 @R, foray
T T AT F & | g oy fasret
gt TE JfE ITR A 91 T
IR e 3T F aig § A% Gav @
& frar & 1 S ST fdT ofar
@ WY 99T SR $T FT -
9T fAar | gAY IT) N_W S afar
AT A T W= I9wE. ofar ai,
ITHT T NI FT ¢fqy a9 HIAT
T AT 1 ITF QT FWT § A A,
TR SATRT TF | 519 Ig aiq AT @I
iAo Td) frar | 98w JafE
gl qa1 €< Y, I9F 9 IgET 91
fFgn @ qde faoet & Afew
IATNRIT AT AqAAT ¥ FERT A w4
TE AT | AT TF FIT FAGT @ AT TH
IT AT FE T A1 AT | o ae
&ar Y T, a9 IAAY fewie W a3
T 9T FTH g% a% Agd v Ha Ay
F w23 & f foaey faoe dar v §,
ST Hrar feean 97 #1 forerm wnfed
AR g AT faorelt ¥ 29 & aY g
N FAST T T § AR GFEH
T ey s EAfEd  Fw
frar 2 Y Y §AT IAT AFT TR
T R, WegAd  wms g R
o7 FY AFT gAY I 99 F3 OFAT §,
F i g AT gq & 98 @
ST | gHA FW AT H A 99§
frar & 5 g 9% w3 & fasrAy
faa @3y, gAR ggl F FA-FL@EA
T ghT AR qdl I AT F @
FET A AWML TR | 394 §
& 3 1 A FT WA A AeA I
®IM A& =gaT g R T
T FEAAT FL& 59 A B GQX
¥ fag fager 20
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wrdar iy w7 gEy W &g
T IR E | % Fraey H Y ITHT W
QAT RIS | F gy & ITH AN
I feear faemm =ifed, g7 Y
fraera S fed 1 & argav g fF fFaY
TF IGF T gHAT HT AT ATGA AT
g HTHAT A & fory o F fagy A
Ffgd A Gt I 73 29 a7 FTANE
HIET A &7 E AF |

77 ¥ qY9d F9E@TT F IR § TG
FEA AEW ) T FEAT NG
T 9 Afeal F Fade ofar ¥ &
TrEeT TEdl § | 39 ufvars # sgt v
a7 ¥ wfw #1 Fea gar g, Tt %
QI A awdr & | gWR qgr gAv
ufa qRede F1 8, wErr fedftaT §
HIT T F 75 feed § 7 fF am
AR & wfw &1 Fa9 QAT § | IT W
¥ qdf feey oY 35 ¥ & o fr agrdy
g e am A & ufw F1 Far g
21 39 TTH T FT &9 A1 § A
¥ 9rem g fF g9 ot 39 a@m
Eicl

fiaigT & grey ¥ oF o
fAFel & | ITFH! 97 FT 997 IoaT & OF
=1 grae & faafay § oF A
FRA FLT H AT AT FIF IGRT FF
T @A 47 | a8 S g
o UHo U , FATST HIT I 4T |
=H a%g ¥ I99 g0 gfrar & 99T
qm foar a9 FE AT IR qHH
gagd #1 gaa faar | § gHaar g
fF 58 a@ ¥ A1 @9 &, TF 77 frar
T AFAT & HIT HR FT &4 39 AT
ot s =fed

A ITX W F IATH fegwrra
qgre ¥ 97 a3 Al fawadt &, GF
ww wm § ar gEd Afeat § g

3172 (Ai) LSD—9

CHAITRA 5, 1885 (SAKA) for Grants 6304

a9g & R agq & fax a1g § ifex
I E 1 T AN A AF 99 FA ¥
fo gardy aXFR 3 Gq7 QY @1 F7
WY & AMT T A ITHT A& o
AT AMET | FE TR I 5
nfus dar @F F7F, IT awEAr 1 I
frar stAT anfgd | 3 ARl A ATy
g 7EY, afer At o FOLY Ty
FY 7fq g7 a7 A gHT & | 3AH
FI@ FT AT FE ITTT AT TURIT

ot g gow fag (S=7T) - F
oET 937 At § R oy g
faarg aar fawrelt darq F gzl &7
T G YA FT I CLAT 1 T HAT-
qq & wrEY X §F &g * (A7 fradr
qIET AR J4T GAX AAAT AgEqT FT

_ FCA 99 }, THE A9 qgA & 9

F aFy & 2m fawrn ¥y o AR H
feart 1 fFady Ffzard g1 g

3] faarr &1 gFEey oF QIR
fFa ¥ AFT I T IAWqFTA IF
¥ afz gX AW F AFE FAT R
7R 27 & faarfaal w1 shas @v s
Iz & Y faans #Y gfaar 17 faerer
e AT 9T gH IIASY FLAY FhY
TEH §weg g & & waw aqr i
qaadffa g ¥ faurd & avEy &
fasra gar & AfFT a9 § &Y gAry N
qAEATE 8, SAFT FETIT AE g quar
g\ & o fram g A1 9F nd g 5o
1 fFgE Fg4 # | § I97 ymew ¥
39 s=w 1 faawd g faasy fF oF
fagsT gt SATET Fay Avar g W fowd
qrEey § AR AAETT aqeq AT fasr
JETE ST J g7 97 JAFT {9779 €417 AY
g fraT T § 8 Aa7 T *
qdt faat &1 A Rt gaver gfezator
gy wE WhET R WH
g oAl # WY § | wawl fawra gEr
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[t agrer fag)

TfET FTIF gy F1 THEGT TF  GHA
g, qaY fF a7 wdw F q&r ot A
2 | 37 % guar a7 7 gEr § 1w
@ E | qEl AT R FT AW AF
AT F G FAA SAEIT F A1 qT
T@ TETE | T9 &7 FY A0 HIAY T4
oy 97 2 1 faw'avg ¥ 58 97 I3
7 qET ¥ Aww EAr & S @ ¥
R GAT R GO AT | A AT F
framt 7€t § 7 ag & fodfes
FoqAT AEY FT THA | TCA | 7 AfRAY
F IR e favig & g @7 Fiw
I5ATE WX TF TG FT 97§70 Tq1f9q
g ITET | A1 A 97 QY wirwrQ ofY
TT AIF ) I5Y &, AFMEY FTE A ALY
Tt §, T, fagrawrg sfe w1 faawor
ft grar &, A Y At #7  Hw
W s gt ], AfwFT A F fwe o
a7 Y AT T &Y A & | fFe
A TIT FONY AT &, I WAV LA
TEGY F13F FA § 901 q0@ @, w7
ATHET F 9 F19 KT 791 TG¥ |

TF7 gg @ arar 8 o
§A R TG WA ] TG T7 AT B AFA
q1 ag & §WY | F1 3 7w §, AfHA a9
Ffard TR F @ N T TAEERA§
T T Y I & W7 AT & wg ) fagy
Wt 98 I & 1 59 F a1 gE@T g2ar &
M7 T4 KA Tz 1 A7 & | 59 feafa
F o= g7 fgd | 7T FAA A
sfmifaa afagt ov fagao a1 gawz )
77 gFdT ¢, 98 fFam ¥ a9 #1 a@
g & wEwEAT I a #1 § fw
JEE a® gEad g1 S At F FI9
WM SRt &1 fatr far s arfs
w1 wfafma o= IF &1 F war g,
17 afaqt & ;g &7 F 37 aTaEY
art FY forér & 97 F 7 wgad &, gAY
& OFT 97 8F ) w1 Y 99 T g
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QT T ST gET & g9y 7g} e
< o= & fog g1 gt o ST
rr & T oY w1 fare A & awt
Y F AT A SEwr #7 I™ |

W3 H A A AT @z gun
58 & qiedfas wiws g fa=rs e &
a7 § WY TT aVERT A m %
3T HiFS 1w N T E b
wFET A FEA &, MR aw A ad
f& wiwg aga7 & Iw fd oy g AT
9 JTFT F1 AT T § IS AT
gy & 1 wfFw ang F Q1 wiFT qF AGL
a9 & TE TF A w1 Fee g9  fE
Jag AR g@r A g ¥ faag
Ay fFaar TR & 1 AT qi|
- M RO S F AW
93 9w WY fear tar & & ag 9g 397 9"my
g1 99 & fomr 2 ¢

“Full assessment of the loss re-
sulting from the floods in the
country has not yet been com-
pleted by the State Governments,
but it may exceed Rs. 90 crores.”

FA7 &o FLIT  OTT FT AT HIH
& a1 afen & 78 grea & | w9 @
fF ga a1 &7 frqar a=T g 9F g
# g qex F1 A A1 TG g JfwT oF
| aar g fF g wmEdE i
TwA ¥ foy afs a7 ® gEEEs
wiq AEfET @9 §@ 9% ar
ag fagraa: NFEMT @ F AT F
fea & sgar snfeq |

BT FIA AR § 9FY QFF &
arq 7gY § MY g W g, A wEy
F gvEe &1 FT fFAr I wArfed
arfs a1 & gAY T F) &L S )
¥ faataw & ¥ arq afeai & N7 gy
# avg "t & | & eaa: ag 47 7 fraft
g 7IX frami #1398 g@ ¥ MT3I7 ATH
¥ FoZ IIW ITA § I9 AT AW
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AT & | A9 00 F T AL 0
TG 90 & UF fed s qe @ g )
T 7Y Y AN AT F AT 4T WS WA
qY g0 g A/ AT AN T i &g
oY § M aE F f5 fam o &
# ATAE GA S AT 3T T FT
Fga & ol geifm F7a1 g 1 & 9w
g fa 9a @l &1 AT w7 HA
T &Y |

wgt % faard 1 gvaw g, &
ag Wegq F7a g 0% fmAl w0 gamg
F1 farard faam & mfamfedi 7Y frrg
Fa gem A 3\ am@ A g9 A
fam avE ¥ 9 TR g § A7 faard
fawrr & sfuafeai &1 A W@ g
2, I ¥ & ¥ 30 AgY gAY # Ty
TAT AW 97 93 @ & | P
g1 foan a7 § ua @@ faa Ay
FT WFY G F TCE ¥ 8T TRy 2
R AFY NAHNTRE T 3T
faa <t fa=rs & qouw & 99 &1 faee
g wifgq, aifs afus & uiys |
1q A7 qh AT ARO T I ATFGT
g foamal & faarg fawmr & e
gfawr faet Iifgd | 97 A g=ar
F AR IA B qFT faer anfegd o
qg faoar ot 91 &F § ag S A
farar =fgd, afad f& fFaa @
g 1 maAde &7 av fe=rd fawm
F1 ¢ tgar framt ov a6 § | feana
FT AT qIET AT AT & I9 FTAE W&
T & w9 faerd fawer & =fy-
wfai 1 =fgd & 3 afaw A
V@Al & g€ FT FWF FN ATEAT
sfm g

wa MIEGA AT qed A A
g 1T 3 T OF AE AT § | W
3Ig = 1 a9 T &y ww Ay
gar == fr 9fa g ag zqa a9 @
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o AT Az fawAr #1399 §F I
AT & | faAst F1 T3AS A 37 grw
# QAN 2 w9 oA Ay afee ¥
A T AR A a9 e
RN Wl aw g w9
Fatew deqr § fawe A e Sy
g T RET & AT T97 FAL 9, Y o
ga Juferg @x &, agr FradY qzady
A ERT IH AT W@ WS eOT
THd & |

# uF qd M (35T F7 A
g1 TR AR g A a1 w1 A
aft g whar & 9= fr Fwr 9T A
gz A A Afaq Frar Tm o
g AT @ AT AA A, AT AT
#fy wfafeaa &, w7 &1 g aqw
g & afz agr T g2 I A A
gy gt fEar smar A 37 qX
fasm gl & awar

7 fages w77 wear g§ 5 A
&t 37 wdw & wa ¥ fF faw
#r faser o # &1 feges # faoey
1 faee Wt ¥ frar wrd afw
T F AW ITRT T FT TIH ATRGT
PaF AN G g JAmaEd 9
& ¥ 9g 9 39 FY fifaq fwar S
¥ qifs 37 &) &1 mias fadw ar
s |

F o & Aegw § WAAT HAT
St & fAagT #7Ar wEgan § fF fge
Fr faoret ¥ graey § I faag § 78
oF qH § 1 IAT AW A FYAT
I F IR GS fFAT WA AT X
migs  faere & fad, 99 1 awan
FT GHIATT &Y S & g & a8 gae
weg F &1 17 |

T Weal & @9 A IH AT AT
AT FAT §
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WiwaY agET A vw (ING) :
Iureay wARA, A M qiw faae a
aaa 3 fear a7

Shri Koya (Kozhikode): Mr. De-
puty-Speaker, Sir, I shall be very brief
and shall confine myself to certain
problems of my State, Kerala, Kerala
has immense potentiality of hydro-
electric power. We have neither coal,
nor oil; but we have got 44 rivers
which are sources of hydel power
with a potential of 1539 megawatts.
The development of industries in our
State which suffers from over-popula-
tion, under-employment and unem-
ployment, requires an ensured supply
of adequate power.

I want to draw the attention of the
Ministry of Irrigation and Power to
the fact that there is every possibility
of power generation itself being deve-
loped into an industry in our State.
The surplus electricity may be sold to
the neighbouring States of Mysore and
Madras. So, all activities connected
with power development in our arca
should be geared to the need for
achieving this object.

An hon. Member representing one
of the constituencies in Madras who
spoke in the forenoon was referring
to the power potentiality of Madras
State. He said that they have ex-
hausted al] their hydro-electric power.
So, T want the Government of India
to consider the possibility of viewing
thig from an all-India point of view.
The Kerala power projects can supply
power to Madras and Mpysore. The
hydro-electric power, as the hon.
Minister knows  is very cheap. In
Kerala, 97-98 per cent of the power
generation is from hydro-electric
sources. In the rest of India, 55 per
cent of the current is from the ther-
mal sources. In other States, thermal
stations are necessary to stabilise
power supply. But in Kerala, with
its rainfall and assured supply of
water there is no such necessity.
Even in Kerala there is an imbalance
in the distribution of electricity. The
Malabar area is comparatively back-
ward.
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One outstanding point in favour of
power development in my State
is its low cost of generation. I do not
know whether the Government of
India have made any survey about
that. Since the capital cost of hydro-
power in Kerala is low the average
cost of power generation from the
existing hydro stations is 175 nP per
unit. In the case of schemes under
execution and schemes investigated,
the cost of generation as estimated at
present would rarely exceed 2 nP per
unit. As against this, the cost of
thermal power is between 6 nP and
10 nP in areas which are far away
from the coal producing areas.

My hon. friend Shri Karuthiraman
was speaking about the therma) sta-
tions near Nyveli where we can ‘ise
coal. But‘ I think, in an emergency,
we have got other uses for coal and
the Government can consider using
maximum hydro-electric potential of
the 44 rivers in Kerala. Kerala wants
1o attract industries. So, it wil] be
well advised to plan for faster rate
of power development. Kerala is the
only State in the south which is likely
to have a surplus in hydro-electric
power potential. It will be the only
power surplus Stale in the whole of
the south in the next decade. Madras
has almost exahausted its domestic re-
sources. Mysore and Andhra will be
on the verge of self-sufficiency. So
Kerala should be an exporter and a
zona] grid for the South must be es-
tablished. The cost is comparatively
lower and by this the economically
backward State of Kerala can earn a
little revenue without, of course. mak-
ing any inconvenience to the neigh-
bouring States. The installed capacity
from the present leve] of 120 MW is
to be increased to 400 MW in 1966.

As the time at my disposal is verv
short, I shall make a passing remark
on the canal navigation in Kerala. As
I have stated in my amendments_ if
the Government can now take up the
work of canal from Mahe to Badagara,
the canal navigation will be possible
from Cape Comorin to Mangalore.
So, that scheme can be considered. If
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the Government can nelp the Kerala
Government to implement their
scheme which is known as Master Plan
of irrigation 896,000 more acres of land
can be cultivated in the State.

Another problem concerning our
State is the problem of sea-erosion.
The Kerala Government with its
meagre financial resources finds it
very difficult to take up anti-sea-ero-
sion scheme which has become a
menace to the small State. I request
the Centra] Government to come to
the rescue,

With these words, I conclude.

ity wgleT O T o IImEe
wErRm, TNam 97 ot s=i e @
I8 # = § 5 9aT wdw A=t A
o< U gfeaa @ A 3 A ama
g fF veg o T ) fEgg 3w X
T A fav | gk Wi gy A TR
g f& g8 qav #7em wqWw Y A A
S g uF avw g fmio & f57 aw
TEHEIIAAITE & ar @57 A T4
ST 9% ¥IAT AEY gET AMEH |

AT fF fgre €9 R IaTwa
FT FAST TTAT 7T AT & | TOX 7
T Fma T &, N9 A g e
# gt gf & 1 W WY gHE qET
g} 39T FTEY AV, [T AT k9T A9
& ofew, gw € &7 woAY o1 s
gAY faad & fadr gy wae Ffe

LT TIW AT IAT AT J AT FT
g =W e a1 fr AWl wwal
®IAET g1 W g1 &1 °T ST 2
FmY wEdl & @ § gg wEAr A8
g ifgr fF F 7ew @ ¥ foars
Faw AT § AR FRA & e R
F faorelt A2 faaer =fed | & aa
&Y g fF s IET W@ A 4T TR
A §A47 oY ¥ qEr 79 IsEw fE
IHT ST FY &7 W AL q23T HT AN
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T A EA A 2 AT 3D
AR @ F T e e
zw 3G 5 fFe g9 397 w3 aw
T AT & AR w3 A A7 g
frrdt 1 Asiwe & g7 @ § 5
oy w1 T et wifey,
A Temt # dE faer wfgy o
I q;A § A1 we AgI &, At
g e & g9 & ) @@t ar @A
SR qiEr @ fF A o &, a
T Weg 93T a1 499 ofa@r g |
TH¥ F1% o6y afagt 7 § 7R T AW
& T W w3 A1 nfear agd
gy ufgr &1 39% 9w § av g7
A AT A & A wRA & R gATd
T w1, gWAT wgEAr A, 5@
1 AR A Rw AR qwEE
I FAR TG A1 I 0 FW
zafay wew Ry & wfq a7 w2 qre
F1 oA fa=re @ @A wifed 1 7
ST A ¥ A AT T W | AR
" W g v s ¥ w7 os gfaa
a1 a7 formm & 1 O|T &Y gAY =i
7= 93w *1 gg fawdr 7 fAq oar
F2T AE &1 TFAT | WIT AR T8
fawteft 7 fady av wex g2 Y ST
AR fFa@ AT<EE ISET AT 3G
fr form avg IaX W ar ag fasel
F oy &1 7 Y FedY g wndt
AT Ay FWE } T | AR W
AT TG ATEY § AT WA wYGT A A,
I A GO W A T B
HITHT AG1 30 1 W EH F N
TR Ggr ¥ gATd fEam & @vat
TES GAl TF T AR IAFT AT JAREA
gAT & | SE 9T § ATE AT Fer
fage gFAT a1 ITFT ST FT THAH
g | Afew g T WA §
saFr faae 8 fem 1 3R faare
faar f S G Y AT A HTH
g, 7z T fafw w1 w4 & 0 ogH
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[t a@ar ard ww)

TaA gEENT AT Sifeq  gafad wO
FAT F WA ¥ qTIAT ¢ F I
T T fadte w7 Aarfaa a8 &
IR g & fFaml Y faws 1 amwa
g &, T w1 A9 A &, o fw
IAL RAATIFs aATFATY 1 FAR
agi S FAY & ITF FTOT FAAT
¥ #aae § o) fHardl § weaw @
AR gAY AT F GG T WG
gsdt g1 T Fgd § fr g@ ofvar §
33 A5 g & 1 zafag w0 A
T F I & F o9 3w "9 Ay
aml ¥ T g0 AT AT FIHq IS
fF Iax =@ 1 W AT @ WX T
w3 &7 wAT BT 1 @Y Q1 F FAT
T g fF 71 Faw IO 1| A QA
W FT FIW ISTAT 7T HT TH q_T
&1 9ET T LY T AT 7 R A FAAT
HqraraT ISTTH |

Shri Shankaraiya: Mr. Deputy-
Speaker, I am happy that you have
given me an opportunity to speak. I
have got very little time. 1 would
like to concentrate only on thig im-
portant question of the Krishna-
Godavari water dispute.

The Ministry, in giving the state-
ment and making this ad hoc arrange-
ment, instead of lessening tension,
has, on the other hand, aggravated it.
Instead of creating a healthy atmos-
phere, a co-operative atmosphere, an
atmosphere of goodwill, they have
today sown the seeds of disappoint-
ment on the one hand and dissatisfac-
tion on the other. If, as I had stated
in the beginning, the Chief Ministers
had been called together in a confer-
ence, and the Central Ministers and
the Central Ministry had had a talk
with them, an open talk, with all of
them exchanging their views, then
they could have arrived at some defi-
nite conclusion. But now the Cen-
tral Ministry officer has gone and
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has had talks with the different Chiet
Ministers separately, the other Chief
Ministers have been entirely kept in
the dark about the talks that have
taken place with one Chief Minister.
This shows that the Central Ministry
was not for meeting all the Chief
Ministers together and geeing to it
that a common solution was arrived
at. If they had done it that would
have been better.

Much water hag been flowing into
the Krishna river, but what I find now
is, from this ad hoc decision that
muoch more water has flown in the
Central Ministry, and the Central
Ministry has come to this conclusion
not on the basis of any dispassionate
view or in fairness or by way of
doing justice or on grounds of equity
etc.; on the other hand, it is a politi-
cal decision, as I would characterise
it, and it has been arrived at by pull
and by pressure and there has been
no fairness at all.

I shall give you one instance to
clarify the mafter. The legal ques-
tion of the 1951 agreement was there,
and it was being challenged both by
Maharashtra and Mysore, and parti-
cularly by Mysore. And they have
been pressing that they should have a
proper share of the waters, and that
the whole water that is available in
the basin should be distributed among
the several States that are entitled to
it, taking into consideration the popu-
lation, the catchment area, the scar-
city condition, the availability or the
prospects of getting good construc-
tions started and so on. But while the
Central Ministry has accepted all
these principles, yet., while coming to
the conclusion, they have given a
clean go-by to all these principles.
The ad hoc decision has not been bas-
ed on any of these principles. It does
not stand to any reason at all. They
have only made pious observations
about these principles but have given
a go-by to them while coming to the
conclusion. They have also gone to
the extent, in the last paragraph, of
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bringing in the name of Buddha,
preaching sermons etc. and they have
also brought in the emergency. What
has the emergency to do with all this?

This is a question of life and death
for those who are ]iving in the scar-
city areas. They have been agitating
for the last so many years, but the
Central Ministry has not taken all
these into consideration. On the other
hana, they want to take shelter for
their decision under the name of
emergency. Can any emergency be a
reason for ignoring the cause of the
down-trodden and the neglected a just
and reasonable cause, about which
people of the arca have been agitat-
ing for so long? Is it ever possible?
How can anybody commit himself to
this ad hoc decision and thereby give
up his rights once and for all? More-
over, how can anybody commit poste-
rity or the future generation on ac-
count of this emergency? Instead
scarcity areag should receive fair and
sympathatic consideration.

On the other hand, if this ad hoc
decision 1s implemented, what it will
do is this. Not only will it not be fair
to anybody, particularly to the scar-
city areas, but the imbalance in the

whole of the region, both in Maha-
rashtra and in Mysore and other
places will be further aggravated,

and it will be difficult to unsettle it
any time afterwards. There is glready
an imbalance, and once it is aggra-
vated, it will become very difficult for
us, either for the Mysore Government
or for any future Central Minister to
nullify it or undo it. This is the whole
crux of the problem.

Moreover, the Gulhati Commission
has stated that there is the availabi-
lity of 2500 TMC of water. An ex-
pert committee has stated this. In-
stead of allocating the shares first as
Shri Dasappa has put it, and then
making some adjustments they have
straightway approved schemes with-
out any principles being applied or
extraneous considerations being given
for those areas which may make
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better use of waters. If the dams in
the upper reaches could not be cons-
tructed, if after the schemes are scru-
tinised they are not found to be feasi-
ble or workable, then naturally all the
water will flow down the river and it
will be to the advamtage of the lower
regions. But when the scarcity areas
can utilise those waters and convert
them into useful purposes and when
they are suffering, and when their
needs are uppermost, why should all
these lower area schemes be approv-
ed? That is what I would like to
know. Why should they not allocate
the shares and then allow the waters
to be made use of? Whenever the
catchment areas or the upper regions
come forward with projects and they
finish them, they will be useful to
them;” till then, of course, the lower
regions will be able to make use of
those waters.

But ¢ven now, what do we find in
the statement? Till now, on account
of this Nagarjunasagar project, even
though the Mysore Government had
sent up proposals for the Krishna
basin, such as the Malaprabha and
upper Krishna projects and other
things, clearance was not given to
those projects. It wag because they
wanted to hurry up with the Nagar-
junasagar project. Deliberately clear-
ance was not given to those projects.
There was no objection to these upper
area projects. I would ask the Minis-
ter what explanation they are going
to give for not giving clearance for
these three years. If it had been
given, the Mysore Government would
have proceeded with them and pro-
vided some money in the budget. But
the Minister misleads the House by
saying that only Rs. 1 crore is being
provided in the Mysore State budget
for 1963-64. If clearance is not given
to projects how can any Government
make any provision in their budget?

Shri Alagesan: Evidently, the hon.
Member did not hear me correctly, I
did not mention the figure of Rs. 1
crore. I mentioned Rs. 6 crores odd.
I said Mysore would have to treble
the expenditure for carrying out the
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[Shri Alagesan]

works which would utilise all these
waters being allotted. Evidently, the
hon. Member is proceeding on a mis-
understanding.

Shri Shankaraiya: No such mis-
understandings. Even then what is
the object of mentioning this figure?
If clearance had been given, naturally
they would have provided sufficient
money in the budget. It was not
given. They can have it sanctioned
by supplementary Budget.

Shri Shivaji Rao S. Deshmukh: It
is for the hon. Minister here to pro-
vide even for the finance,

Shri Shankaraiya: It is a scarcity
area. People are suffering. They want
to hurry it up. They are pressing for
it. But even when the Andhra Gov-
ernment had no objection to the clear-
ance being given, it is not given.
Why?

With regard to Nagarjunasagar it-
self, even though I may not be entit-
led to say it, the whole conception of
it was wrong. On account of this
Nagarjunasagar, the upper regions
have not been provided with clear-
ance. Even with regard to Nagarjuna-
sagar, as it is, nearly 250 TMC ot
water forms the dead level. It cannot
be made use of It is dead water.
Water on/above the dead level can
be made use of. That is why they
want to give more water to Nagarju-
nasagar. Is it not a waste? If the
upper regions had been allowed to
do so, they could have made use of
it. After all, 200 TMC is not a small
quantity. For supplying to other
regions, only water above 200 TMC
deaq level in Nagarjunasagar can be
made use of. So this 200 TMC wil
be dead water, a waste. Can the hon.
Minister justify it? Why was clear-
ance not given to the upper regions?
It is because of this reason.

Even in the statement, in regard to
the Krishna basin project,—upper
Krishna—only the first stage is given.
Why? Why not the second stage—
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the full upper Krishna project? We
are entitled to it. What is the reason
for withholding the second stage? Is
it not feasible? You give clearance.
Construction and other things may
take time. Then there would be
advantage. But why again put in a
clause saying only the first stage? This
shows that the Ministry has come to
this ad hoc decision on pulls and pres-
sures and not on equity and justice.
In the guise of the emergency and on
account of these pulls, they have come
to this ad hoc decision without decid-
ing the riparian rights. In this pro-
cess, they have not shown fairplay,
justice or equity to the scarcity areas.
Mysore and Maharashtra have been
caused great injustice. There will be
protests. This will not solve the pro-
blem. On the other hand as you said,
it will aggravate it. I may tell the
hon. Minister that if he does not re-
vise the present decision, matters may
not rest here. It will pass beyond
our hands. People will take it up and
it will have to go to the Supreme
Court. Let not the hon. Minister drive
us to that extent.

= av fag (ae¥T) : SaTEE
AT, § T8 WA FY qurd X famw
gl g fr 3w uw o gut g
? forey Ses) a9 @ areT 98]
¥ oorg ¥ gfuyw ww e AR &
may ¥ & foar § 9T 39% Free Wy
A AT ad § W A g
At §, I W IR S qFTH STAT S0
THAT A7 9 A STAT AT HFAV
Ll

@ HATAY & qvaEy § 1 0% ard
T4 & g9 T o7 94 § 9g 98 © %
A {8%e ¥ FFT Q%o TF FAA
fagq samem & ¥y sfoma &
TN FT A T AR THET qdw
IR ¥ qgd 9 wafd aqmEr g\
¥ @ ¢ fF gmwaE 1 @ 1A



6319 Demands

awﬁmm%faﬁﬁa”rgahm&m-
fas e 7€ & 1 S gEAT FY STy
2 @& g fageew & Y afew d@mc
FT FAAT FATEATHY ¥ AT WA AT
wfasr & 1 oy =nfgy o afe g=
TAATH  HAFEATH A AT W AT
AT T § AN TF AT GRS A
St wrRe 7 & i St s qfafa
Fofr far &, STFT g¥ AT T | Q%3
O RN g & I W1 S

sfq =ufe g agt &9a Y & a8
Fad ¥Y.c feeEre gt & sifE
AL [ F AFEw § faegw ww
2199 ¥ 78 @99 L3oo fEeETe
%, 110 THo tl;oﬁ'\(\sqo %, Jgo Fo
# 290 ¥ A gArATERT H 300 X
sfuw § o fF gL a8t Fa9 ¥4.s
& afg 7@ grom W @ wwE § A
s & fF gweEe gl q}| W
Fa o | Ed faw A% fawAe &
o ¥ afg @w  wEeAq @
o TaF a3 fauT IS w1 oA
g Al g g | U W
F T F fo¥ g6 gud SoeA @y
FFET BN &gt d%  sEfis
JAMEA FT qGT FI AMG FT TG g,
I oy faoret & faar= srasgsan
T 1 eR-%R S fF gy dwR
[ FT IEAT WA AT, 99 H U
A § I« d sfawa afg w3
FT BT FHA [IT HIWA T@T AT |
peek—%3 # & fF qfw Avwmr v
g ad g TWH Wrfre Sened
w3y gfama T@r & wv fw foger aw
ag fo.%e ¥fAwa aw@r ar 1 sz&
femma & , WO W ST T AR AqfF
g Ty U A H A i a9
afg gt T AT gE AR Fd
ey ® 2 sfama &1 3fg ey of ay
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T AL AT F TN H g
a9 FT qHG AT |

UF a7 a1 ¥ fre § AR gmd
JTH AT @A FT S |G | wEy
§ fawet og=mT &1 St o gEw
fedta ate ® <& a1 AR S
AT A TEl § IEE A § mw
FAMAT MG § | g FwAr
H fo,000 WAl H fawrelt gg=my A7
WA FAA AT WA T@T 4T W
Tt AT H 0,000 Y F fastelt
TEA FT a4 @ | W9 G
a1 fergeam & wiEt & Hear fEAAT
2 A FOT Y ATE Y5 AR T
afz aftr M F T R A I AR
drg g WAt § fawy qg= wrg A
T gwe dfed fF 9fq a9 gw 9
T MET K & AW U o fase
TgAT §FG WK S fgmra ¥ gwar
238 qY & FEN AAT TEl F faerelt

TEa H |

g M FH T § IR g T
A OFT I W E | TE AE
IS FEAT Al QT & HR gFN aH
B VT WY § 9 TN & O WE
TR FAAT F AT A . 30 (afemw
fratare fawelt a1 @ #t gw #
TRt &Y aTE oY #X gHY Fey Tav 91
3. 9o fafama feetare #71 e fa afer
gH g Faw 3.¥3 FY foger Aoea
ag g1 f& = (afagw fFaEe Y
Tt wWr 1 fedm @war 7230
fafags feeEe a7 41 41 o=
SR afafa ¥ Aqey 9 ¥ #7753
fr geey ® Y 34 ¢ AwmATEw
4T ST 9% FT F 85% H WYY, 3 H-
e g T | FAI FATEA I/
g w1 w@r & WK fawed Y w
LCASAR LA A
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[ =" 7= fag )

o5 ga0 a9 § 39 47  yadr
A F A9FT A fawmr Srgar §
w7 faret F47 ¥ M egr faerray sar
g uF T e S faw snar d,
TF AR TA A S g,
f& azaTT svTEE &, B aro e sfaa
&1 ¥ 99 @ % A wgE §F adly
AT T T AT ZH A& T AT F
M | g7 a8 & % o 9% 77 30 AH
arr ¥\ afz aga samE AT g0 A
g s @7 saRr s fear sAr & v
FE H9AT g gIra & faz us
Foir fagar &7 3 & A 35 R
a3 gAEgEl 9% 435 5 (@ w1
HT I aF 7 F#92 q7dT foQid 2
2 39q oga &Y g gmedRr wIAr V&0
qIT AT FIT AR 1 I A F AT
IF IHAT TZAT & | TT qF FT FTO TG
g 5 g A faafl 1 qagmsIAT F1
T T JAAT §, g AEAHAT ¥
FA ATAT & 1 q(Z ITNEA SR ZAT
gAY % 347 Arer ALY azAr € A%
IAW FT WA ¥ G99 FT AVET
faer aFaT & )

9 aug faaAT & I9FT FT g9
TET & AT FIA § W qg AN
33 FUT #7 § Tafw AL 7gr 9T 7@
7 §2T 31 qEAT 8, 99 44T g1 qHAT
& T EY #41 A TETE, FE AL
for ag Zurdr ifaa Af &, 395 faada
¢ o W1 efegaa wfadt WeraT
2 o fomd Agqa @ d 78 FaAT & 7
fadt  #7 3w ot @ faaw
T ATETC FG0, AR TAF | a1 AT
vg & Afew S s A & frerar
wifga wtv fom g7 a% o =@fgd
qg 7Y faer o1 wr & 1 g% way wra-
frw faFr #7797 AT I & AT
arg N 919 A AT LT AT FY
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AT AT & 1 FA AEA & 9w
Fffa At F qedt ) qfq @
aff garT @8 fawm &, § zadr
et Aty ¥ sy & 5 gy fovmr &
gl WunWmE qTH, gz aw ¥
I, ST H AT FE qV FG AR
fF uF T qNF 9T 97 T F5 A@gAr
AT FFEHl w1 g« @raar fwear
g TIT AW FT RN @
fezar & 1 sevorEAt & g qaETEer
2 gwmr AR 1 afe gw wreET
Fazv w1 famet afi 2 av 72 &, 394y
qATFIH F A T4 FT A0 0§
ar wgAr g3m fE gardr ot aifeT
fifg g, za% AT gmam s EE
s Tfq F1 wae 7L e ¥ 7oz &
fa & grar =rfga 1 afs difas Afg Faa
arx gifgg Afy & @ & a7 qua ¥
& wmar & fx 39 aifsa Ay F1 g9
g, YA v H1E | g6 faser 3qwey
FIA HT AT &I & A7 TfET 1

faars & g49 ¥ § uF q@ FgAT
ARAT E | gAI0 B F F weaqa
aff &, a7 390 fafaaws gFs § A<
FISAT HANT A [ FmaAr g 5 ¢ oo
fafaas aeg #§ fa=rd g 3 ardr 21
AT 3T @ ¥ 30 fufqaw avz afw
Fudr 8, IAH ¥ Lo fufqa ury ww
& o &) g7 faard &Y a0 aT o
¥ St 7w fawr 733 foAd gaidr Fwa
g T a9 g, foad faard g axdr
 IgErFAw e NI N & 1 IwA N
A8 wvar & fF 39 AT FIF ¥ AR A
A sEfE gAR FT7 39 qAT TOAT
AT FAT FUT ®IF FT FAT g1 TAT
&, &w = 3¢ wfvma wf & & fawrd
#r syAeqr &< 97 & AT ¢ wfawma

¥ F07 arr &, IaH faand &1 gw 7=
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sqEqT FT qIEAT | qE graa § faa
g ¥ AT T FY GAEAT g9 Y
FEAT &, TRT AT T AAA GHA & |

7§ T T F FIT H TG
FEAT AEATE | gAA fAaaAi Fgra ¥
w94 gt @At a9 == g A%
IAF 9§ g9 @9 T AT &1 §
T HAATA AT A1 FF ¢y A Ay
FET AT AT A2 Q8%u—€5 H T
gri w7 37 T St @At gEm ag
AT ST ¥E FUT AT | AT I
HATT KT FIT F7 Q0U—vg & faar
AT &, AT 3HET WS AT G 93T
fear AT & AT S @9l <& FAT 4T,
IAF AT qE L& FAT O | THET
=g 7z g1 % @9 { 71 =9 wfewa &
afiw A agad g T AT FEy §
et gfaag ¥ ofgs F1 R @
TE | TH A7 FY A AT 2, IAR AH
+F ATAET AT TET AT |

o @7 g fF foqq oiws & @
AT 4T, AT § AR aga & FH &Y
TAN A F AE qAY T FT AATE |
7g oY 9F 97 F T FgA7 99av & £
faadr gufa g1 @Y &, foqar #m &
T 8, ag qurg Sfawa ot a8 g @
TgT & | THT T § w07 gH A angl
1 AT A= T AT, AR e §
ff gg Aqar Faw AT & T FT
T WM AT 9g IEafawar § £
gfeforg 48 grm |

Sari D. B. Raju (Narasapur): Mr.
Deputy-Speaker, Sir, many river val-
ley projects have been set up in India
during the last ten years for one or
more purposes like flood control, pro-
duction of electricity, irrigation etc. In
fact, this has been one of the most
important aspects of planned develop-
ment of the country undertaken in

recent times.
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Regarding Andhra Pradesh, where
irrigation is the main source of
national prosperity, I would like to
bring to the notice of the House a few
aspects of river valley projects. An-
dhra Pradesh is the fifth largest and
the fourth most populous State in the
Indian Union, Though our State is
the granary of the country, economi-
cally it is backward. The State has a
population of36 millions, which has
been increasing at a rate of 13 per
thousand per annum.

Shri Shivaji Rac S Des mnkh: Sir,
I request that the time for this debate
may be extended.

Mr. Deputy-Speaker: You may
make the requesy to the Speaker to-

. MOrrow.

Shri Shivaji Rao S. Deshmukh:
Since there are a large number of
members who want to participate in
this debate, let us sit for half an hour
more today.

Shri D. B. Raju: The per capita
income in our State is estimated to be
Rs. 281 for 1959-60. It is obvious, it
is not a matter of happiness for us,
as compared with the Indian figure of
Rs. 318 at the current price level. Gov-
ernment must do something imme-
diately to raise the per capita in-
come. One way is to expedite the
construction and completion of vari-
ous projects now on hand.

People in our State are very much
disturbed over certain moves by in-
terested parties to deprive them of
their ! legitimate share and right to
enjoy the gifts of nature in the form
of perennial rivers like Godavari,
Krishna and Tungabhadra. We do
not want to flourish at the cost of
anybody, but we would like to make
an appeal to all our brethren in
Mysore and Maharashtra, who inhabit
along with us the valleys and the
basing of the rivers Krishna and Goda-
vari, not to stand in our way in our
effort to produce more food for the
entire nation. No doubt, their griev-
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[Shri D. B. Raju]
ances about lack of facilities for deve-
lopment must be attended to. But,
that does not mean that we should be
robbed of our legitimate rights and
resources to appease them.

After all, it is not our fault that geo-
graphy is partial to us along with
nature, which deposited rich and fer-
tile soils and so vast cultivable areas
available in the lower reaches of the
rivers Godavari and Krishna with
retentive soils, so that food crops can
be grown in i.coe areag at a cheap
cost when compared to other States, it
only water can be made available to
these areas.

Considerable additional food crops
can be grown by raising two crops in
a year on a major portion of the
ayacut in the deltag as well as in the
uplands. Second crop cultivation, for
which facilities exist in Andhra Pra-
desh, involves no additional cost.

Andhra Government have already
drawn up plans, which have progres-
sed fairly, and we are now in the
advanced stage of development in
harnessing our river water resources
to the advantage of the nation. At this
stage, objections are being raised by
some States in order to review and
revise the 1951 Pact on the distribu-
_ tion of the waters of these rivers. So,
it is a pity that somehow grave mis-
understandings exist in the minds of
the people of Andhra about the out-
come of all these efforts, and there is
a genuine apprehension that their
interests may suffer heavily in the
process. Indications are there that
the interests of our State have been
made to suffer. The hon. Minister
has just now expressed the view that
the report of the Gulhati Commis-
sion is a valuable document.

In my view the Gulhati Commission
has succeeded in generating a lot of
heat and suspicion among the States
without any concrete benefit to any-
body. While it may not be a definite
and permanent gain either to Mpysore
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or Maharashtra, 1t is a positive loss to
Andhra. However, I would like to
submit a suggestion for the conside-
ration of the House. Naturally, all
rivers flow through different States
and there is not a single river any-
where in the world which restrains
its onward movement and confines
ifself to any State or area. If that
were s0, it will cease to be a river; it
will be a reservoir.

So as to avoid all inter-State dis-
putes about distribution and utilisa-
tion of these river waters, they should
be treated as national assets irrespec-
tive of their course. All projects,
whether irrigational or power-gene-
rating, costing over a certain crores
of rupees should be treated as nation-
al projects and constructed simulta-
neously with a view to making the
optimum utilisation which would
benefit the maximum number of
people living on either side of the
river concerned. The Central autho-
rity should also take into considera-
tion all the available technical data,
areas of benefit, feasibility of funds,
probable pooling of resources from the
various States concerned and the
grants and loang from the Central
Government in a co-ordinated effort
to harness the river to the maximum
advantage of the entire nation.

1 am afraid, our energies are dissi-
pated in establishing our mutual
rights over a river which at any rate
has to be harnessed to the common
advantage. The resultant delay in
execution of the various projects con-
templated is dangerously depriving
us all of the benefits which would
otherwise¢ accrue in our favour.

Regarding the Godavari River,
large tributaries go in the river from
the north and in its middle reaches
resulting in an abnormal increase in
the size of the river in Andhra Pra-
desh in the coming year from the
reach the Bay of Bengal through
Godavari are a continuous source of
constant threat to the existing ayacut
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and the large population in the tail-
cnd regions of the river. Long, flood
‘banks on either side of the river are
being maintained at great expense by
Andhra Pradesh to keep the river
under control but the risk of their
bursting and causing untold misery
as in 1953, 1958 and 1959 is #h ever
present menace, Facilities for large-
scale utilisation of these river waters
for beneficial purposes and for the
elimination of damages from floods
are available only in Andhra Pradesh.
A  major multi-purpose reservoir
scheme known as Ramapadasagar Pro-
ject in the lower reaches of the river
was thoroughly investigated under
the guidance and advice of the most
eminent engineers of the world as
early as 1946 but due to various poli-
tical reasons this scheme was not
sanctioned. Greatl projects never die.
They may take time for realisation.
So, I request the hon. Minister to
take up this scheme for immediate
implementation.

Regarding power in Andhra,
Andhra Pradesh is saturated with
politics, with the resuly that our State
is without power both internally and
externally. Let us have a look at the
position now. According to the Third
Plan estimates of the per capita con-
sumption by the end of the Plan
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period, the States must get this much
respectively, namely, Andhra 40
kwh, Madras 100 kwh, Kerala 60
kwh, Mysore 60 kwh, and All-India
84 kwh. This shows an abnormal dis-
arity in the development of power
rtween Andhra Pradesh and other
States in South India. The present
installed capacity of power at the
beginning of the Third Plan was only
213 megawatts. In order to step it
up to over 500 megawatts by the end
of the Third Plan so as to facilitate
industrial development in the State, I
request the hon. Minister to allot a
substantial amount to Andhra Pra-
desh in the coming year from the
special allotment of Rs. 35 crores get
apart for power development in the
country. This will go well with the
plan for the establishment of the re-
gional and super-grids,—I welcome
the idea—so that the energy is pool-
ed and used to the best advantage of
the region.

With these words, I support the
Demands.

19 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 27, 1963/Chaitra 6, 1885
(Snka).
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